RATIFIED MINUTES OF MEETING No.06/16 OF NORMS COMMITTEE-I (DES-I SECTION)
HELD ON 22.06.2015

Please Note

(1) In certain cases the decision of the Norms Committee refers to the Recommendations /
Observations / Deficiencies received from the concerned Technical Authority. Wherever
applicable, a scanned copy of such document has been placed at the end of the Minutes, in
running serial orders. The concerned firm may go through the same and respond accordingly.

(ii) Similarly, a scanned copy of the blank Standard Deficiency Format, which may find a
reference in NC decisions, has also been attached in the end. This ‘may also be referred to by
the concerned firm and may be responded accordingly.

The meeting No. 06/16 of the Norms Committee (NC-I) for the licensing year 2015-2016 was held on
22.06.2015 under the Chairmanship of Dr. L.B. Singhal, Additional Director General of Foreign
Trade to consider the applications under Duty Exemption / Remission Schemes (Chapter-4) of
Foreign Trade Policy 2015-2020 / Handbook of Procedure Volume-I. The following Members of the
Committee were present in the meeting: -

SI.No | Name of the representatives & | Room Telephone No. | Department
their Designation No.
L Sh K.K. Tiwari LA 476 23063321 DHI, UDYOG.BHAVAN
2. Sh S.K. Jain, D.O. 428A 23063321 DIPP, UDYOG.BHAVAN
Extn.3318
23063166
3 Sh. Kanwalinder Singh Sodhi, | 736A 23063802 DC(MSME),NIRMAN
Asstt. Dir. (Mech) Extn.2459 BHAVAN
4. Sh. Parveen Sharma, | 302 23061562 DGFT, UDYOG.BHAVAN
Dy.DGFT Extn.146
3. Sh. Haradhan Das, FTDO 404 23061562 DGFT, UDYOG BHAVAN.
Ext.265

I -The Committee considered the individual cases of the agenda of this meeting generated through the
online system of NIC. The decisions taken thereon are as under:

" Case No.:48/3/80-  [PartyName: HIND HIGH  Meet No/Date:6/80-  Status:
. ALC212015 'VACUUM COMPANY PVT ALC2/2015 Approved

R LTD. 22.06.2015 |

lhQFile ~ RLAFile Lic.No/Date:0710094995

. :01/80/050/00048/AM16/ :07/24/040/00526/AM 13/ f23.04.2013 |
EDeciéidn: The committee decided to ratify the norms based upon the DIPP ID No. 12/73/2015-TSW/1|
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. |RA may take necessary action accordingly.

dated 22/62015 as under:- 5
1. Import items from SI. No. 20 to 23, 65 to 68 and 84 to 88 (consumables) put together |
may be up to 2 % of FOB value of exports. |
2. Rest of the import items at SI. No. 1 to 19, 24 to 64 & 69 to 83 may be allowed on net‘
to net basis with accountability clause.

S ——————

" [Case No.:11/8/80-ALC2/2013 Party Name: METSO ~ [Meet No/Date:6/80-  Status: |
MINERALS (INDIA) 'ALC2/2015 éClosed !
L )PVT LTD. 22.06.2015 ,
HQ File ~ RLAFile = [Lic.No/Date: 0510357008
:01/80/050/00121/AM 14/ 05/24/040/00074/AM14/ 113.06. 2013 |
Decision: The Committee decided to close the case as the firm vide it’s letter dated Nil has mformed
. that they have surrendered the above mentioned AA.RA may check up the position at their end. '
| |RA may take necessary action accordingly.
' |CaseNo.:8/13/80-  Party Name: BORG ~ |Meet No/Date:6/80- Status:
ALC2/2013 'WARNER EMISSIONS !ALC2/2015 Deferred '
'SYSTEMS INDIA PVT. 122.06.2015 g
LTD ; g
HQ File i tRI:Alflle ~ [Lic.No/Date:0510361728 ‘Defer (
:01/80/050/00213/AM14/  :05/23/040/00160/AM14/  02.08.2013 Date:03.08. 2015

| Case is deferred to 03.08.2015.

4

Decision: The Committee noted that firm’s reblyv dated 13.01.2015 has been examined t by DHI and as)
per recommendation of the DHI representative decided to call firm’s technical person to elaborate on |
export/import items for consideration of their case.

Case N0.:2/20/80-  |Party Name: L&T-MHI  Meet No/Date:6/80-  |Status:

ALC2/2013 TURBINE GENERATORS | ALC2/2015 iDeferred
PVT.LTD. [22.06.2015 |

HQ File RLAFile ~ [LicNo/Date:0310753783 Defer

:01/80/050/00390/AM14/  [:03/95/040/00511/AM14/ |15.10.2013 Date:03.08.2015

Decision: The Committee noted that firm’s reply dated 24.02.2015 along with Amendment Sheet dated
26.02.2015 has been sent to DHI on 25.03.2015. The firm has informed that the above AA has been |
obtained for deemed export, supply is to Rajasthan Rajya Vidyut Utpadan Nigam Limited (SI.No. 14)
Case is deferred to 03.08.2015.

Case No.:3/20/80-  |Party Name: L&T-MHI  Meet No/Date:6/80-  Status: |
ALC2/2013 TURBINE GENERATORS | ALC2/2015 ;Deferred
PVT.LTD. ‘22 06.2015 ’
HQ File RLA File |Lic.No/Date:0310753791 Defer
:01/80/050/00391/AM14/  :03/95/040/00510/AM14/  [15.10.2013 Date:03.08.2015

Decision: The Committee noted that firm’s reply dated 24.02.2015 along with Amendment Sheet daled
26.02.2015 has been sent to DHI on 25.03.2015. The firm has informed that the above AA has been |
obtamed for deemed export, supply is to Rajasthan Rajya Vldyut Utpadan ngam lelted (SL.No. 14)
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Case is deferred to 03.08.2015.

~Case No.:68/3/80-

ALC2/2014 TRANSPORT INDIA
LIMITED
HQ File RLA File b

:01/80/050/00079/AM15/  :07/21/040/00636/AM 14/

:6

Party Name: ALSTOM

Meet No/Date:6/80- Status:

;,'ALC2/20 15 Deferred
22.06.2015

Lic.No/Date:0710099232 Defer P
28.10.2013 Date:03.08.2015

Decision: The Committee noted that reply dated 13.10.2014 has been sent to DHI on 21.10.2014 and?;

reminder has also been sent to DHI on 27.01.2015. In continuation another reply dated 13.03.2015
received from the firm has been sent to DHI on 20.03.2015.The firm has confirmed that the above |
mentioned AA has been obtained for deemed export, supply is to Chennai Metro Rail Corporation. ‘

| Case is deferred to 03.08.2015.

Case No.:44/3/80- Party Name:
ALC2/2014 DYNAMATIC
TECHNOLOGIES
LIMITED,
;7 HQ Filé O e ——— ‘,ﬁI:A‘IEIICN s RO P NS (B ST el %

:01/80/050/00055/AM15/ 07/24/040/00275/AM 14/

21 .04. 201 5 for comments

~ Case No.:11/25/80- ~ Party Name: ALSTOM
ALC2/2013 TRANSPORT INDIA
LIMITED
T T

01/80/050/0053 5/AM14/  :07/21/040/00854/AM 14/

8

~ Meet No/Date:6/80-

[Status:
IALC2/2015 Deferred
122.06.2015 ’

L1c No/Date:0710099970 Defer
26.11.2013 Date 03.08. 2015

Decision: The Committee noted that firm’s reply dated 06.04.2015 has been sent to MSME on|
Case is deferred to 03.08. 201 5

= Status e

fI\/I‘eetw No/Date:6/80- ;
ALC2/2015 Deferred 5
| 22.062015 |

i

[Lic.No/Date:0710101246 Defer
10.01.2014 Date:03.08.2015,

Decision: The Committee noted that reply dated 13.10.2014 has been sent to DHI on 21.10.2014 and
reminder has also been sent to DHI on 27.01.2015. In continuation another reply dated 13.03.2015
received from the firm has been sent to DHI on 20.03.2015.The firm has confirmed that the aboves
mentioned AA has been obtained for deemed export, supply is to Chennai Metro Rail Corporation.

Case is deferred to 03.08.2015.

" Case No.:36/25/80-  Party Name: ZENITH
ALC2/2013 PPRECISION PVT LTD.,
39 HQFile RLA File

01/80/050/00560/AM14/ :07/24/040/00339/AM 14/

* [Meet No/Date:6/80-

 Status:
|ALC2/2015 Deferred
22.06.2015
 [Lic.No/Date:0710101249 Defer |
13.01.2014 Date:03.08.2015

-1
Decision: The committee noted that firm has not submitted complete reply to the deﬁmency letter sent§
to them on 01.06.2015 and decided to send reminder to the firm to expedite reply. :

Case is deferred to 03.08.2015.

‘fl'o (Case No.:12/3/80- ~ |Party Name :HITAISHI KKAfMeet No/Date:6/80- Status:
Y ALC2/2014 MANUFACTURING 'ALC2/2015 Deferred
B e
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\Case is deferred to 03.08.2015. | E

|3 Case No..27/25/80-  Party Name: BOTIL OIL  Meet No/Date:6/80- Status:

[a—

i

OMPANY PVT Ltd ‘22 062015 - || - =

HQ File e T IR A File .  [Lic.No/Date:0210199203 Defer
:01/80/050/00023/AM15/  :02/24/040/00180/AM14/  23.01.2014 Date:03.08.2015

(

'Decision: The committee noted that the firm has not furnished complete reply to the deﬁmency letter;
lissued to them on 18.02.2015 and reminder dated 01.05.2015 and decided to issue final reminder to |
the firm to furnish reply failing which their case will be rejected without further notice and the firm
‘will have to pay applicable custom duty with interest.

|

'Case No.:1/25/80- ~ [Party Name: ALSTOM  [Meet No/Date:6/80- Status:

'ALC2/2013 INDIA LIMITED, |ALC2/2015 Deferred

'; 1 22.06.2015 z

\HQ File RLA File Lic.No/Date:3210072580 Defer
£01/80/050/00525/AM14/  :32/21/040/00177/AM14/  [30.01.2014 Date:03.08.2015|

Decision: The committee noted that firm’s reply ‘dated 07.04.2014 has been sent to DHI on
05.06.2014 followed by reminders dated 13.08.2014, 02.11.2014 and 09.01.2015 for comments andk
decided to issue reminder to expedite comments.

| |Case is deferred to 03.08.2015.

Case No.:18/25/80- Party Name: BOTIL OIL ~ Meet No/Date:6/80- ‘Status:
ALC2/2013 ‘TOOLS INDIA PVT 'ALC2/2015 Deferred

. LTD(FORMERLY BAKER 22 06.2015 i ‘
OIL ‘ :
'HQ File RLA File 'LlC No/Date:0510378995 ‘Defer b
:01/80/050/00542/AM 14/ 05/23/040/00451/AM14/ 1. 02 2014 Date:03.08.201 5 '

Declsmn ‘The committee noted that the unit has submitted representatlons in various Advance
\Authorizations where the unit has been requested and reminded earlier to furnish essentiality |
:certlﬁcate issued by the Directorate General of Hydrocarbons. The committee also noted that in these |
representatlons the unit has sought to grant waiver for submission of DGHC certificates in respect of
ccertain AAs. The committee noted that on the issue of essentiality certificate, DES I Section vide note |

12 dated 04.03.2013 had taken up this matter with the Policy VI Section of the DGFT for seeking their|

icomments and clarification. It was also noted that Policy VI Section had further taken up this matter%
‘with the TRU Section of the Department of Revenue vide their note dated 28.02.2014. The TRU|

%Section vide their OM No. 354/148/2013-TRU dated 28.02.2014 offered comments/clarifications on;
'this issue. ‘

:The committee decided that since Policy VI Section had earlier taken up this matter with the TRU|
‘Section, the matter was again referred to Policy VI Section for taking up the matter with the
'TRU Section, Department of Revenue again bringing to their notice the request made by the
'unit for granting waiver for submission of DGHC certificates. |

| Case is deferred to 03.08.2015.

|ALC2/2013 ‘TOOLS INDIA PVT |ALC2/2015 Deferred
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\Case is deferred to 03.08.2015. &\/ \\ B
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ECase is deferred to 03.08.2015.

; LTD(FORMERLY BAKER ¢22 06.2015
% OIL

HQFile ~ [RLAFile  [LicNo/Date:0510378994 Defer |
:01/80/050/00551/AM14/  :05/23/040/00455/AM14/  111.02.2014 Date:03.08. 2015

Decision: The committee noted that the unit has submitted rebfesentatidns in various Advance

fAuthorizations where the unit has been requested and reminded earlier to furnish essentiality |
écertiﬁcate issued by the Directorate General of Hydrocarbons. The committee also noted that in these |
%representations, the unit has sought to grant waiver for submission of DGHC certificates in respect of |
gcertain AAs. The committee noted that on the issue of essentiality certificate, DES I Section vide note |
dated 04.03.2013 had taken up this matter with the Policy VI Section of the DGFT for seeking their |

comments and clarification. It was also noted that Policy VI Section had further taken up this matter |
with the TRU Section of the Department of Revenue vide their note dated 28.02.2014. The TRU
xSectlon vide their OM No. 354/148/2013-TRU dated 28.02.2014 offered comments/clarifications on
thxs issue.

The committee decided that since Policy VI Section had earlier taken up this matter with the TRU

Sectlon the matter was again referred to Policy VI Section for taking up the matter with the
‘TRU Section, Department of Revenue again bringing to their notice the request made by the
umt for granting waiver for submission of DGHC certificates.

(Case No.:46/3/80- 'Party Name: BOTIL OIL %Meet No/Date:6/80- ?Status:
'ALC2/2014 ‘TOOLS INDIA PVT |ALC2/2015 Deferred

i LTD(FORMERLY BAKER 22 06.2015 E

., OIL ;

HQ File RLA File Lic.No/Date:0510380277 |Defer ‘
:01/80/050/00057/AM15/  :05/23/040/00457/AM14/  26.02.2014 Date: 03 08.201 5

Decision: The committee noted that the unit has submitted representations in various Advance |
\Authorizations where the unit has been requested and reminded earlier to furnish essentiality

certxﬁcate issued by the Directorate General of Hydrocarbons. The committee also noted that in these |
representations, the unit has sought to grant waiver for submission of DGHC certificates in respect of |
certain AAs. The committee noted that on the issue of essentiality certificate, DES I Section vide note

]4 dated 04.03.2013 had taken up this matter with the Policy VI Section of the DGFT for seeking thelri

comments and clarification. It was also noted that Policy VI Section had further taken up this matterz
w1th the TRU Section of the Department of Revenue vide their note dated 28.02.2014. The TRUE

Sectlon vide their OM No. 354/148/2013-TRU dated 28.02.2014 offered comments/clarifications on
thls issue.

i

;The committee decided that since Policy VI Section had earlier taken up this matter with the TRU%
'Section, the matter was again referred to Policy VI Section for taking up the matter with the'
'TRU Section, Department of Revenue again bringing to their notice the request made by the

umt for granting waiver for submission of DGHC certificates.



" ICaseNo.:4/3/80- Party Name: MOTHERSON Meet No/Date:6/80-  (Status:

% ‘ALC2/2014 'SUMI SYSTEMS LTD.,  ALC2/2015 Deferred ;
| 22.06.2015 | ;
5 'HQ File  |RLAFile  [Lic.No/Date:0510380488 Defer f
15 :01/80/050/0001S/AMIS/  :05/24/040/00454/AM14/  27.02.2014 Date:03.08.2015|

.Declsmn ‘The Committee noted that apphcatlon of the firm has been sent to C&PC on 16.04.2014/
’: tfollowed by reminders dated 03.06.2014, 08.10.2014, 12.11.2014, 27.01.2015 and 27.03.2015 for |
‘comments which is still awaited. Reminder to C&PC has been issued on 18.05.2015 to expedite |
i comments Case is deferred to 03.08.2015. ‘

|

'Case No.:51/3/80-  Party Name: Meet No/Date:6/80-  [Status: |
;ALC2/2014 BOYSEN INDIA LIMITED ,ALC2/2015 %Deferred k
22 06.2015 5
| |HQ File RLA File ,Llc No/Date:0510380507 Defer '
§l6 1:01/80/050/00062/AM15/ 05/23/040/00493/AM14/ 27.02. 2014 Date 03.08. 2015

Declsmn The Committee noted that firm’s reply dated 24.07.2014 was sent to MSME on 11.08. 2014‘
. followed by reminder dated 01.05.2015 for comments. MSME representative has requested to provide |
' la copy of the application to them to facilitate comments and NC decided to send a copy of the|
\application to MSME for comments. Case is deferred to 03.08.2015. ‘

{

" |CaseNo.:126/80- Party Name: TOSHIBA JSW Meet No/Date:6/80- Status ‘ :
. |ALC2/2013 [POWER SYSTEM |/ALC2/2015 'Closed ‘
; PRIVATE LIMITED 22.06.2015 *'
i )HQ File RLA File gLic.No/Date:0410155774 )

01/80/050/00567/AM 14/ 04/24/040/00213/AM14/ 03.03.201 4

; Decision: The Committee decided to close the case as the firm has informed that they have
s surrendered the above mentioned AA vide its letter dated 19.03.2015. RA may check up the posmon
" at their end.

7t

RA may take ‘necessary actron accordmgly

. |CaseNo.:34/5/80-  PartyName: ~ MeetNo/Date:6/80-  |Status: |
ALC2/2014 STERLITE ALC2/2015 :;Deferred

| TECHNOLOGIES LTD. 22.06.2015 . ;

; HQ File RLA File Lic.No/Date:0310773184 Defer 5

18 :01/80/050/001 19/AM15/ & 03/95/040/00894/AM14/ 06 03.2014 Date 03.08.2015 |

Decnsnon The committee noted that firm’s reply dated 16.12.2014 has been sent to DEIT on
06.01.2015 for comments. Reminder to DIT through E-mail has been issued on 29.04.2015 to expedlte
‘comments. NC decided to issue reminder to DIT to provide comments at the earliest.

Case is deferred to 03 08 201 5

Case No.:38/3/80-  |Party Name: - |MeetNo/Date:6/80-  Status:
19 ALC212014 STANADYNE ALC2/2015 Deferred

AMALGAMATIONS PVT 22 06 2015
e S

i

6



| B P T e R |
'HQ File RLAFlle syemmal aalliges 0 lDefer

:01/80/050/00049/AM15/ j:04/24/040/00279/AM14/ No/Date:0410156079 ;Date:03.08.2015
. 111.03.2014

Decision: The committee noted that MSME has raised deﬁc1ency in the firm’s appllcatlon vide U.O.
' Note No.30(44)/15-ME dated 11.06.2015 and decided to send it to the firm to furnish reply.
. |Case is deferred to 03.08.2015.

| |CaseNo.:71/3/80-  [Party Name: AEROTO  Meet No/Date:6/80-  |Status:

. |ALC2/2014 'BOLDROCCHI INDIA '/ALC2/2015 %Deferred

| PVT. LTD., 22.06.2015

i HQ File RLA File Lic.No/Date:0410156176 Defer

20 - :01/80/050/00082/AM15/  :04/24/040/00284/AM14/  |12. 03.2014 Date:03.08. 2015

Declsmn ‘The Committee noted that the firm has sought time to furnish reply to the DIPP defic c1ency
letter sent to the firm on 05.03.2015 and

' | E-mail sent on 13.03.2015 followed by reminder dated 01.05.2015 & E-mail 11.05.2015 and dec1ded
' to issue final reminder to submit reply.

Case is deferred to 03.08.2015.

%”féisé'iia.{ii/'zﬁsdi"' ~ |Party Name: [Meet No/Date:6/80-  |Status: |
ALC2/2014 THERMAL SYSTEMS ALC2/2015 Approved |
' (HYDERABAD) PLTD.,  [22.06.2015 5
HQ File ‘ ~ |RLAFile " Lic.No/Date:0910059541 |

21 :01/80/050/00646/AM 15/ 09/24/040/00632/AM14/ 12.03.2014

Decision: The committee decided to ratlfy the norms based upon the DHI U.O. Note No 3(122)/ 15-
s TSW (B) dated 08.06.2015 (Copy of the comments being sent to firm and RA).

| [RA may take necessary action accordingly.

| |CaseNo.:72/3/80-  PartyName: ~ |MeetNo/Date:6/80-  Status: |
| |ALC2/2014 'AEROTO BOLDROCCHI |ALC2/2015 %Deferred

{1 INDIA PVT LTD 22.06.2015

HQ File '=RLA File ~ Lic.No/Date: 0410156209 Defer

22 01/80/050/00083/AM15/ :04/24/040/00289/AM14/  13.03.2014 Date:03.08.2015

Decnsnon ' The Committee noted that the firm has sought time to furnish rep]y to the DIPP deﬁc1ency
letter sent to the firm on 05.03.2015 and E-mail sent on 13.03.2015 followed by reminder dated
101.05.2015 & E-mail 11.05.2015 and decided to issue final reminder to submit reply.

‘Case is deferred to 03.08.2015.

| |Case No.:76/27/80- Party Name: BHARAT ~ Meet No/Date:6/80-  |Status:

. ALC2/2014 HEAVY ELECTRICALS ~ ALC2/2015 Deferred

3| LIMITED 22.06.2015 |

- [HQFile ~ [RLAFile  [LicNo/Date:0910059682 Defer |
| |:01/80/050/00701/AM15/  |:09/24/040/00633/AM14/ ~ 28.03.2014 |Date:03. 08 2015

&\W e



‘DCCISIOII The Committee noted that the application of the firm has been sent to DHI on 26.03. 2015 | '
‘for comments. The firm has confirmed that the above mentioned AA has been obtained for deemed |
. lexports, supply is to DVC, Kolkata (at S1.No.35). *
| |Case is deferred to 03.08.2015. ‘

{
i

" [Case No.:1/9/80- |Party Name: NITIN FIRE |Meet No/Date:6/80- Status:
ﬁ %ALC2/2014 'PROTECTION ALC2/2015 Deferred
INDUSTRIES LIMITED 22.06.2015
2 4 HQ File i ~ [RLAFile " |Lic.No/Date:0310779862 Defer ~
01/80/050/00192/AMIS/  :03/95/040/00052/AM15/ 29.04.2014 Date:03.08. 2015

Declslon The Committee dec1ded to call the representatlve of the firm for personal hearmé in the
next meeting to clarify import/export items in this case before the Norms Committee for ratification of g
inorms. Case is deferred to 03.08.2015.

" [Case No.:6327/80-  |Party Name: ISGEC ~ |MeetNo/Date:6/80-  Status: |
| ALC2/2014 HEAVY ENGINEERING | ALC2/2015 Deferred
= LIMITED 22.06.2015 , |

HQFile  |RLAFile  |LicNo/Date:0510386184 Defer

25 \ 01/80/050/00688/AM15/ 05/23/040/00057/AM15/ 09.05.2014 xDate 03.08. 2015

‘ ‘Declsmn "The Committee noted that the firm has not replled to the deficiencies raised by DIPP dated
, 112/05/2015 sent to them on 05.06.2015 and decided to issue reminder to the firm to furnish reply.

Case is deferred to 03.08.2015. 1

(Case No.:3/3/80- Party Name: Meet No/Date:6/80-  Status:

'ALC2/2015 ISGEC HEAVY 'ALC2/2015 fDeferred (
-l ENGINEERING LIMITED 122.06.2015 .
526 HQ File RLA File Lic.No/Date:0510386183 [Defer |

:01/80/050/00003/AM16/  :05/23/040/00056/AM15/  109.05.2014 Date:03.08.2015 |
1 fDecnsnon ‘The Committee noted that the firm has not replled to the deficiencies raised by DIPP dated |
' 112/05/2015 sent to them on 05.06.2015 and decided to issue reminder to the firm to furnish reply. 2

|Case is deferred to 03.08.2015. s

|CaseNo.:68/12/80-  Party Name: STERLITE ~ Meet No/Date:6/80-  Status:

ALC2/2014 TECHNOLOGIES LTD. | ALC2/2015 1Deferred

122.06.2015 ,

HQ File RLA File ~ Lic.No/Date:0310781682 B
27 :01/80/050/00317/AM15/ 03/95/040/00050/AM15/ 15.05.2014 Date:03.08. 20]5
1 fDeclswn The Committee noted that the firm has already sent reply dated 17.12.2014 dlrectlywto the
. DEIT for comments. Reminder to DIT through E-mail has been issued on 29.04.2015 to expedite |
~ comments. NC decided to issue reminder to DIT to provide comments at the earliest. g
| |Case is deferred to 03.08.2015. 5

e e o en b e = v e e e |
,g/CaseNo..22/12/80-  [Party Name: TAKRAF ~ MeetNo/Date:6/80-  [Status:
~ |/ALC2/2014 INDIA PRIVATE \/ALC2/2015 Deferred L
M\ ‘1\ I
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ILIMITED ooioios oo, 422.06.2015

HQ Fle ~ [RLAFile rch No/Date:0410158938 Defer
:01/80/050/00271/AM15/  |:04/24/040/00079/AM15/  07.07.2014 Date:03.08.2015 |

Decision: The Committee noted that the firm has not replied to the deficiency raised by DHI dated |
- 13.03.2015 sent to the firm on 20.03.2015 followed by reminder on 01.06.2015 and decided to send |
* ﬁnal remmder to the ﬁrm to furmsh reply Case is deferred to 03 08 20] 5 :

| |CaseNo.:5/12/80-  |Party Name: DOOWON  |Meet No/Date:6/80- EStatus
3ALC2/2014 ELECTRONICS INDIA  ALC2/2015 Deferred ‘
| PPRIVATE LIMITED, 22.06.2015 ‘ i
~29 IHQ File 'IRLA File ~ [Lic.No/Date:0410158979 Defer S
:01/80/050/00254/AM1S/  :04/24/040/00094/AM15/  [15.07.2014 IDate 03.08.201 5

Decnsnon ‘The Committee noted that reply of the firm dated 04.04.15 has been sent to DEIT on
112.05.2015 for comments and decided to issue reminder to DEIT to expedite comments. Case 1s
[deferred to 03 08 201 5

|
|

'1 w'}Ez;se No.:59/12/80- [Party Name: Meet No/Date:6/80- [Status: ’
x ;ALC2/2014 THERMAX LTD., |ALC2/2015 §Deferred ‘
= | 22.06.2015 |
30 HQ File RLAFlle ~ [Lic.No/Date:3110064601 Defer Sovir
0]/80/050/00308/AM15/ :31/83/040/00089/AM15/  24.07.2014 {Date:03.08. 2015

Declsmn ‘The Committee noted that the reply of the firm dated 10.05.2015 has been sent to DHI on
320 05.2015 for comments and decided to issue reminder to DHI to expedite comments. Case lS)
deferred to 03.08.2015. ‘

|Case No.:34/12/80- fParty Name: BOTIL OIL ~ Meet No/Date:6/80- Status:
- ALC2/2014 'TOOLS INDIA PVT '/ALC2/2015 Deferred
Lo LTD(FORMERLY BAKER 22 06.2015 j
| I OIL ‘
l %HQ File ~ IRLA File ?Lic.No/Date:0510390051 Defer t
:01/80/050/00283/AM15/  |:05/23/040/00160/AM15/  31.07.2014 gDate 03 08. 2015

Decision: The committee noted that the unit has submitted representations in various Advancei
\Authorizations where the unit has been requested and reminded earlier to furnish essentiality |
certificate issued by the Directorate General of Hydrocarbons. The committee also noted that in these%
rrepresentations, the unit has sought to grant waiver for submission of DGHC certificates in respect of z
certain AAs. The committee noted that on the issue of essentiality certificate, DES I Section vide note
' dated 04.03.2013 had taken up this matter with the Policy VI Section of the DGFT for seeking their |
;comments and clarification. It was also noted that Policy VI Section had further taken up this matter‘
w1th the TRU Section of the Department of Revenue vide their note dated 28.02.2014. The TRU
Sectlon vide their OM No. 354/148/2013-TRU dated 28.02.2014 offered comments/clarifications on
rthrs issue.

3

[

i ‘The committee decided that since Policy VI Section had earlier taken up this matter with the TRUE
i iSectron the matter was agam referred to Pollcy VI Sectlon for takmg up the matter with the



TRU Sectlon, Department ‘of Revenue agam brmgmg to their notice the request made by the,

iumt for granting waiver for submission of DGHC certificates. E

E ECase is deferred to 03. 08 201 5

i

| |Case No.:70/12/80- ‘Party Name: gMeet No/Date:6/80- Status
| |ALC2/2014 'COMMERCIAL /ALC2/2015 Deferred

[ENGINEERS & BODY  22.06.2015 *
L BUILDERS COMPANY, |
" LTD. ; |
32 [Q Fil 'RLA File LicNo/Date: 1110028052 [Defer

::01/80/050/00319/AM15/ :11/24/040/00006/AM15/  31.07.2014 Date:03.08. 2015

Decision: The Committee noted that DHI has raised deficiencies in the firm’s application vide U. O
No.3(134)/2015/TSW (B) dated 10.06.2015 and decided to send it to the firm to furnish reply. Case i 1s
deferred to 03 08 201 5

' Case No.:2/12/80-ALC2/2014 Party Name: MUNJAL AUTO [Meet No/Date:6/80- EStatus: 5

|| INDUSTRIES LIMIDTED ALC2/2015 ‘Closed i

|l ’ 22 06.2015

% tHQ File = . .0 RLA File ' [Lic.No/Date: 3410040442
:01/80/050/00251/AM15/ 34/21/040/00212/AM1 5/ 112.08.2014

s

Dec1s10n ‘The Committee decided to close the case as the firm vide their letter dated 15. 05 2015 hass
informed that the above mentioned AA has been obtained on net to net basis (GN-4 for engmeermg
products)WIth accountability clause in terms of Para 4.12 (vii) of HBP 2015-2020.

:RA may take necessary action accordingly.

{

o T S s

Case No.:6/14/80-  [Party Name: HAMON ~ Meet No/Date:6/80- |Status:
ALC2/2014 RESEARCH COTTRELL | ALC2/2015 Deferred
| INDIA PRIVATE 22.06.2015 |
LIMITED
34 [HQ File RLAFile  |LicNo/Date:0410159247 Defer "

? 01/80/050/00327/AM1 5/ 1:04/24/040/001 18/AM15/ 14.08.2014 Date 03.08.201 5 |

Decision: The Committee noted that the firm’s reply dated 19.06.2015 has been received and is bemg
sent to DIPP for comments. Case is deferred to 03.08.2015.

|
|
|

| |CaseNo.:48/27/80- Party Name: PERMANENT |Meet No/Date:6/80-  |Status: |
ALC2/2014 'MAGNETS LIMITED )ALC2/201 5 iDeferred
j 22.06.2015
fHQ File RLA File LlC No/Date:0310788536 Defer

E35 :01/80/050/00673/AM15/  :03/95/040/00395/AM15/ 01.09.2014 Date 03.08. 2015

' |Decision: The Committee noted that reply dated 25.05.2015 sent by the firm has been examined | by
the DIPP who has raised further deficiency vide their ID No.12/73/2015-TSW/35 dated 22.06.2015 as
under and decided to send it to the firm to furnish reply immediately:-

10



i

" [CaseNo.:1/18/80-  [Party Name: KYOCERA ~ Meet No/Date:6/80-

%Case is deferred to 03.08.2015.

37

38

|
{

| “Reply submitted by the firm vide their letter dated 25.05.2015 has been perused and they may |

| be asked to submit the following information:

' 1. Basis for the Blank sizes (38.4 mm x 29.2 mm) supported by size of Laminations (Dimensions of%
Laminations are not legible in the drawings of Laminations submitted by the firm) .
. 2. Basis/justification for claiming wastages of 1.85 gms. (For 48% Ni-Fe material) & 1.94 gms

(For 80% Ni-Fe material) during punching supported by sheet layout diagram indicating the

wastage during blanking/punching.”

CaseNo2/21/80- o ;Party Name: _ iMeetiNo/Date:6/8OV- %Status:. o o
ALC2/2014 'SARTORIUS STEDIM ALC2/2015 fDeferred

~ INDIA PVT. LTD. 22.06.2015

.HQ”F“Ii'e RLA File ~ [Lic.No/Date:0710106627 Defer SESEE

. 01/80/050/00478/AM15/ 07/24/040/00201/AM15/ 03.09.2014

furnish reply and decided to issue a reminder to firm to expedite reply.
tCase is deferred to 23.06.2015.

| e
'ALC2/2014 'CTC PRECISION TOOLS |ALC2/2015 Deferred

i PRIVATE LIMITED 22.06.2015

HQFile  RLAFile ~ [Lic.No/Date:0210204921 Defer

:01/80/050/00432/AM15/  :02/24/040/00119/AM15/  105.09.2014

 |Date:03.08.2015
Decnsnon The Committee noted that the DIPP deﬁcrency letter has been sent to firm on 01.05.2015 to

Date:03.08. 2015

Decrs‘idrr The committee noted that the firm’s rebiy dated 08.04.2015 sent to MSME was 1ncomplete
'DGFT reminder was sent to the firm on 12.06.2015 to submit complete reply at the earliest. Case i 1s

deferred to 03 08 201 5

|CaseNo.:3/18/80-  [Party Name: VEELINE ~ Meet No/Date:6/80- Status:
'ALC2/2014 'MEDIA LTD. 'ALC2/2015 ?Deferred
‘ 22.06.2015

HQFile “wf,RLA File ~ [Lic.No/Date:0210204923 Defer

01/80/050/00434/AM15/ :02/24/040/00117/AM15/  105.09.2014

Date 03.08.201 5

Decision: The committee noted that the apphcatlon of the firm has been sent to DIPP on 15.06. 2015
| |for comments. Case is deferred to 03.08.2015. :

e ————

39

(Case No.:47/27/80-  Party Name: PERMANENT Meet No/Date:6/80-  Status:
ALC2/2014 MAGNETS LIMITED | ALC2/2015 Deferred

| | 22.06.2015 |

HQFile  |[RLAFile  |LicNo/Date:0310789410 [Defer

:01/80/050/00672/AM15/  :03/95/040/00505/AM15/  |18.09.2014

Date 03.08. 2015

Decnsnon ‘The Committee noted that reply dated 25.05.2015 sent by the firm has been examined by
the DIPP who has raised further deficiency vide their ID No.12/73/2015-TSW/35 dated 22.06.2015 as;

under and decrded to send 1t to the ﬁrm to furmsh reply 1mmed1ately -

11

!

{
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!Case is deferred to 03 08 2015

R

“Reply submitted by the firm vide their letter dated 25.05.2015 has been perused and they may
be asked to submit the following information:

| 1. Basis/justification for claiming wastage of 2.47 gms. durmg punching supported by sheet layout |

|
i
i
diagram indicating the wastage during blanking/punching.”

| Case No.:49/24/80- Party Name: PYRO Meet No/Date:6/80- EStatus |
ALC2/2014 [ELECTRIC ALC2/2015 Deferred
f INSTRUMENTS GOA ;22.06.201 5 ; ;
s IPVT.LTD : |
HQ File RLA File LlC No/Date:1710005948 Defer 5
:01/80/050/00594/AM1S/  |:17/24/040/00085/AM15/ ~ [22.10.2014 Date:03.08.2015 |

‘Declsmn The Committee noted that reply dated 18.06.2015 of the firm has been received and is bemg

forwarded to DIPP for comments Case is deferred to 03 08 2015

|

£42 z

i
|

43

(Case No.:32/24/80-  Party Name: DECON ;EMeet No/Date:6/80- [Status: ,
'ALC2/2014 INDIA PLASTICS PVT. | ALC2/2015 iDeferred ;
z LTD., 22.06.2015
'HQ File RLA File LLic.No/Date:3110065010 ;Defer %
01/80/050/00577/AM1S/  |:31/83/040/00170/AM15/  [27.10.2014 Date:03.08.2015

Decision: The Committee noted that firm’s appllcatlon has been sent to C&PC for comments on
:1 1.02.2015 followed by reminder on 05.06.2015 to expedite comments. ;
\Case is deferred to 03.08.2015. l

[CaseNo.:1/21/80-  [PartyName: ~ |MeetNo/Date:6/80- [Status: |
ALC2/2014 ISGEC HEAVY ALC2/2015 Deferred ,
| ENGINEERING LIMITED 22.06.2015 |
HQ File oo RLATRile Lic.No/Date:0510391810 Defer |
:01/80/050/00477/AM15/  :05/23/040/00331/AM15/  29.10.2014 Date:03.08.2015

Decision: The Committee noted that DIPP has raised the following deficiency in the application of the |
firm vide ID No.12/73/2015-TSW/42 dated 22.06.2015 and decided to send it to the firm to furnish |
reply:- E

. Information in respect of SI. No. 3, 4, 5, 11 & 14 of Standard Deficiency Format, export product
wise. [

| 2. Quantities of import items at SI. No. 1 to 15, 21 to 32, 36 to 41, 43 t0 47,49 & 52t0 54 in Nos
‘ also in addition to their weights.

, 3. Quantity of import items at SI. No. 16, 17, 33, 34 & 42 in meters. also in addition to thelr:'
; weights. ‘

} 4. Difference in import item at SI. No. 48 and export item at SI. No. 5 with details of manufacturmg

activities on import item. i
Case is deferred to 03 08 2015

Case No 50/24/80- : PartyNamePYRO Meet No/Date 6/80-  [status:

REhie

12



?forwarded to DIPP for comments. Case is deferred to 03.08.2015.

ALC22014  [ELECTRIC  [ALC22015  [Deferred

%INSTRUMENTS GOA 22.06.2015
PVT.LTD 5

HQFile ~  RLAFile  [LicNo/Date:1710005962 Defer
:01/80/050/00595/AM15/  |:17/24/040/00116/AM15/  03.11.2014 Date:03.08.2015

Decision: The Committee noted that reply dated 18.06.2015 of the firm has been received and is bemg;

| |CaseN0.:20/24/80-  Party Name: YORK ~ Meet No/Date:6/80-  Status: |

{

{
i

i

i
1

i

|

|

| t003.08.2015.

45

ALC2/2014 TRANSPORT ALC2/2015 Deferred |

| EQUIPMENT 22062015
(INDIA) PRIVATE ‘ j ]

L LIMITED | |
e HQ File [RLA File Lic.No/Date:3110065031 [Defer |
:01/80/050/00565/AM15/  |:31/83/040/00173/AM1S/  (05.11.2014 Date:03.08.2015

Declsmn The Committee noted that defi c1ency raised by MSME on 12.05.2015 in the firm” s '
application has been sent to the firm on 12.06.2015 to furnish reply.
|Case is deferred to 03.08.2015.

“ICase No.:1/3/80-  Party Name: KUVAWALA Meet No/Date:6/80-  Status: |

ALC2/2015 CORE DRILL 'ALC2/2015 Deferred

[ EQUIPMENT PVT. LTD., [22.06.2015 ‘

HQFile @& [RLAFile [Lic.No/Date:0310790786 |Defer |
:01/80/050/00001/AM16/  :03/94/040/00700/AM15/  05.11.2014 Date:03.08.2015

gDecnsnon : The Committee noted that hard copy of the épslicéfién of the firm has not been received |
and decided to send a request to RA, Mumbai to send hard copy of the application of the firm at the
iearliest. Case is deferred to 03.08.2015.

~ |CaseNo.:21/24/80-  Party Name: THERMAX ~ |Meet No/Date:6/80-  [Status: |

ALC2/2014 BABCOCK & WILCOX | ALC2/2015 Deferred
| ENERGY SOLUTIONS ~ 22.06.2015 |
PVT. LTD |

1:01/80/050/00566/AM15/  :31/83/040/00168/AM15/  10.11.2014 ‘Date:03.08.2015 |
Decision: The Committee noted that application of the firm has been sent to DHI on 13.02.2015
followed by reminder on 15.06.2015 for comments and decided to await comments. Case is deferred |

Case No.:5/21/80-ALC2/2014 Party Name: METLONICS ~ Meet No/Date:6/80-  Status:

INDUSTRIES PVT.LTD. %ALC2/201 5 fRejected
» 122.06.2015
7 z.ﬁ,Q, ‘l‘:“_i.iae, s B TS5 ——" RLA Flle B S —— E,Llc NO/Date 22100] 5 ] 21 :
1:01/80/050/00481/AM15/ I: 22/24/040/00063/AM15/ 11.11.2014

Declswn The commlttee demded to re]e the case on the basns of DHI com ents vide U.O. No 3

%\ \‘5

13



(64)/ 15-TSW (B)/230 dated 18.06.2015 (copy / to be sent to RA and the ﬁrm) with direction to the ﬁrm [
to pay applicable custom duty with interest.

|
!RA LR L R R o ek ;

. |Case No.:22/24/80- Party Name: SPIROTECH ~ Meet No/Date:6/80- Status:
. ALC2/2014 'HEAT EXCHANGERS \ALC2/2015 fDeferred i
|PVT. LTD. 22.06.2015 a 1
4gfHQFile - fREAFle Lic.No/Date:0510391912 [Defer ‘;
:01/80/050/00567/AM15/  |:05/24/040/00350/AM15/ 11.11.2014 Date 03.08.2015

{

k ‘DCCISIOH ‘The Committee r noted that the reply dated 18.05.2015 has been sent to DIPP on 25.05.201 5
5 for comments and decrded awalt comments. Case is deferred to 03 08. 2015

i

' [Case No.:45/27/80- ~ |Party Name: PERMANENT {Méét‘Né/bété?é/éofww ' Etatus ‘

| @ALC2/2014 'MAGNETS LIMITED §ALC2/2015 ‘;Deferred
L-H 22.06.2015
HQ File _ |[RLAFile  |Lic.No/Date:0310791364 Defer

% 01/80/050/00670/AM15/ :03/95/040/00680/AM15/  125.11.2014 Date:03.08. 2015

EDecnslon 'The Committee noted that reply dated 25.05.2015 sent by the firm has been examined by
the DIPP who has raised further deficiency vide their ID No.12/73/2015-TSW/49 dated 22.06.2015 as
‘under and decided to send it to the firm to furnish reply immediately:-

49 “Reply submitted by the firm vide their letter dated 25.05.2015 has been perused and they may
be asked to submit the following information: 1

| 1. Basis for the Blank sizes (38.4 mm x 29.2 mm) supported by size of Laminations (Dimensions }
= of Laminations are not legible in the drawings of Laminations submitted by the firm).

i
i

2. Basis/justification for claiming wastages of 1.85 gms. (For 48% Ni-Fe material) & 1.94 gms
(For 80% Ni-Fe material) during punching supported by sheet layout diagram indicating the
wastage during blanking/punching.

\;Case is deferred to 03.08.2015.

~ [CaseNo.:4/21/80-  PartyName: ZENITH ~ MeetNo/Date:6/80-  Status:
ALC2/2014 PRECISION PVTLTD., ALC2/2015 Deferred
| 22.06.2015 | |
HQ File RLA File Lic.No/Date:0710107058 Defer %
:01/80/050/00480/AM15/  :07/24/040/00297/AM1S/ ;26 11.2014 Date:03.08. 2015

followed by E-mail on 17.02.2015 and reminders on 05.03.15, 30.03. 2015 and 01.05.2015, by e- mall
dated 12.05.2015 to send hard copy of the application of the firm. NC decided to issue another
1remmder to RA for sending hard copy of the application of the firm to DGFT HQ for ratification of

, ’Case is deferred to 03.08.2015.
14
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- [CaseNo.:321/80-  [PartyName: ~ |MeetNo/Date:6/80-  [Status:
ALC2/2014 ISGEC HEAVY /ALC2/2015 Deferred
ENGINEERING LIMITED [22.06.2015

- HQFile RLA File ~ |Lic.No/Date:0510392239 | Defer

1

{

:01/80/050/00479/AM 15/ 05/23/040/00392/AM15/ 02.12.2014 ‘Date 03 08. 2015 ’

Dec1s10n ‘The Committee noted that firm’s reply ‘dated 02.04.2015 has been sent to DHI on
110.04.2015 for comments and decided to remind DHI to expedite comments.
Case is deferred to 03.08.2015

- [CaseNo.:36/24/80-  Party Name: ~ MeetNo/Date:6/80- [Status:
ALC2/2014 CAMFIL AIR ALC2/2015 Deferred
FILTRATION INDIA PVT. 22.06.2015
| LTD. |
52 [HQ File = [RLAFle  |LicNoDawd0510392369|Deter |

|

|
|
i
|

|
|
i

{
|
|
i

{

:01/80/050/00581/AM15/ | 05/23/040/00412/AM15/ 10.12.2014 Date:03.08. 2015‘

e

Decision: The Committee nc noted | that the firm has not replled to the MSME deﬁcrency letter sent to the |
firm on 07.04.2015 followed by reminder on 05.06.2015 and decided to issue final reminder to them |
to expedrte reply Case is deferred to 03. 08 201 5

CaseNo.:33/24/80-  [Party Name: BOYSEN ~ Meet No/Date:6/80- Status:
ALC2/2014 [INDIA LIMITED '/ALC2/2015 ‘Deferred ‘
‘; ‘ 22.06.2015 ;

~ HQFile RLA File ' Lic No/Date:0510392385 Defer |

53 :01/80/050/00578/AM15/  :05/23/040/00414/AM15/  11.12.2014 *Date 03.08.2015 |
lDeclslon . The Committee noted that the firm has not rephed to the deﬁcrency raised by MSME vrde‘
ID Note dated 12.05.2015 sent to the firm 14.05.2015 and decided to issue a reminder to the firm to

‘ furnlsh reply. 3
ICase is deferred to 03.08.2015. §

| [CaseNo.:34724/80-  PartyName: BOYSEN ~ Meet No/Date:6/80-  Status: TS
ALC2/2014 'INDIA LIMITED '\ALC2/2015 fDeferred
z 22 06.2015 . ,
'ﬁd File ~  |[RLAFile =~ [Lic.No/Date:0510392386 | e
i :01/80/050/00579/AM15/  :05/23/040/00415/AM15/  |11.12.2014 Date:03.08. 2015
(Declsmn: The Committee noted that the firm has not replied to the deficiency raised by MSME Vlde;
1D Note dated 12.05.2015 sent to the firm 14.05.2015 and decided to issue a reminder to the firm to |
{furnish reply. Case is deferred to 03.08.2015. ;
|Case No.:40/24/80-  [Party Name: POLY ~ Meet No/Date:6/80-  [Status:
'ALC2/2014 'MEDICURE LTD. 'ALC2/2015 Deferred

i 22.06.2015 ‘

>HQFle  |RLAFile  |Lic.No/Date:0510392393 Defer
:01/80/050/00585/AM15/  :05/24/040/00393/AM15/  |12.12.2014 Date 03.08.2015
Decnsnon The Commlttee noted that appllcatlon of the firm has been sent to C for comments on

|

e fim has been sen 0 K\j\,{:_»,, on
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11 02.2015 followed By reminder on 18.05.2015 and decided to issue a D.O. letter from Chairman to’
‘Jomt Secretary, C&PC to expedite comments.
Case is deferred to 03. 08 2015

|

2 Case No.:41124/80-  Party Name: POLY §M’é€{t§1’6"/bété:”67§01W” [status: |
| |ALC2/2014 EMEDICURE LTD. 'ALC2/2015 %Deferred

Ll 22.06.2015 |
; HQFlle S i RLA File L1c No/Date:0510392394 Defer

56 :01/80/050/00586/AM15/ | :05/24/040/00394/AM15/ 112.12.2014 Date 03.08. 2015
" |Decision: The Committee noted that apphcatlon of the firm has been sent to C&PC for comments on
E 11.02.2015 followed by reminder on 18.05.2015 and decided to issue a D.O. letter from Chairman to]
| Joint Secretary, C&PC to expedite comments.

(Case is deferred to 03.08.2015. ;

o |

: ECase No.:42/24/80- W%Party Name: V " Meet No/Date:6/80- Status: .,
%ALC2/2014 POLY MEDICURE LTD. | ALC2/2015 Deferred
| 22.06.2015 c

HQFile ~ [RLAFile * [Lic.No/Date:0510392395 Defer '

j57 01/80/050/00587/AM15/ :05/24/040/00407/AM15/  |12.12. 2014 Date:03.08. 2015?

Decnsnon The Committee noted that applrcatron of the firm has been sent to C&PC for comments on|
fl 1.02.2015 followed by reminder on 18.05.2015 and decided to issue a D.O. letter from Chairman to'
Jomt Secretary, C&PC to expedite comments. ‘
Case is deferred to 03 08 2015 E

| |CaseNo.:52124/80- Party Name: STERICAT ~ |Meet No/Date:6/80- ;Siétus:

| ‘;ALC2/2014 GUTSTRINGS PVT. LTD. |ALC2/2015 ;’Deferred r

| | 22.06.2015 ?

58 'HQ File RLA File LLic.No/Date: 0510392401 lDefer ;
:01/80/050/00597/AM15/  |:05/24/040/00414/AM15/  12.12.2014 Date:03.08.2015 |

;Decnsnon The Committee noted that appllcatron of the firm has been sent to C&PC for comments on|
113.02.2015 followed by reminder on 18.05.2015 and decided to issue a D.O. letter from Chairman to
J S C&PC to expedlte comments Case is deferred to 03 08 2015

;
|

" Case No.:5/24/80- [Party Name: ANGIPLAST Meet No/Date:6/80- |Status:

ALC2/2014 PPRIVATE LIMITED ‘ALC2/201 5 }Deferred ;

: 22.06.2015 ;

59 HQ File 'RLA File ~ [Lic.No/Date:0810134052 *Defer “m"“"'i
01/80/050/00550/AM1S/ :08/24/040/00334/AM15/  [15.12.2014 Date:03.08. 2015

Deelsmn The Committee noted that C&PC has issued a def1c1ency letter to the firm d1rect]y on

t 01.06.2015 to furnish reply and decided to issue reminder to the firm to expedite reply. Case 1s
3 .deferred to 03.08.2015. !

0/Case No.:624/80-  Party Name: ANGIPLAST |Meet No/Date:6/80-  [Status:
s = L2 PRIVATELIMITED  |ALC2/2015 Deferred

NNNNN 16 s Vcb\w\\ :
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HQFile RLAFile " Lic.No/Date:0810134053 Defer |
:01/80/050/00551/AM15/  :08/24/040/00335/AM15/  |15.12.2014 Date:03.08.2015.

‘ ‘Decnsnon The Committee noted that C&PC has issued a deficiency letter to the firm dnrectly on
; 01 06 2015 to fumlsh reply Case is deferred to 03 08 2015

| [CaseNo.:26/24/80-  PartyName:DEE ~ |MeetNo/Date:6/80-  Status: |
(ALC2/2014 DEVELOPMENT |/ALC2/2015 ;Approved
1 ENGINEERS LTD ’22 06.2015
| S e e e == e = = b R e o e |
i

HQ File ~ IRLA File '~ Lic.No/Date: 0510392438
61 1:01/80/050/00571/AM15/ 05/23/040/00425/AM15/ 16 12.2014 f

{ Decision: The committee decided to ratlfy the norms based upon ‘the DHI U.O. Note No Nil dated
‘ 122 06.2015 (Copy of the comments being sent to firm and RA). s

|

, ;RA may take necessary action accordingly. ‘

| |CaseNo.:35/24/80-  |Party Name: ECOCAT ~ Meet No/Date:6/80- |Status: |
| |ALC22014 INDIA PVT.LTD. ALC2/2015 §Deferred a
; | | 22.06.2015 |

HQFile - RLAFile ~ [Lic.No/Date:0510392444 Defer “Era

‘62 :01/80/050/00580/AM15/  :05/23/040/00428/AM15/ ;16 12.2014 Date:03.08. 2015

, Decnsnon The Committee noted that earlier appllcatlon of the firm was sent to DHI for comments. | ‘
* iHowever as the case pertains to MSME (Chemical), the application has been sent to MSME;
. (Chemical) for examination and comments. j
1 Case is deferred t0 03.08.2015. i

. [CaseNo.:43/3/80- ~ PartyName: ~ MeetNo/Date:6/80-  Status:

ALC2/2015 §SHAKTI PUMPS (INDIA) |ALC2/2015 Deferred f
Lol (ILTD., 22.06.2015 |
| [HQFile ""ﬁiii}i“File " [Lic.No/Date: 5610004495 Defer f
' 1:01/80/050/00043/AM16/  :56/24/040/00051/AM15/  116.12.2014 Date:03.08. 2015
z Declslon"Tﬁe’Commxtte_eHnoted that DIPP has raised the followmg deﬁc1ency in the appllcatlon of the
563 firm vide ID No.12/73/2015-TSW/63 dated 22.06.2015 and decided to send it to the firm to furmsh

ireply - 5

‘ 1. Information in respect of Sl. No. 3, 4 & 5 of Standard Deficiency Format, export product
|| wise.

‘ 2. Size/Specs. of import item at SI. No. 6 and justification/basis for quantity of this 1tem ,

Net length of rubber cable in export products may also be indicated with documentary |

' evidence. |

Case is deferred to 03.08.2015. f

| [CaseNo.:3124/80-  [PartyName: ~ MeetNo/Date:6/80- ;Status
| ALC2/2014 INJECTOPLAST PVT.LTD |ALC2/2015 Deferred

164] ; 22.06.2015 ,

| [HQFile  [RLAFile  [LicNo/Date:061003801 ;D




.01/80/050/00576/AM15/  :06/24/040/00026/AM15/  [17.12.2014 " |Date:03.08.2015

Decnslon The Committee noted that apphcatlon of the firm has been sent to C&PC for comments on |
111.02.2015 followed by reminders on 18.05.2015 and 05.06.2015 and decided to issue a D.O. letter;
‘from Chairman to Joint Secretary, C&PC to expedite comments. §

{
|

iCase is deferred to 03 08 2015

| [Case No.:5524/80-  [Party Name: ALSTOM  |Meet No/Date:6/80-  [Status:
| |ALC2/2014 ‘TRANSPORT INDIA 'ALC2/2015 Deferred |
|| LIMITED 22.06.2015 | g
65[HQFile ~  [RLAFile a Lic.No/Date:3210077370 Defer *
:01/80/050/00600/AM15/  :32/21/040/00110/AM15/  |18.12.2014 Date:03.08.2015 |

EDecisibn: The Committee noted that application of the firm has been sent to DEIT on 05.06.2015 foré
' comments. Case is deferred to 03.08.2015. f

(Case No.:37/24/80-  Party Name: Meet No/Date:6/80-  [Status:

ALC2/2014 POLY MEDICURE LTD.  ALC2/2015 Deferred

; | 22.06.2015 |

HQFile  [RLAFile  [LicNo/Date:0510392490 Defer |
66 :01/80/050/00582/AM1S/  :05/24/040/00426/AM1S/  [19.12.2014 Date:03.08.2015

Decnslon The Committee noted that applrcatlon of the firm has been sent to C&PC for comments. on
111.02.2015 followed by reminder on 18.05.2015 and decided to issue a D.O. letter from Chairman to
Joint Secretary, C&PC to expedite comments.

Case is deferred to 03 08 201 5

|  [Case No.:38/24/80- Party Name: POLY ~ |Meet No/Date:6/80-  |Status:

. |ALC2/2014 'MEDICURE LTD. \ALC2/2015 Deferred

. 22.06.2015 | |
. [HQFile RLAFile  |LicNo/Date:0510392526 Defer |
67 :01/80/050/00583/AM15/  :05/24/040/00440/AM15/  19.12.2014 Date:03.08.201 5

Decision: The Committee noted that appllcatlon of the firm has been sent to C&PC for comments on
111.02.2015 followed by reminder on 18.05.2015 and decided to issue a D.O. letter from Chairman to
, Jomt Secretary, C&PC to expedite comments.
| |Case is deferred to 03.08.2015.

| |CaseNo.:39/27/80-  Party Name: ANACON  MeetNo/Date:6/80-  |Status: |
. ALC2/2014 PROCESS CONTROL ~ |ALC2/2015 Deferred j
= PVT. LTD. 122.06.2015 ;
| 68 HQ File RLA File [Lic.No/Date:0310792198 Ii)'efer R

:01/80/050/00664/AM15/  :03/94/040/00707/AM15/  19.12.2014 Date:03.08.201 5|

Decrsnon The Committee decided to call the representatlve of the firm for personal hearmg in the
' next meeting to be held on 14.09.2015 to clarify import/export items in this case before the Norms;
‘ Commlttee for ratlﬁcatxon of norms. Case is deferred to 03. 08 201 5

69 | Case No.:46/27/80-  Party Name: PERMANENT MeetNo/Date 6/80- ~ Status:
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j' - ALC22014 MAGNETS LIMITED ~ |ALC2/2015 éﬁ'eféféed =

22.06.2015
| HQ File RLAFile ~  [Lic.No/Date:0310792307 Defer
:01/80/050/00671/AM15/  :03/95/040/00766/AM15/  23.12.2014 Date:03.08. 2015

Decision: The Committee noted that DIPP has raised the following deficiency in the appllcatlon of the
firm vide ID No.12/73/2015-TSW/69 dated 22.06.2015 and decided to send it to the firm to furmsh
reply -
\ Reply submitted by the firm vide their letter dated 25.05.2015 has been perused and they may

be asked to submit the following information: a
1. Basis for weight of Blank (1.82 gms.) supported by size of Blank.  Blank size of 38 mm X|
13.85 mm mentioned in calculations does not appear to be correct keeping in view the
f drawing of item namely Lamellar Yoke submitted by the firm.

' 2. Name of the export item in Advance Authorization is “Lamellar Flux Concentrator” whereas, |

i calculation details and drawings have been submitted for “Lamellar Yoke” and the same may;
F be clarified. f
‘ ; 3. Basis/justification for claiming wastages of 0.91 gms. (50% of input weight) during punching
| supported by sheet layout diagram indicating the wastage during blanking/punching.

%Case is deferred to 03.08.2015. *

' ]Case~N029/24/80- ' 7 %Pérty—Name':“HEVX'AGONV = iMé'et‘ No/Date:6/80- Status 5
ALC2/2014 METROLOGY INDIA PVT. |ALC2/2015 ’Approved §
| LTD. 22.06.2015 ‘

HQFile RLA File Lic.No/Date: 0510392577

70 01/80/050/00574/AM15/ l: 05/23/040/00406/AM15/ ’24 12.2014 L §

Declsmn ‘The committee decided to ratlfy the norms based upon the DEIT U.O. Note No.
17(9)/2015 [PHW dated 19.05.2015 (Copy of the comments being sent to firm and RA). E

RA may take necessary action accordingly. k

| |CaseNo.:30/24/80-  [Party Name: HEXAGON ~ Meet No/Date:6/80-  Status: |
. |ALC2/2014 METROLOGY INDIA PVT. |ALC2/2015 Approved |
|| LTD. 22.06.2015

. [AQFile  RLAFile = [Lic.No/Date: 0510392576 |
71:01/80/050/00S7S/AM1S/  :05/23/040/00405/AM1S/  [24.12.2014 |

; LDecns:on The committee decxded to ratlfy ‘the norms based upon the DEIT UO Note No. 1
| [17(8)/2015-IPHW dated 19.05.2015 (Copy of the comments being sent to firm and RA). :

\ RA may take necessary action accordingly.

Case No.:43/24/80-  |Party Name: MOTHERSON {Méé(ﬁ&/ﬁété}é}sol""  [status: |
. ALC2/2014 ISUMI SYSTEMS LTD.,  |ALC2/2015 iDeferred §
172 | 22.06.2015 ] ;
| e e e s i s
. HQFile 'RLA File Lic.No/Date:0510392573 [Defer |
| :01/80/050/00588/AM15/  |:05/24/040/00447/AM15/  24.12.2014 Date :03.08.201 5



Decrsron The Committee noted that firm’s appllcatlon has been sent to C&PC on 11.02. 2015
: followed by reminder dated 18.05.2015 for examination and comments and decided to send a D.O. |
. [letter from Chairman to JS, C&PC to expedite comments. ;
| |Case is deferred to 03.08.2015. i

st e —————

" ICaseNo.:44/3/80-  |Party Name: SHAKTI  MeetNo/Date:6/80-  Status: |
. ALC2/2015 PUMPS (INDIA) LTD.,  |ALC2/2015 iDeferred i
. i 22.06.2015 Z
| [HQFile ’?iiL}s; File ~  [Lic.No/Date:5610004504 Defer |
f 01/80/050/00044/AM 16/ :56/24/040/00052/AM1S/  [24.12. 2014 Date:03.08.2015 |

: The Committee noted that DIPP has raised deﬁcrency in the firm’s appllcatlon vide their ID |
73 No.12/73/2015-TSW/73 dated 22.06.2015 as under and decided to send it to the firm to furnish reply,

trmmedlately -
‘ 1. Information in respect of Sl. No. 3, 4 & 5 of Standard Deficiency Format, export product'
~ wise. ‘

2. Size/Specs. of import item at SI. No. 6 and justification/basis for quantity of this item. Net |
length of rubber cable in export products may also be indicated with documentary evidence. ’
aCase is deferred to 03 08 2015

%

‘Case No76/3/8()- e iParry NameUNIRA{( o EMeet No/Date:6/80- %Status:
ALC2/2015 'MEDICAL LLP ALC2/2015 1Deferred §
; 22.06.2015 . ;
‘7 i HQFile ULOIRLA File . - WL]c No/Date:0310792341 Iljﬂefer e
:01/80/050/00070/AM16/  :03/95/040/00804/AM15/  24.12.2014 Date:03.08.2015|

é Decrslon The Committee noted that firm’s applrcatlon has been sent to C&PC on 08.05.2015
followed by reminder on 18.05.2015 for examination and comments and decided to send a D.O. ]etterf
2 from Charrman to J S C&PC to expedrte comments Case is deferred to 03 08 2015

i

“[Case No.:2/24/80-  |Party Name: BOYSEN ~ Meet No/Date:6/80-  [Status:
ALC2/2014 INDIA LIMITED ALC2/2015 Deferred
n | 22.06.2015 |
5 HQFile RLA File ~ Lic.No/Date:0510392592 [Defer |
" 1:01/80/050/00547/AM1S/  |:05/23/040/00444/AM15/  (26.12.2014 Date:03.08.2015

Decrsnon The Committee noted that firm’s appllcatlon ‘has been sent to MSME on 11.02.2015 for
'examination and comments and decided to send a copy of the application again to MSME for
. .comments as requested in the meeting. Case is deferred to 23.06.2015. '

|Case No.:51/24/80- Party Name: SMC ~~ Meet No/Date:6/80-  Status: |
'ALC2/2014 'PNEUMATICS (INDIA) ;ALC2/201 5 Approved |
s PRIVATE LIMITED 22.06.2015 ? i

. BoEe @ . . . RLAFis - ~ [Lic.No/Date: 0510392599; TN
6 :01/80/050/00596/AM1S/  |:05/24/040/00448/AM15/ izs 122014

Decnsron ‘The committee decrded to ratlfy the norms based upon ‘the DIPP ID No. 12/73/2015-‘
TSW/76 dated 22/62015 as under:-

il 1. Quantmes of 1mport 1tem at Sl No 1 to 45 ~may be allowed on net to net basis w1th.

. Vg,




"
accountability clause. i

Lo 2. Quantity of import item at SI. No. 46 may be allowed as 4243.3 Kgs. as 1.878 Kgs. /kg
|| content in export products after 50 % recovery from scrap.
‘ 3. Quantlty of import item at SI. No. 47 may be allowed as 3187.8 Kgs. as 1.868 Kgs. /kg

; content in export products after 50 % recovery from scrap.

i 4. Quantlty of import item at SI. No. 48 may be allowed as 4413.2 Kgs. as 2.128 Kgs. /kg

content in export products after 50 % recovery from scrap.

| S. Quantlty of import item at SI. No. 49 may be allowed as 8043.1 Kgs. as 2.024 Kgs./kg. g

content in export products after 50 % recovery from scrap.

6. Quantlty of import item at SI. No. 50 may be allowed as 1906.6 Kgs. as 1.932 Kgs. /kg 1
content in export products after 50 % recovery from scrap.

7. Quantity of import item at SI. No. 51 may be allowed as 1244.7 Kgs. as  2.10 Kgs./kg. |
content in export products after 50 % recovery from scrap.

8. Quantity of import item at SI. No. 52 may be allowed as 2818 Kgs. as  2.203 Kgs./kg.
content in export products after 50 % recovery from scrap. i

. |RA may take necessary action accordingly. :
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. Case No.:39/24/80- EParty Name: POLY 'Meet No/Date:6/80- ?Status:

. |ALC2/2014 MEDICURE LTD. 'ALC2/2015 éDeferred

[l 22.06.2015

? EHQ File 5 - IREAFile 7o i it erIC No/Date:0510392621 Defer v
577 :01/80/050/00584/AM15/  :05/24/040/00456/AM15/  30.12.2014 Date:03.08. 2015*

Decision: The Committee noted that apphcatlon of the firm has been sent to C&PC for comments on
111.02.2015 followed by reminder on 18.05.2015 and decided to issue a D.O. letter from Chairman to
Joint Secretary, C&PC to expedite comments.

\Case is deferred to 03.08.2015.

. |Case No.:67/3/80- Party Name: PYRO Meet No/Date:6/80- Status: ;
. |ALC2/2015 [ELECTRIC ALC2/2015 Deferred
|| INSTRUMENTS GOA 22.06.2015 l 5
5 PVT.LTD ‘
. HQFile fRLA File L1c No/Date:1710006014 Defer
:01/80/050/00067/AM16/  |:17/24/040/00167/AM15/  30.12. 2014 Date:03.08.201 5

78 Decision: The Committee noted that DIPP has raised deﬁc1ency in the firm’s appllcatlon vide their ID
' No.12/73/2015-TSW/78 dated 22.06.2015 as under and decided to send it to the firm to furnish reply

. immediately:- :
1. Difference in export items at SI. No 1 to 5. ?
I 2. Information in respect of SI. No. 3 of Standard Deﬁcrency Format-Export product wise.
? 3 Information in respect of Sl. No. 11 of Standard Deficiency Format for import items at Sl

No. 3 & 4. '
Case 1s deferred to 03. 08 2015 |

i

~ [Case No.:34/27/80- Party Name: PRANITA  Meet No/Date:6/80- Status: |
‘ o ALC2/2014 [ENGINEERING ALC2/2015 EDeferred
” | 'SOLUTIONS PRIVATE ~ 22.06.2015

'LIMITED, | \ \
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[AQFle ~ [RLAFile ~ ILicNo/Date:0710107320 Defer | |
:01/80/050/00659/AM15/  :07/24/040/00355/AM1S/  [31.12.2014 Date:03.08.2015|
E

‘Decnsnon ‘The Committee noted that firm’s appllcatlon has been sent to MSME on 25.03.2015
followed by reminder on 05.06.2015 for examination and comments and decided to await comments
kCase is deferred to 03.08.2015.

" [Case No.:12/24/80- |Party Name: STANADYNE Meet No/Date:6/80- gsu{ius:'“
1ALC2/2014 'AMALGAMATIONS PVT. |ALC2/2015 Deferred
ILTD. 22.06.2015 ;

,80 HQFile  [RLAFile ~ [Lic.No/Date:0410159951 1Defer s
:01/80/050/00557/AM15/  |:04/24/040/00235/AM15/  01.01.2015 Date:03.08. 2015

} EDeclsmn The committee noted that MSME has raised deﬁc1ency in the firm’s appllcatlon vide U.O.
' Note N0.30(56)/15-ME dated 22.06.2015 and decided to send it to the firm to furnish reply. '
; .Case is deferred to 03.08.2015. ;

CaseN027/24/80: el Party Name: DEE ?Meet No/Date:6/80- 'Status: ;
jALC2/2014 IDEVELOPMENT |/ALC2/2015 |Approved |
ENGINEERS LTD. 122.06.2015 ; j

.HQ File ~ |RLAFile |Lic.No/Date:0 0510392651
81:01/80/050/00572/AM1S/  :05/23/040/00458/AM1S/ 01.01.2015 %

Declsmn ‘The committee decided to ratlfy the norms based upon the DHI U.O. Note No. Nil dated
22 06.2015 (Copy of the comments being sent to firm and RA).

RA may take necessary action accordingly. g

A e A v
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1 Case No.:4/27/80- Party ‘Name: ANGIPLAST | Meet No/Date:6/80- :?;Status: ,
ALC2/2014 PRIVATE LIMITED /ALC2/2015 lDeferred
22.06.2015 | |

82 HQ File RLAFile  [LicNo/Date:0810134190 Defer
:01/80/050/00629/AM15/  :08/24/040/00366/AM15/  [01.01.2015 Date:03.08.2015|

Decnsnon The Committee noted that C&PC has sent a det‘101ency letter dlrectly to the firm on
;01 .06.2015 to furnish reply immediately. Case is deferred to 03.08.2015.

géas;; No.:71/27/80-  |Party Name: SMC  [Meet No/Date:6/80-  |Status:
;ALC2/2014 PNEUMATICS (INDIA) |ALC2/2015 ‘Approved
PRIVATE LIMITED 122.06.2015 i
EHQ File RLA File s W'LIC No/Date: 05I63§2667 ; Baiisaat
;

‘ 01/80/050/00696/AM15/ :05/24/040/00466/AM 1 5/ 01.01 2015

Decision: The committee dec1ded to ratlfy the norms based upon “the DIPP ID No. 12/73/2015-
TSW/83 dated 22/62015 as under:-

1. Quantities of import item at SI. No. 1 to 51 may be allowed on net to net basis with

accountability clause. :

* 2. Quantity of import item at SI. No. 52 may be allowed as 611.9 Kgs. as 1.873 Kgs./kg.§

| content m export products after 50 %  recovery from scrap. ‘
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3. Quantity of import item at SI. No. 53 may be allowed as 3104.3 Kgs. as 2.164 Kgs./kg. |
content in export products after 50 % recovery from scrap. f

4. Quantity of import item at SI. No. 54 may be allowed as 3566.1 Kgs. as 2.108 Kgs./kg.
content in export products after 50 % recovery from scrap. ;

S. Quantity of import item at SI. No. 55 may be allowed as 3096.4 Kgs. as 1.985 Kgs./kg.
[ content in export products after 50 % recovery from scrap. f
| 6. Quantity of import item at SI. No. 56 may be allowed as 1697.2 Kgs. as 2.191 Kgs./kg. |
' 1 content in export products after 50 % recovery from scrap. %
S o Quantity of import item at SI. No. 57 may be allowed as 35.4 Kgs. as 2.164 Kgs./kg. |
content in export products after 50 % recovery from scrap. i

'RA may take necessary action accordingly.

| [CaseNo.:4124/80-  [PartyName: TERUMO  MeetNo/Date:6/80-  [Status:

| ALC22014 'PENPOL LIMITED ALC2/2015 Deferred

| | 22.06.2015 |
HQFile ~ RLAFile  [Lic.No/Date:5310018469 Defer

84 :01/80/050/00549/AM15/  |:53/24/040/00014/AM1S/ 06012015 Date:03.08.2015

' Decision: The Committee noted that firm’s appllcatlon has been sent to C&PC on 13.02. 2015§
followed by reminder dated 18.05.2015 for examination and comments and decided to send a D.O. |
letter from Chairman, NC-I to JS, C&PC to expedite comments. ‘
Case is deferred to 03.08.2015.

- [CaseNo0.:2327/80-  [Party Name: SARTORIUS Meet No/Date:6/80-  Status:

- ALC22014 'STEDIM INDIA PVT.  ALC2/2015 Deferred

; LTD. 22.06.2015 |

o5l HQ‘Fil"e“ ~ RLAFile =~ [Lic:No/Date:0710107366 Defer ‘
= :01/80/050/00648/AM15/  :07/24/040/00360/AM15/  06.01.2015 Date:03.08.2015|

Declsmn The Committee noted that the DIPP deﬁcnency letter dated 07.04.2015 has been sent to the
% fﬁrm on 01.05.2015 and decided to issue reminder to firm to expedite reply.
3 «Case is deferred to 03 08 2015

|Case No.:42/3/80- Party Name: ISGEC ~ Meet No/Date:6/80-  Status:
ALC2/2015 HITACHI ZOSEN ALC2/2015 Deferred
LIMITED 22.06.2015 ' |
HQFile ~ RLAFile  |Lic.No/Date:0510392693 Defer |
:01/80/050/00042/AM16/  :05/23/040/00452/AM1S/ 06.01.2015 Date:03.08.2015 |

l e
{

Decision: The Committee noted that DIPP has raised deﬁcrency in the firm’s appllcatlon vide their ID|
86 /N0.12/73/2015-TSW/86 dated 22.06.2015 as under and decided to send it to the firm to furnish reply |
‘ 11mmedlately -
| | L Information in respect of Sl. No. 3, 4, 5, 11 & 14 of Standard Deficiency Format, export
| product wise. ,
, | 2 Quantity of import item at SI. No. 5 in Nos. also in addition to its weight.

L |[Caseisdeferred t003.082015. =~~~ {’\, \/
OIS
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| |CaseNo.:38/3/80-  Party Name: YORK ~ Meet No/Date:6/80-  Status: |

| ALC2/2015 TRANSPORT ALC2/2015 . Deferred i
B EQUIPMENT 22.06.2015
; (INDIA) PRIVATE ; |
= LIMITED | |
§87 'HQ File RLA File ch No/Date:3110065171 [Defer %
:01/80/050/00038/AM16/  :31/83/040/00216/AM15/  (07.01.2015 Date:03.08.2015 |

Decision: The committee noted that MSME has raised de-ﬁ—c“ieneyin the firm’s a[;pllcatlon vide U.‘O. ;
Note No.30(34)/15-ME dated 18.05.2015 and decided to send it to the firm to furnish reply.
Case is deferred to 03 08 2015

' gbase 'Nr).:1'2/72'7'/80- Party Name AZAD ' Meer No/Date6/80— - ‘Status ,
%ALC2/2014 [EGINEERING PRIVATE ALC2/2015 [Deferred )
LIMITED 22.06.2015 ?

;88 HQFile ~  [RLAFile = [Lic.No/Date:0910061508 ‘Defer 1
i 1:01/80/050/00637/AM15/  :09/24/040/00542/AM15/  08.01.2015 ;Date 03.08. 2015

" [Decision: The committee noted that the firm’s reply dated 14.06.2015 has been received and is being
. sent to DHI for comments.
. |Case is deferred to 03.08.2015.

| [CaseNo.:42/27/80-  PartyName: GODREJ & ~ MeetNo/Date:6/80-  [Status: |
| |ALC212014 BOYCE MFG. CO. LTD., |ALC2/2015 Deferred |
| f 22.06.2015 ;
. [HQFile ’ RLAFile ~ [LicNo/Date:0310792675 Defer |
89 :01/80/050/00667/AM1S/  :03/94/040/00927/AM15/ 08.01.2015 Date:03.08.2015

Decision: The Committee noted that the DIPP deﬁc1ency letter dated 07.04.2015 has been sent to ther
firm on 01.05.2015 followed by reminder dated 05.06.2015 and decided to send final reminder to firm |
| [to expedite reply. '
| Case is deferred to 03.08.2015.

{
|

. (Case No.:66/3/80- {Party Name: PYRO Meet No/Date:6/80- Status:

. ALC2/2015 §ELECTRIC \ALC2/2015 Deferred 5
[l INSTRUMENTS GOA 122.06.2015 i
L PVT.LTD '
| [HQFile RLA File Lic.No/Date: 1710006020 |Defer ‘
f 01/80/050/00066/AM16/ :17/24/040/00178/AM15/  08.01.2015 Date:03.08. 2015
|

Decision: The Committee noted that DIPP has raised deficiency in the firm’s applrcatlon vide their ID
No.12/73/2015-TSW/90 dated 22.06.2015 as under and decided to send it to the firm to furnish reply
A 1mmed1ately -

1. Difference in export items at SI. No 1 to 4 and SI. No. 5to 8
2 Information in respect of SI. No. 3 of Standard Deficiency Format-Export product wise.

3. Information in respect of SI. No. 11 of Standard Deficiency Format for import items at SI. No
5&6.

Case is deferred to 03.08.2015. \ .
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Case No.:35/27/80- Party Name: KYOCERA ~ |Meet No/Date:6/80-  Status:

ALC2/2014 CTC PRECISION TOOLS | ALC2/2015 Deferred
o PPRIVATE LIMITED 22.06.2015
91 ,HQ File RLA File ~ |Lic.No/Date:0210205434 Defer ,

:01/80/050/00660/AM15/  |:02/24/040/00196/AM15/  09.01.2015 Date:03.08. 2015

Decision: The Committee noted that the MSME deﬁ01ency letter dated 30.03.2015 has been sent to
tthe firm on 01.05.2015 followed by reminder on 05.06.2015 and decided to issue final reminder to the,
ﬁrm to expedlte reply Case is deferred to 03 08 201 5

| CaseNo.:10/24/80-  |Party Name: PRECISION ~ Meet No/Date:6/80-  Status: |
ALC2/2014 EQUIPMENTS 'ALC2/2015 Deferred
B (CHENNAI) PVT.LTD, 22.06.2015 , ;
92 HQ File RLA File ~ |Lic.No/Date:0410160020 Defer L
| :01/80/050/00555/AM1S/  |:04/24/040/00258/AM15/  |13.01.2015 Date:03.08. 2015

' Decision: The Committee noted that the firm’s rep]y dated 28.05.2015 has been sent to DIPP for=
‘ comments on 18 06 201 5 and decrded to awart comments Case is deferred to 03 08 2015 ‘
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| ;Caseﬁd:‘:;i”/_é)gd-wW Party Name: HEURTEY ~ Meet No/Date:6/80- |Status:
ALC2/2015 PETROCHEM INDIA ~ ALC2/2015 Deferred

= PRIVATELIMITED  22.06.2015 -

. |HQ File ~ RLAFile  |Lic.No/Date:0310792873 |Defer ;

93 :01/80/050/00071/AM16/  :03/94/040/00954/AMIS/ 13012015 Date:03.08.2015

Declsmn The Committee noted that DIPP representatlve present in the meetmg has raised deﬁc1ency
lin the firm’s application as under and decided to send to the firm to furnish reply:- v
'SLNo.3, 5, & 11 of Standard Deficiency Format (Export Product wise).

i Case is deferred to 03 08 2015

| |CaseNo.:3/24/80-  |Party Name: TERUMO  Meet No/Date:6/80-  Status:
| §ALC2/2014 'PENPOL LIMITED ALC2/2015 Deferred
| 22.06.2015
HQ Fle ~  [RLAFle =~ [Lic.No/Date:5310018470 Defer |
94 :01/80/050/00548/AMI5/  :53/24/040/00013/AMIS/ 14012015 Date:03.08.2015

Decision: The Committee noted that firm’s appllcatlon has been sent to C&PC on 13.02. 2015
followed by reminder on 18.05.2015 for examination and comments and decided to send a D.O. letter
. from Chairman, NC-I to JS, C&PC to expedite comments. '
| Case is deferred to 03.08.2015.

" |CaseNo.:7/24/80-  |Party Name: DOOSAN ~ Meet No/Date:6/80- Status:
| ALC2/2014 POWER SYSTEMS INDIA  ALC2/2015 Approved
ol PRIVATELIMITED  22.06.2015

“Hij”iirié" ~ [RLAFile ~ [Lic.No/Date: 0410160036

1:01/80/050/00552/AM15/  |: 04/24/040/00243/AM15/ 14 01. 2015

Decnsnon The commlttee decrded to ratlfy the norms based upon the DHI U 0. Note No. Nll datedz

I S\




22062015 (Copy of the.cdharrvients Being sent to firm and RA).

iRA may take necessary action accordingly.

—— s S

}cage No.:8/24/80-ALC2/2014 Party Name: DOOSAN iii?fé’etfxlb/baté'{é/‘"édl ]Status
; 'POWER SYSTEMS INDIA | ALC2/2015 .,Approved
Ll PRIVATE LIMITED ,22 06.2015 g

HQFlle SHENGES T LlcNo/Date0410160037x

’96 :01/80/050/00553/AM15/ :04/24/040/00244/AM15/ 114.01.2015 l g

Decision: The committee demded to ratify the norms based upon ‘the DHI U.O. Note No. Nil dated
22 06.2015 (Copy of the comments being sent to firm and RA). x

;RA may take necessary action accordingly.

 (Case No.:9/24/80-ALC2/2014 Party Name: DOOSAN "~ [MeetNo/Date:6/80-  |Status: |
1 POWER SYSTEMS INDIA ~ |ALC2/2015 Approved |
B |PRIVATE LIMITED 22.06.2015
| %HQ Fle @ [RLAFile ~ [Lic.No/Date:0410160035
971:01/80/050/00554/AM1S/  :04/24/040/00242/AM15/  [14.01.2015

|

=Declslon The committee de01ded to ra’nfy the norms based upon ‘the DHI U.O. Note No Nil dated
’22 06.2015 (Copy of the comments being sent to firm and RA).

:RA may take necessary actlon accordmgly ?

" |CaseNo.:75/27/80-  [Party Name: MOTHERSON Meet No/Date:6/80-  |Status: |
. |ALC2/2014 'SUMI SYSTEMSLTD., |ALC2/2015 Deferred ‘
| 22.06.2015 |

HQ File RLA File | o ‘Llc No/Date:0510392875 Defer
98 :01/80/050/00700/AM1S/  |:05/24/040/00487/AM15/  |15.01.2015 Date:03.08.2015

Decision: The Committee noted that firm’s appllcatlon has been sent to C&PC on 11.02. 2015‘

[followed by reminder dated 18.05.2015 for examination and comments and decided to send a D.O. |
. letter from Chairman to JS, C&PC to expedite comments. ‘
f Case is deferred 10 03.08. 2015.

[CaseNo.:2/3/80-  Party Name: GOLDEN ~ |Meet No/Date:6/80-  [Status:
'ALC2/2015 ROLLS PVT LTD |ALC2/2015 Deferred
| 122.06.2015
99 HQ File RLA File 'Lic.No/Date:0510392836 Defer j
1:01/80/050/00002/AM16/  :05/23/040/00225/AM15/ 15.01.2015 Date:03.08. 2015;

Decision: The Committee noted that deﬂcxency raised by DIPP (Chem1cal) vide 1.D. No.7/140/15- |
TSW dated 04.06.2015 in the firm’s application and decided to send it to the firm to furnish reply(
nmmedlately Case is deferred to 03 08 2015.

i

1100 (Case No.:5/27/80-  [PatyName:HLE ~ MeetNo/Date:6/80-  (\Statug: . |
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- |ALC2/2014 - |[ENGINEERSPVTLTD, [ALC22015 !’ﬁefé'r?éd”

22.06.2015
' HQFile ?RLA File ~ |Lic.No/Date:5210041399 Defer
| :01/80/050/00630/AMI15/  :52/24/040/00059/AM15/ 16.01.2015 Date:03.08.201 5

IDecnsnon The Committee noted that the DIPP. deﬁ01ency letter dated 07.04.2015 has been sent to the |
firm on 01.05.2015 to furnish reply and decided to send reminder to the firm to expedite reply. Case
1s deferred to 23 06 201 5 <

[ 5 s e e e e e e e e e e ey

3 Case No.:27/27/80- f'Party Name: TRANTER ?Meet No/Date:6/80- fStatus:

. |ALC2/2014 INDIA PRIVATE |ALC2/2015 ‘;Deferred
LIMITED 22.06.2015

,101 HQ File . ]iLAvI‘:lle e = S L1c No/Date:3110065210 Defer

| 01/80/050/00652/AM15/ :31/83/040/00230/AM15/  116.01.2015 Date:03.08. 2015

z ;Decnsnon ' The Committee noted that deﬁcrency raised by DIPP in the firm’s appllcatron has been
rrecerved and is bemg sent to the ﬁrm to fumlsh reply Case is deferred to 23; 06 2015

| [CaseNo.:50/27/80-  Party Name: BOYSEN  Meet No/Date:6/80- §'Si5t'|{s:'
‘ 2ALC2/2014 INDIA LIMITED 'ALC2/2015 Deferred ;
; 22.06.2015 |

;]02 ]HQ File - RLA File . - ey ‘Llc No/Date:0510392924 Defer T 2
:01/80/050/0067S/AM1S/ _ |:05/23/040/00485/AM1S/  |19.01.2015 Date:03.08.2015

E Declsmn - The committee noted that MSME has raised deﬁcrency in the firm’s appllcatlon vide U. O

Note No. 30(55)/15-ME dated 22.06.2015 and decided to send it to the firm to furnish reply.
|Case is deferred to 03 08 201 5

| [CaseNo.:51/27/80-  [Party Name: BOYSEN ~ Meet No/Date:6/80-  [Status: |
. ALC22014 INDIA LIMITED ALC2/2015 Deferred |
| 22.06.2015 |
i3 ,HQ File ~ RLAFile  [Lic.No/Date:0510392923 Defer |
:01/80/050/00676/AM15/  |:05/23/040/00484/AM15/ 119.01.2015 Date:03.08.2015

’Declswn The committee noted that MSME has raised deﬁmency in the firm’s apphcatron vide U. O
'Note No.30(42)/15-ME dated 03.06.2015 and decided to send it to the firm to furnish reply.
. |Case is deferred to 03.08.2015.

|
|
?
|
f
f
|

| |CaseNo.:25/27/80- Party Name:SAND W Meet No/Date:6/80- §5t5£652 s
| @ALC2/2014 JEWELLERY PRIVATE | ALC2/2015 Deferred |
r LIMITED 22.06.2015 :
104|[HQFile * ~ |RLAFile Lic.No/Date:0710107478 Defer |
:01/80/050/00650/AM15/  :07/24/040/00364/AM15/  20.01.2015 Date:03.08.201 5 |

" [Decision: The Committee noted that firm’s application has been sent to MSME on 17.04.2015 for|
| |examination and comments and decided to issue a reminder to MSME to expedite comments. Case i is | '
sdeferred to 03.08.2015.

[105|Case No.:38/27/80-  [Party Name: HEURTEY ~ Meet No/Date:6/80-  [Status:

1 beent e
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?Xﬂéﬁibil ~ |[PETROCHEMINDIA  |ALC2/2015 Deferred

-
‘; PRIVATE LIMITED  22.06.2015
| »HQ File — o A A Bie Lic.No/Date:0310793102 Defer i
| :01/80/050/00663/AM15/  :03/94/040/00942/AM15/  20.01.2015 Date:03.08. 2015

* 'Declsmn ' The Committee noted ‘that the DIPP deﬁcxency letter dated 07.04.2015 has been sent to the
‘ »ﬁrm on 01.05.2015 and by E-mail on 11.05.2015 and decided to send a reminder to the firm to
| |expedite reply. Amendment sheet No.2 dated 24.04.2015 received from firm has also been forwarded | ’
| |to DIPP on 25.05.2015. Case is deferred to 03.08.2015. \

‘ |Case No.:40/27/80- fParty Name: GALA Meet No/Date:6/80- 'Status:
. |ALC2/2014 'PRECISION 'ALC2/2015 Deferred ‘2
TECHNOLOGY 22.06.2015 , %
PRIVATE LIMITED ‘ ; '
i i‘HQ File RLA File 'Lic.No/Date:0310793108 Defer *
:01/80/050/00665/AM15/ :03/94/040/00972/AM15/ 20.01.2015 Date:03.08.2015 }

wDec1s10n The Committee noted that DIPP has raised deﬁmency in the firm’s appllcatlon vide their |
; ID No.12/73/2015-TSW/106 dated 22.06.2015 as under and decided to send it to the firm to fumlsh
106 |reply immediately:-

; “Reply submitted by the firm vide their letter dated 16.05.2015 has been perused and they may
| be asked to submit the following information:

2. Information in respect of SI. No. 12 of Standard Deficiency Format, for different types of
Suction & Discharge Valve Reed (Export item at Sl. No 1 & 2) & Retainers (Export item at Sl |
No. 3) proposed to be exported against this Advance Authorization.

' 3. Quantities of each type of Suction & Discharge Valve Reed (Export item at SI. No 1 & 2) &t
; Retainers (Export item at SI. No. 3).

i Case is deferred to 03.08.2015.

Ve e e e e—————————————— — e ——————————————— i

~ |CaseNo.:74127/80-  [Party Name: MITA INDIA Meet No/Date:6/80-  Status: |

. ALC2/2014 PPRIVATE LIMITED /ALC2/2015 Deferred

Lol 22.06.2015 | §

1 o7 HQFile. RLA File  [Lic.No/Date:0510392948 3Defer )
:01/80/050/00699/AM1S/  |:05/24/040/00497/AMI1S/  21.01.2015 Date:03.08.2015 |

; Declslon ‘The Committee noted that firm’s apphcatlon has been sent to MSME on 23.04. 2015
followed by reminder on 05.06.2015 for examination and comments and decided to await comments. |
fCase is deferred to 03.08.2015. |

et J

{

' |CaseNo.:8/27/80-  [Party Name: IND-SPHINX Meet No/Date:6/80- [Status:
. |ALC2/2014 PPRECISION LTD., /ALC2/2015 Deferred |
; ‘ j 22.06.2015 *
108 HQ File ERLA File LLic.No/Date:2210015179 Defer
:01/80/050/00633/AM15/  :22/24/040/00096/AM15/  27.01.2015 Date:03.08.2015

§Dec1510n. The committee notedthatMS—Miihasmralseddeﬁmency in the ﬁrrﬁ:;;pplication vide U.O. |
Note No.30(37)/15-ME dated 25.05.2015 and decided to send it to the firm to furnish reply. ;

|Case is deferred to 03.08.2015. ~
% \'\ \\ S
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IRA may take necessary action accordingly.

3

~ Case No.:43/27/80- Party Name: LARSEN & ~ Meet No/Date:6/80-  [Status: |

ALC2/2014 TOUBRO LIMITED \ALC2/2015 /Approved |
| 22.06.2015 |
HQ File RLAFile =~ [LicNo/Date: 0310793290» A

01/80/050/00668/AM15/ 03/95/040/00699/AM1 5/ 27.01.2015

Decision: The committee decrded to rat1fy the norms based upon the DIPP ID No. 12/73/2015—;
TSW/109 dated 22/62015 as under:-
I
2.

Net empty weight of export product 1 may be specified as 61.6 MT. ‘
Import items at SI. No. 1 to 3 shall be of relevant grade and thickness as contained in the‘
export product.

Quantities of import items at SI. No. 1 & 2 may be allowed 1.05 Kgs./Kg. content in the

export product as claimed by the firm. ‘
Quantity of import item at SI. No. 3 may be allowed as 1957 Kgs. as 1.03
Kgs./Kg. content in the export product. :
Import items at SI. No. 4 & 5 may be allowed on net to net basis with accountability

clause. ‘
Import item at Sl. No. 6 shall be of relevant grade and dia. as contained in the export

product and quantity of this item may be allowed inclusive of 2 % wastage as claimed byr
the firm

Quantities of import items at SI. No. 7, 8, 9 & 10 (welding Consumables) may be allowed

as 270 Kgs. , 440 Kgs., 145 Kgs. & 415 Kgs. respectively. ‘

110

Caseﬁows4/27/§0—-m R Party Name: ISGEC HEAVY Meet No/Date:6/80- “%Status: ,
'ALC2/2014 ENGINEERING LIMITED | ALC2/2015 §Approved f
22.06.2015 ;
ll_ldml;llew e = TS RLA File ~ Lic.No/Date: 0510393030~

:01/80/050/00679/AM15/ 05/23/040/00490/AM15/ §29 01 2015

PP e

[Declsmn The committee decided to ratlfy the norms based upon “the DIPP ID No. l2/73/2015-f
TSW/110 dated 22/62015 as under:-

Net empty weight of export items at SI. No. 1, 2, 3 & 4 may be specified as 28.5 MT each.
Net empty weight of export items at SI. No. 5 & 6 may be specified as 18.5 MT each.

Net empty weight of export items at SI. No. 7 & 8 may be specified as 17.9 MT each.

Net empty weight of export items at SI. No. 9 & 10 may be specified as 87.2 MT each.

Word “Relevant” may be prefixed with the descriptions of import items at Sl. No. 1, 2, 3, 8
9,10 & 16.

Quantities of import items at SI. No. 1 & 2 may be allowed as 1.0417 Kgs/Kg. content in the
export products as claimed by the firm.

Quantity of import item at SI. No. 3 may be allowed as 44388 Kgs. (32880 Meters) mclusrve
of 2.04 % wastage as claimed by the firm.

Quantity of import item at SI. No. 4 may be allowed as 4 Nos. on net to net basis. Duty free*
weight of this item may be allowed as 9412 Kgs. inclusive of 50.7 % wastage after taking 20
% recovery from scrap.

Quantity of import item at SI. No. 5 may be allowed as 2 Nos. on net to net basis. Duty free
weight of this item may be allowed as 3198 Kgs. inclusive of 37.4 % wastage after taking 20
% recovery from scrap. :

A Quantlty of 1mport 1tem at Sl No 6 may be allowed as 2 Nos on net to net basis. Duty freea
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weight of this item may be allowed as 3049 Kgs. inclusive of 35.3 % wastage after taking 20%
S % recovery from scrap. ‘
| 11.  Quantity of import item at SI. No. 7 may be allowed as 2 Nos. on net to net basis. Duty freeg
- weight of this item may be allowed as 20716 Kgs. inclusive of 32 % wastage after taking 20’
% recovery from scrap.

1 12.  Quantity of import item at SI. No. 8 may be allowed as 6726 Kgs. (3060 Meters) inclusive of
| 2.04 % wastage claimed by the firm.

; ' 13.  Quantity of import item at SI. No. 9 may be allowed as 13528 kgs. (12364 Meters) mcluswe
oo of 2.04 % wastage claimed by the firm. ‘
| 14.  Quantity of import item at SI. No. 10 may be allowed as 58290 kgs. (38400 Meters) mcluswe
: | of 2.04 % wastage claimed by the firm.

| |15, Quantities of import items at SI. No. 11, 12, 13, 14 &15 (Welding consumables) may be;
: allowed as applied for i.e. 3600 Kgs., 3600 Kgs., 800 Kgs. , 2400 Kgs. & 1400 Kgs
| respectively.

’ '16.  Quantity of import item at Sl. No. 16 may be allowed as 660 Kgs. (540 Meters) inclusive of 2 .
[ % wastage.

' |RA may take necessary action accordingly. ;

! ~ |Case N0.:9127/80- Party Name: KINECO ~ Meet No/Date:6/80-  [Status: ‘
| |ALC2/2014 KAMAN COMPOSITES - |ALC2/2015 Deferred |
INDIA PVTLTD | 22.06.2015 | |
|11 [HQFile ~ [RLAFile [Lic.No/Date:1710006043 | Defer |
1 :01/80/050/00634/AM1S/  |:17/24/040/00180/AMIS/  [30.01.2015 Date:03.08.2015

Declsmn The Committee noted that firm’s appllcatlon ‘has been sent to MSME on 17.04.2015 for
1exammatlon and comments and decided to remind MSME to expedite comments. ;
Case is deferred to 23 06 201 5 f

;c'{s”éwﬁii.:5'7/i7'/8(‘ii ~ |Party Name: DEE ~ |MeetNo/Date:6/80-  [Status:
iALc2/2014 'DEVELOPMENT 'ALC2/2015 Approved
, [ENGINEERS LTD. 22.06.2015 |
' HQ File RLA File "~ [Lic.No/Date: 0510393035

112 :01/80/050/00682/AM15/ 05/23/040/00475/AM15/ 30. 012015

E !DGCISIOH The committee de01ded to ratlfy the norms based upon the DHI U.O. Note No. Nil dated
|

22 06.2015 (Copy of the comments being sent to firm and RA).

!
i
i

| fRA may take necessary action accordingly.

(Case No.:7/27/80-  Party Name: ;Meet No/Date:6/80- [Status: |

iALC2/2014 BANGALORE VALVES | ALC2/2015 Deferred f,

| PVT.LTD, 22.06.2015 | |

113 HQ File RLA File  Lic.No/Date:0710107542 Defer
:01/80/050/00632/AM15/  :07/24/040/00385/AM15/  02.02.2015 Date:03.08. 2015

‘ §Decnsnon 'The Committee noted that the firm has not replled to the deﬁmency letter sent to them oni
' 112.05.2015 and decided to send a reminder to the firm to furnish reply. g

‘ ;Case is deferred to 03.08.2015.
S
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”,,Case No.:7/3/80- Party Name: FENIX 'Meet No/Date:6/80- ~ Status:

ALC2/2015 PPROCESS ALC2/2015 Deferred

| TECHNOLOGIES 22.06.2015 |

| PVT.LTD. |

HQ File ~ RLAFile ~ |Lic.No/Date:3110065242 Defer |
:01/80/050/00007/AM16/  :31/83/040/00236/AM15/  02.02.2015 Date:03.08.2015

114 ‘Vlieci'sio*n‘ " The Committee noted that DIPP Vr'epresentative preserit in the ‘ryne'e‘t’mg has ralsed
deficiency in the firm’s application as under and decided to send it to the firm to furnish reply
1mmed1ate1y - |
3“Sl.No.3, 4,5 & 11 of Standard Deficiency Letter (Export Product wise).”

Case is deferred to 03.08.2015.

" gCaSe No.:32/3/80- Pa;ty Name: REYNOLD  Meet No/Date:6/80- Status: ’
'ALC2/2015 INDIA PVT.LTD. 'ALC2/2015 ?Approved :
| | 22.06.2015 ~
HQ File RLA File Lic.No/Date: 0510393055

01/80/050/00032/AM16/ 05/24/040/00495/AM15/ 102.02.2015

5. |

Decnsnon ‘The committee decided to ratnfy the norms based upon the DIPP ID No. 12/73/2015{

'TSW/115 dated 22/62015 as under:- |
“Advance Authorization may be ratified as per General Note- 4 for Engineering Products.”

|

'RA may take necessary action accordingly.

|Case No.:11/27/80- Party Name: HINDUSTAN  Meet No/Date:6/80- ‘Status:
fALC2/2014 EQUIPMENTS PVT. LTD., ALC2/2015 Rejected
. 22.06.2015
16| HQ File  RLAFile  Lic.No/Date: 5610004531

1:01/80/050/00636/AM15/ ' 56/24/040/00056/AM15/ 103.02.2015

Declslon The Committee noted that the value addition in this case is less than 15%. RA may pleasef
verlfy the same. Accordingly, NC decided to reject the case with direction to the firm to pay
\applicable custom duty with interest. RA may take necessary action accordingly. fi

~ CaseNo.:14/27/80-  |Party Name: ESSAR  MeetNo/Date:6/80-  Status:
ALC2/2014 PROJECTS (INDIA) LTD. ALC2/2015 Deferred
| 22.06.2015 |
émiHQ’ File ~ RLAFile = [Lic.No/Date:5210041417 Defer |
" :01/80/050/00639/AM1S/  |:52/24/040/00062/AM15/  03.02.2015 Date:03.08.2015

jDecnsnon "The Committee noted that the firm has not replled to the DIPP deﬁcxency letter dated
107.04.2015 sent to the firm on 01.05.2015 and by E-mail on 11.05.2015 and reminder dated
105.06.2015 to furnish reply. Case is deferred to 03.08.2015.

Case No.:55/27/80-  |Party Name: BOYSEN ~ [Meet No/Date:6/80- [Status:
ALC2/2014 INDIA LIMITED ALC2/2015 v Deferred

118
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22 06.2015

HQFile ~IRLA File. Lic.No/Date: 0510393088 Defer
.01/80/050/00680/AM15/  :05/23/040/00497/AM15/ 04.02.2015 Date:03.08.2015 |

Decision: The committee noted that MSME has raised deficiency in the firm’s application vide U. 0.
‘Note No.30(43)/15-ME dated 03.06.2015 and decided to send it to the firm to furnish reply.
\Case is deferred to 03.08.2015.

“(CasaNo5327/80-  |Party Name:ISGEC | Meet No/Date:6/80- status:
ALC2/2014 'HEAVY ENGINEERING | ALC2/2015 Deferred
| LIMITED 22.06.2015 |
119HQ File ~ RLAFile |LicNo/Date:0510393098 Defer |
:01/80/050/00678/AM1S/ |:05/23/040/00496/AM15/ _[05.02.201 5 Date:03.08.2015

Decision: The Committee noted that the firm has not replled to the DIPP deﬁmency letter datedg
07.04.2015 and decided to issue reminder to the firm to furnish reply.
Case is deferred to 03.06.2015.

/Case No.:15/3/80- Party Name: G.B. ‘Meet No/Date:6/80- Status:
'ALC2/2015 ENGINEERING 'ALC2/2015 Deferred
'ENTERPRISES PVT. ’22 06.2015
L LTD., f
120 HQ File RLA File L1c No/Date: 04101601 10 Defer
:01/80/050/0001 5/AM16/ 04/24/040/00271/AM1 5/ 05.02.2015 Date:03.08.201 5

Declslon The committee noted that DHI has raised deﬁmency in the firm’s appllcatlon vide U. O
Note No.3 (118)/15-TSW (B) dated 03.06.2015 and decided to send it to the firm to furnish reply.
Case is deferred to 03.08.20135.

Case No.:39/3/80- ~ [Party Name: THERMAX Meet No/Date:6/80- “ iStetuys: o
ALC2/2015 ILTD., 'ALC2/2015 Deferred ‘
22.06.2015 | |
. HQFile RLA File " [LicNo/Date:3110065257 [Defer |
121 :01/80/050/00039/AM16/  |:31/83/040/00232/AM15/  |05.02.2015 Date 03.08.2015

Declslon The committee noted that appllcatlon of this case was earlier sent to 'DHI. But now DHI
\vide its UO No.3 (123)/15-TSW (B)/233 dated 19.06.2015 has informed that this case pertains to
DIPP. Accordingly, NC decided to send this application to DIPP for comments.

Case is deferred to 03.08.20135.

~ |Case No.:41/3/80- Party Name: Y-TEC ~ Meet No/Date:6/80- Status:
'ALC2/2015 INDIA PVT. LTD., 'ALC2/2015 Deferred
| 22.06.2015
122 %HQ File RLA File ~ |Lic.No/Date: 0510393093 | Defer
01/80/050/00041/AM16/ 05/24/040/00523/AM15/ 105.02.2015 Date 03.08.201 5

Decision: The committee noted that C&PC has sent deﬁc1ency letter dated 16.06.2015 dlrectly to the |
firm to furnish reply. Case is deferred to 03.08.2015. g
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~ |Case No.:59/3/80-  |Party Name: LARSEN &  Meet No/Date:6/80- |Status:

'ALC2/2015 ‘TOUBRO LIMITED 'ALC2/2015 ’Approved
‘; 22.06.2015
HQFile RLAFile ~  [Lic.No/Date:0310793629

:01/80/050/00059/AM 16/ | 03/95/040/00902/AM15/ 05.02.2015 ;

*Declswn The committee decided to ratlfy ‘the norms based upon the DIPP ID No. 12/73/2015»
TSW/123 dated 22/62015 as under:- |
1. Net empty weight of export products at SI. No. 1 & 2 may be specified as 105 MT &§
105 MT respectively.
2. Import item at SI. No. 1 shall be of relevant grade and thickness as contained in the%
export product.
3. Quantity of import item at Sl. No. 1 may be allowed inclusive of 0.53 % wastage as
claimed by the firm. |
4. Import item at SI. No. 2 shall be of relevant grade and dia. as contained in the export
product and quantity of this item may be allowed as 251393.2 Meters (106660 Kgs)

; inclusive of 1 % wastage as claimed by the firm
5 5. Quantities of import items at SI. No. 3, 4 & 5 (welding Consumables) may be allowed as

1632 Kgs. each.

|

§

RA may take necessary action accordingly.

Case No.:18/27/80- Party Name: 'Meet No/Date:6/80- %Status:
ALC2/2014 DYNAMATIC 'ALC2/2015 Deferred
‘TECHNOLOGIES 22.06.2015
LIMITED, "
HQ File RLA File 5Lic.No/Date:0710107595 zDefer
01/80/050/00643/AM15/ 07/24/040/00397/AM1 5/ ’11 02 2015 ¢Date'03 08 2015

Case No.:60/3/80- }Pa'rty Name: LARSEN &  Meet No/Date:6/80- j{Status: ;
ALC2/2015 'TOUBRO LIMITED |ALC2/2015 §Deferred
; ‘ 22.06.2015 ‘
ﬁMQWF"iiew"w Lamg ,RLA Bl =i M-‘W"Llc No/Date:0310793628 Defer e
:01/80/050/00060/AM16/  :03/95/040/00908/AM15/  05.02.2015 ‘Date 03.08.201 5

Decision: The Committee noted that DIPP has raised the followmg deﬁc1ency in the appllcat1on of
the firm vide ID No.12/73/2015-TSW/124 dated 22.06.2015 and decided to send it to the firm to
furnish reply:- '

1. Net weight of indigenous items in the export product.

2. Information in respect of SI. No. 5 & 11 of Standard Deficiency Format.

3. For net weight of components to be manufactured from import item at SI. No.1, details of |
components with net weights thereof may be indicated.

4. Quantities of import items at SI. No. 2 & 3 in Nos. also in addition to their weights.

Case is deferred to 03 08 2015

o By
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| [CaseNo.:49/3/80-  [PartyName: APAR  MeetNo/Date:6/80-  Status:

‘ ALC2/2015 gINDUSTRIES LIMITED  ALC2/2015 *Deferred

! ‘22 06.2015 !

1 26 HQFile iR RI:/(Flle 3 ILlc No/Date:0310793794 Defer ’

R 01/80/050/00049/AM16/ :03/94/040/01007/AM15/ 1 1.02.2015 Date:03.08.2015
Decision: The Committee noted that firm’ éwapphcatlon ﬁas been sent To DEIT on 08.05.2015 for

? ‘examination and comments and decided to remind DEIT to expedite comments.
. |Case is deferred to 23.06.2015. ;

; ECase No.:62/3/80- Party Name: L & T-MHPS Meet No/Date:6/80- Status:
/ALC2/2015 TURBINE ALC2/2015 Deferred r
% '\GENERATORS PRIVATE 522 06.2015 1
LIMITED |
127 ‘HQ File RLA File iLic.No/Date:O310793788 Defer ‘
:01/80/050/00062/AM16/  :03/95/040/00743/AM15/ |11.02.2015 Date:03.08.2015 | ;

% iDeclswn The committee noted that DHI has raised deficiency in the firm’s application vide U.O. |
Note No.3 (121)/15-TSW (B)/226 dated 17.06.2015 and decided to send it to the firm to furmshg

reply Case is deferred to 03.08.2015. I

|CaseNo.:58/27/80-  [Party Name: POLY Meet No/Date:6/80-  Status:
IALC2/2014 'MEDICURE LTD. /ALC2/2015 Deferred ‘
; '22 06.2015 | ;
e iHQ File ~ IRLAFile ~ [Lic:No/Date:0510393179 Defer |
=% 1:01/80/050/00683/AM15/  |:05/24/040/00536/AM15/  12.02.2015 Date:03.08.2015 |

Declslon The Committee noted that apphcatlon of the firm has been sent to C&PC for comments on|
1 1.02.2015 followed by reminder on 18.05.2015 and decided to issue a D.O. letter from Chairman to)
Jomt Secretary, C&PC to expedlte comments Case is deferred to 03 08 201 5 ‘

(Case No.:65/27/80- jp'any Name:DEE ~ |Meet No/Date:6/80- Status:
ALC2/2014 DEVELOPMENT IALC2/2015 ?Approved
; ENGINEERS LTD. 22.06.2015

HQ File RLA File ~ [Lic.No/Date: 0510393169

I129 :01/80/050/00690/AM 15/ :05/23/040/00511/AM15/ 12 02.2015

Decision: The committee decided to ratify the norms based upon ‘the DHI U.O. Note No Nil dated |

.22 06.2015 (Copy of the comments being sent to firm and RA).
i

_ [RA may take necessary action accordingly.

s e —————————— S N ———————— |

~ |CaseNo.:4/3/80-  |Party Name: DEE Meet No/Date:6/80- |Status: %

ALC2/2015 DEVELOPMENT ALC2/2015 !Approved

30 ENGINEERS LTD. 22.06.2015 |

- HQ File RLA Flle i  [Lic No/Date: 0510393170(\ i \ -~ |
TR
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:01/80/050/00004/AM16/

05/23/040/005 12/AM15/

[12.02.2015

Declsmn ‘The committee decided to ratlfy the norms based upon the DHI U.O. Note No. Nil dated
22 06.2015 (Copy of the comments being sent to firm and RA).

131

~ [CaseNo.:53/3/80-

:01/80/050/00697/AM15/

§RA may take necessary action accordingly.

~ |Case No.:72/27/80- ~ [Party Name: VOITH
ALC2/2014 HYDRO PRIVATE
% LIMITED
HQ File RLA File

:05/24/040/00547/AM15/

Meet No/Date:6/80-  Status: |
'/ALC2/2015 EDeferred |
22.06.2015
' Lic.No/Date:0510393194 Defer il o
13.02.2015 Date:03.08. 2015

Decision: The Committee noted that the firm has not replied to the deficiency letter sent to them on
112.05.2015 and decided to issue a reminder to the firm to expedite reply.

<Case 1s deferred to 03 08 2015

'ALC2/2015

HQFile  [RLAFile

:01 /80/050/00053/AM 16/

‘'TSW/132 dated 22/62015 as under:-

59.49 MT respectively.

Party Name: GODREJ &
BOYCE MFG. CO. LTD,,

03/94/040/01034/AM1 5/ ;
Decision: The committee decided to ratlfy the norms based upon the DIPP ID No. 12/73/2015-

* Meet No/Date:6/80-

Status: |

'ALC2/2015 Approved ﬁ

22.06.2015 , |

~ LicNo/Date:0310793873 | 1
113.02.2015

1.  Net Empty weights of export products at SI. No. 1 & 2 may be specified as 91.275 MT &

2. Quantity of import item at SI. No. 1 may be allowed as 9 Nos. on net to net basis. Duty free

weight of this item may be allowed 46051 Kgs. inclusive of 27 % wastage after taking 20

% recovery from scrap.

3. Quantity of import item at Sl. No. 2 may be allowed as 4 Nos. on net to net basis. Duty free
weight of this item may be allowed as applied for i.e. 2101 Kgs. inclusive of 3 % wastage. 1

inclusive of 2 % wastage.

, items as claimed by the firm.

allowed as 907 Kgs. each.

8. Quantity of import item at SI. No. 6 may be allowed as 1.05 Kgs./Kg. content in export

35

4. Quantity of import item at SI. No. 3 may be allowed as 8 Nos. on net to net basis. Duty free |
‘ weight of this item may be allowed as applied for i.e. 2561 Kgs. inclusive of 3 % wastage. |
Quantity of import item at SI. No. 4 may be allowed as 6 Nos. on net to net basis. Duty free |
weight of this item may be allowed as applied for i.e. 38095 Kgs. inclusive of 3 % wastage.
6. Word “Relevant” may be prefixed with the description of import items at SI. No. 5 to 8.

7. Quantity of import item at SI. No. 5 may be allowed as 26360 Kgs. (18465 Meters)

9.  Quantity of import item at SI. No. 7 may be allowed as 23678 Kgs. inclusive of g
7.85 % wastage after taking 1/3" recovery from scrap.
10. Quantity of import item at SI. No. 8 may be allowed as 6754 Kgs. inclusive of
53.2 % wastage after taking 1/3™ recovery from scrap.
11.  Quantities of import items at SI. No. 9, 10 & 11 (welding Consumables) may be

12.  Quantities of import items at Sl. No. 12, 13 & 14 (welding Consumables) may be
allowed as applied for i.e. 2827 Kgs., 2827 Kgs. & 1337 Kgs. respectively.
RA may take necessary action accordingly.
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iCase No.:66/27/80- iParty Name: BOTIL OIL éiMeet No/Date:6/80- Status: x
'ALC2/2014 'TOOLS INDIA PVT '/ALC2/2015 Deferred i
LTD(FORMERLY ;22.06.201 5 ;
; [ BAKER OIL i 4 i
*HQ File fRLA File Lic.No/Date:0510393197 [Defer ‘

01/80/050/00691/AM15/ 05/23/040/00518/AM15/ 116.02.2015 Date 03 08.201 5

Decnsnon The committee noted that the unit has submitted representatlons in various Advance
,Authonzatlons where the unit has been requested and reminded earlier to furnish essentlalltyi
certificate issued by the Directorate General of Hydrocarbons. The committee also noted that in these
jrepresentations, the unit has sought to grant waiver for submission of DGHC certificates in respect of |
certain AAs. The committee noted that on the issue of essentiality certificate, DES 1 Section vide?
note dated 04.03.2013 had taken up this matter with the Policy VI Section of the DGFT for seeking |
their comments and clarification. It was also noted that Policy VI Section had further taken up this |
'matter with the TRU Section of the Department of Revenue vide their note dated 28.02.2014. Thex
TRU Section vide their OM No. 354/148/2013-TRU dated 28.02.2014 offered
%comments/clariﬁcations on this issue. ;
5
1The committee decided that since Policy VI Section had earlier taken up this matter with the TRU |
'Section, the matter was again referred to Policy VI Section for taking up the matter with the
TRU Section, Department of Revenue again bringing to their notice the request made by the
umt for granting waiver for submission of DGHC certificates. Case is deferred to 03.08.2015.

’ ‘C;se No.:68/3/80- Party Name: UNIRAY Meet No/Date:6/80-  |Status:
iALC2/2015 'MEDICAL LLP /ALC2/2015 Deferred
; *22 06.2015 ; ;
HQ File RLA File ~ |LicNo/Date:0310793894 [Defer |
:01/80/050/00068/AM16/  |:03/95/040/00973/AM15/ 16.02.2015 Date:03.08.2015 | ,

Decision: The Committee noted that firm’s apphcatlon has been sent to C&PC on 08.05.2015 for
exammatlon and comments and decided to remind them to expedite comments. Case is deferred toi

03.08 .2015.

[CaseNo.:47/3/80-  [Party Name: AYYAPPA  MeetNo/Date:6/80-  [Status: |
ALC2/2015 CNC PVT.LTD, ALC2/2015 Deferred
| | 22.06.2015 | |
HQ File RLA File LicNo/Date:0710107644 Defer |
01/80/0S0/00047/AM16/  |:07/24/040/00413/AM15/  [18.02.2015 Date:03.08.2015

Decision: The Committee noted that firm’s appllcatlon haws been sent to MSME on 08.05.2015 for
examination and comments and decided to remind them to expedite comments. Case is deferred to

03.08.2015.
Case No.:58/3/80- fParty Name: W Meet No/Date:6/80- Status ;
ALC2/2015 PERMANENT MAGNETS ALC2/2015 Deferred

[LIMITED 22.06.2015



HQFile ~  [RLAFile  |Lic.No/Date:0310793938 Defer |
:01/80/050/00058/AM16/  :03/95/040/00955/AM15/  18.02.2015 Date:03.08.2015 |

Decision: The Committee noted that the firm has not replled to the deﬁc1ency letter raised by DIPP
sent to them on 05.06.2015 and decided to send a reminder to the firm to furnish reply.
Case is deferred to 03.08.2015.

|

[CaseNo.:19/27/80-  [Party Name: BHARAT ~ MeetNo/Date:6/80-  [Status: |
ALC2/2014 HEAVY ELECTRICALS |ALC2/2015 Deferred 5
LIMITED 22.06.2015 ‘ ‘

;137 HQ File RLA File ~ |Lic.No/Date:0710107651 [Defer |
:01/80/050/00644/AM15/  1:07/24/040/00400/AM15/ 19 02.2015 Date:03.08.2015 |
Decision: The Committee noted that DEIT has raised deficiency in the firm’s application and sent it |
directly to the firm on 20.05.2015 to furnish reply and decided to issue reminder to the firm t0t

expedlte reply Case is deferred to 03 08 2015

e e s e AL R i

~ |CaseNo.:20127/80-  [PartyName: GAD ~ |MeetNo/Date:6/80-  [Status: |
i iALC2/2014 |AEROSPACE PVT LTD |ALC2/2015 §Deferred
f ’ r 22.06.2015
; 1HQ File [RLA File " |Lic.No/Date:0710107661 Defer '
.138 :01/80/050/00645/AM15/  :07/24/040/00382/AM15/  119.02.201 5 Date:03.08.201 5

’Declslon The Committee noted that firm’s appllcatlon has been sent to MSME on 23.03. 2OISi
followed by reminder on 05.06.2015 for examination and comments. MSME representative present |

iin the meeting has informed that the firm has been asked to submit calculations directly to MSME. |
‘Case is deferred to 03 08 2015

|
|

Case No.:32/27/80- [Party Name: PMC %Meet No/Date:6/80- Status:

ALC2/2014 'WINSTAR 'ALC2/2015 Deferred

% 'HYDRAULICS PRIVATE 322.06.2015 §
| LIMITED |
139 Q0 File RLA File Lic.No/Date:0710107668 | Defer |

:01/80/050/00657/AM15/  :07/24/040/00417/AM15/ 19.02.2015 Date:03.08.2015

f Declslon The Committee noted that firm’s appllcatlon has been sent to MSME on 23.04. 2015
)' fol]owed by remmder on 05 06 201 5 for exammatlon and comments. Case is deferred to 03 08 201 5

~ |CaseNo.:52/3/80-  |Party Name: ANACON  Meet No/Date:6/80-  Status:
| 3ALC2/2015 PPROCESS CONTROL | ALC2/2015 Deferred |
| PVT. LTD. 22.06.2015 g |
'1 20 ‘HQ Fle ~  |RLAFile ~ [Lic.No/Date:0310793978 |Defer ?
01/80/050/00052/AM16/  |:03/94/040/00960/AM1S/ [19.02.2015 Date:03.08.2015 |

! oS

‘ iDecnsnon The Committee noted ‘that firm’s apphcatlon was earlier sent to DIPP on 08.05.2015 for |
5 icomments NC now decided to send the application to DEIT for comments as this case pertains to|
DEIT Case is deferred to 03 08 2015 '

141 Case No.:62/27/80-  [Party Name: DEE  Meet No/Date: 6/30- [Status:

[



" [ALC22004  |DEVELOPMENT  [ALC2/2015 ~ Deferred |
ENGINEERS LTD. 22.06.2015 |
| ;ndpne o ~ [RLAFile ~ |Lic:No/Date:0510393309 Defer |
| :01/80/050/00687/AM15/  :05/23/040/00522/AM15/  20.02.2015 Date:03.08.2015 f

, tDeclswn : The Committee noted ‘that DHI deﬁc1ency letter has been sent to the firm on 05.06.2015 to
; fumlsh reply Case is deferred to 03 08 201 5

(Case No.:16/27/80-  Party Name: FREEDOM  |Meet No/Date:6/80-  [Status: |
ALC2/2014 OPTHALMIC PRIVATE | ALC2/2015 Deferred 5
LIMITED, 22.06.2015 |
1 o HQ File RLA File [LicNo/Date:0410160192 Defer i
:01/80/050/00641/AM15/  |:04/24/040/00293/AM15/  24.02.2015 Date:03.08.2015

.Declsmn The Committee noted that firm’s application has been sent to C&PC on 23.03.2015
' |followed by reminder on 05.06.2015 for examination and comments and decided to remind C&PC to
| |expedite comments. Case is deferred to 03.08.2015.

Case N028/27/80- ‘ ;Part)_' Name: MONTAN Meet No/Date:6/80- i fStatus g

; ?ALC2/2014 HYDRAULIK (INDIA)  |ALC2/2015 ;Deferred ‘
z PVT LTD 22.06.2015 : |
1143 HQ File RLA File Lic.No/Date:0410160191 Defer ‘
01/80/050/00653/AM1 5/ |:04/24/040/00283/AM15/ 24.02. 2015 Date:03.08. 2015

tDecnsnon ‘The Committee noted that firm’s apphcatxon has been sent to MSME on 23.04. 2015
followed by remmder on 05 06 201 5 for examlnatlon and comments Case is deferred to 03.08. 201 3.

" |CaseNo.:70/27/80-  |PartyName: CLYDE ~ MeetNo/Date:6/80-  Status:
| ALC22014 BERGEMANN INDIA | ALC2/2015 Approved |
PRIVATE LIMITED ~ 22.06.2015

| [HQFile RLAFile "~ [LicNo/Date:0510393342|

1144 :01/80/050/00695/AM 15/ 05/23/040/00506/AM15/ ;24 02 2015

Decision: The committee decided to ratlfy ‘the norms based upon “the DHI U.O. Note
No.3/113/2014/TSW (B)/209 dated 05.06.2015 (Copy of the comments being sent to firm and RA). |

|

| RA may take necessary action accordingly.

" |CaseNo.:57/3/80-  |Party Name: ~ |MeetNo/Date:6/80- Status: |
ALC2/2015 PERMANENT MAGNETS |ALC2/2015 %Deferred ,
\, LIMITED 122.06.2015
%145 HQ File RLA File LlC No/Date:0310794107 Defer |
77 1:01/80/050/00057/AM16/  :03/95/040/00977/AM15/  [24.02.2015 Date 03.08.2015

Decision: The Committee noted that the firm has not replied to the deficiency letter raised by DIPP
sent to them on 05.06.2015 and decided to send a reminder to the firm to furnish reply.
Case is deferred to 03.08.2015.

146 |Case No.:17/27/80- |Party Name: e sMeet No/Date 6/80-77  [Status: =

o Mw“



ALC2/2014 ~ DYNAMATIC - [ALC22015  |Deferred

i

| |

TECHNOLOGIES g22.06.2015 o |

LIMITED, |

HQ File RLAFile  [LicNo/Dae:0710107705 sDefer % |
:01/80/050/00642/AM1S/  |:07/24/040/00422/AM1S/  25.02.2015 Date:03.08.2015

IDecnsnon 'The Committee noted that firm’s appllcatlon has been sent to MSME on 23.03. 2015'
[fo]lowed by reminder on 05.06.2015 for examination and comments. ‘
\Case is deferred to 03.08.2015.

~ [CaseNo.:51/3/80-  |PartyName: ICEM  Meet No/Date:6/80-  |Status:
‘ALC2/2015 ENGINEERING COMPANY ALC2/2015 Approved v
PRIVATE LIMITED, 122.06.2015
HQ File RLA File Lic.No/Date:03107941 39 5

147

| :01/80/050/00051/AM16/ :03/94/040/01078/ AM15/ 125.02.2015

‘Decnsnon The committee dec1ded to ratify the norms based upon the DIPP ID No. 12/73/2015-
'TSW/147 dated 22/62015 as under:- ~

1. Word ‘Relevant” may be prefixed with the description of import items at SI. No. 1,2 & 3.
2. Quantity of import item at Sl. No. 1 may be allowed as under:
For export item at SI. No.1 namely, Dish Ends, as 1.10 Kgs./Kg. content in the export item.
(i)  For export item at SI. No.1 namely, Cones, as 1.18 Kgs./Kg. content in the expon
item.
(i)  For export item at SI. No. 2 namely, Rolled Shell, as 1.05 Kgs./Kg. content in the
‘ export item.
; (iii)  For export items at Sl. No. 3 & 4 namely, Clad Dish Ends & Clad Cones, as 1. 18
3 Kgs./Kg. content in the export item. -
(iv)  For export item at Sl. No. 5 namely, Fabricated Steel Clad Plates, as 1.05 Kgs. /Kg
content in the export item.
v) For export item at SI. No. 6 namely, Clad Rolled Shell, as 1.05 Kgs./Kg. content in the;
export item.
3. Quantity of import item at Sl. No. 2 may be allowed as under:
(i) As 1.18 Kgs./Kg. content in the export item at Sl. No. 3
(ii) As 1.05 Kgs./Kg. content in the export items at SI. No. 5 & 6.

4. Quantity of import item at SI. No. 3 may be allowed as under:
(i) As 1.18 Kgs./Kg. content in the export item at Sl. No. 4

RA may take necessary action accordingly.

" |CaseNo.:63/3/80-  [Party Name: ORIENTAL ~ Meet No/Date:6/80-  Status: |
ALC2/2015 CONTAINERS LIMITED | ALC2/2015 Approved |
| | | 22.06.2015 | |

148 1HQ File ~ [RtAFle = [LicNo/Date: 0310794222

:01/80/050/00063/AM16/ 03/95/040/01005/AM1 5/ 26 02. 2015 .
‘Decnsnon The commlttee dec1ded to ratlfy the norms based upon the DIPP ID No. 12/73/2015-~

M
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TSW/147 dated 22/62015 as under:- |
1. Word “Relevant” may be prefixed with the descnptlon of import item at SI. No. 1 and its

quantity may be allowed as 1.10 Kgs/Kg. content in the export product after taking clue from ’
SION C-754.

2. Import items at Sl. No. 2. 3 & 4 may be allowed as per SION C-754. ;

RA may take necessary action accordingly.

N L - ciimtrnmociind |

'Case No.:68/27/80- Party Name: BOTIL OIL 'Meet No/Date:6/80- Status:
;ALC2/2014 'TOOLS INDIA PVT \ALC2/2015 Deferred
LTD(FORMERLY ?22.06.201 5 % ?

BAKER OIL i i
49 HQ File RLA File Lic.No/Date:0510393425 [Defer |
:01/80/050/00693/AM15/  :05/23/040/00543/AM15/  02.03.2015 Date:03.08.2015 |

Decnslon ‘The Committee noted that firm’s appllcatlon has been sent to DHI on 25.03.2015 followed
by remmder on 05 06 2015 for exammatlon and comments Case is deferred to 03.08.2015. i

1

| [CaseNo.:69227/80-  |Party Name: ISGEC HEAVY Meet No/Date:6/80-  Status: |
ALC2/2014 ENGINEERING LIMITED | ALC2/2015 Approved |
| 22.06.2015 | |

| [HQFile §RLA Fle  [LicNo/Date:0510393424[ |
| [:01/80/050/00694/AMIS/  |:05/23/040/00542/AM1S/  [02.03.2015 | |

| i
Decision: The committee decided to ratlfy the norms based upon the DIPP ID No. 12/73/2015-‘
'\ on [ TSW/147 dated 22/62015 as under:- ‘
1150 | 1. Net empty weight of export items at SI. No. 1 & 2 may be specified as 31.75 MT each.
.| 2. Netempty weight of export items at SI. No. 3 & 4 may be specified as 15 MT each.
.| 3. Word “Relevant” may be prefixed with the description of import items at SI. No. 1 and its |
g quantity may be allowed as 1.0417 Kgs/Kg. content in the export products as claimed by the |
i firm.

.| 4. Quantities of import items at SI. No. 2, 3 &4 (Welding consumables) may be allowed as |
| applied for i.e. 1400 Kgs. each. ‘

RA ‘may take necessary actlon accordingly.

| |Case No.:8/3/80-ALC2/2015 |Party Name: ISGEC HEAVY Meet No/Date:6/80- |Status:
e ,ENGINEERING LIMITED | ALC2/2015 iApproved
oo 22.06.2015

sHQEle ~ . T ;’RL'AF'n'e  [LicNo/Date:0510393438
7 [01/80/050/00008/AM16/  |:05/23/040/00S33/AM1S/  03.03.2015 i

Declsmn The committee decided to ratlfy the norms based 1 upon the DHI U.O. Note No. 3(13 1)/ 15-|
TSW (B)/208 dated 08.06.2015 (Copy of the comments being sent to firm and RA).
'RA may take necessary action accordingly.

i
i

| [CaseNo.:54/3/80-  [Party Name: ENESTEE  |[MeetNo/Date:6/80-  [Status: |
152 ALC2/2015 ENGINEERING LTD.  ALC2/2015 Deferred

W\w\ N
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153

155

g,.,.__.e
i

ICase 1s deferred to 03 08 201 5

RA may take necessary action accordingly.

HQFile ~ [RLAFile = [LicNo/Date:5010002186 Defer |
:01/80/050/00054/AM16/ |:50/24/040/00020/AM15/ (05.03.2015 Date:03.08. 2015

,Declsmn The committee noted that DHI has raised deﬁcxency in the firm’s appllcatxon vide U.O. |
Note No.3 (133)/15-TSW (B)/202 dated 29.05.2015 and decided to send it to the firm to furnish |

reply Case is deferred t0 03.08.2015. ’

|Case No.:31/3/80- [Party Name: MINDA ~ Meet No/Date:6/80-  Status: |

?ALC2/2015 'STONERIDGE ALC2/2015 §Deferred

INSTRUMENTS LTD.  [22.06.2015 i

]HQ File RLA File ' Llc No/Date:3110065309 Defer
:01/80/050/00031/AM16/  |:31/83/040/00248/AM15/  09.03.2015 Date:03.08.2015

Decision: ‘The Committee noted that firm’s application has been sent to MSME on 08.05.2015 for
xexammatlon and comments and decided to remind MSME to expedite comments.

e e e 2 !

“|Case No.:5/3/80-ALC2/2015 Party Name: EBM-PAPST  |Meet No/Date:6/80- |Status: |

| INDIA PRIVATE LIMITED |ALC2/2015 Approved |
| 122.06.2015 |
'HQ File ' i'RLA File e [Lic.No/Date:0410160269 |

] 01/80/050/00005/AM16/ :04/24/040/00289/AM 15/ 11.03.2015 ,
*Declsmn The committee dec1ded to ratlfy the norms based upon the DIPP ID No. 12/73/2015-
'TSW/ 154 dated 22/62015 as under:- ;

1. Quantities of import items at SI. No. 1 to 19 may be allowed on net to net basis with|
accountability clause.

é

tRA may take necessary actlon accordmgly

’ ’Case No.:6/3/80-ALC2/2015 [Party Name: EBM-PAPST ~ Meet No/Date:6/80- Status:
l INDIA PRIVATE LIMITED \ALC2/2015 Approved j
; | 22.06.2015
HQ File ~ [RLAFle = [Lic.No/Date:0410160268 | i

:01/80/050/00006/AM16/ 04/24/040/00288/AM15/ 11 03 2015

Decision: The committee demded to ratlfy the norms based upon the DIPP ID No. 12/73/2015-&

TSW/154 dated 22/62015 as under:- .
1.  “UOM?” of import item at SI. No. 19 may be corrected as “Number”

‘; 2. Quantities of import items at SI. No. 1 to 20 may be allowed on net to net basis w1th

accountability clause.

Case No.:14/3/80-  |Party Name: BOTIL OIL  |Meet No/Date:6/80- Status:
ALC2/2015 TOOLS INDIA PVT ALC2/2015 Deferred ;
LTD(FORMERLY 22.06.2015
| ~  BAKEROIL : i,
HQFile ~  [RLAFile N Llc No/Date:0510393507 [Defer |

3
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:01/80/050/00014/AM16/ '?'05/23/040/00557/AM157""1103”2015 et Date: 03.08. 2015(

'Decision: The Committee noted that DHI representatlve has informed that this case is to be ratlﬁed‘
as per sub-committee report. However, DGHC certificate has not been furnished by the firm and
EPCG clarification has also been sought from the firm on 08.05.2015. Case is deferred to
103.08.2015.

e e |

'Case No.:55/3/80- Party Name: GOA 'Meet No/Date:6/80- ‘Status: :
ALC2/2015 THERMOSTATIC ALC2/2015 Deferred
: EINSTRUMENTS PVT. E22.06.201 S f ‘
| LTD., |
'HQ File RLA File L|c No/Date:1710006064 Defer

: 01/80/050/00055/AM16/ :17/24/040/00204/AM15/  11.03.2015 Date:03.08.201 5

!15 7] Decision: The Committee noted that DIPP has raised the followmg deﬁc1ency in the appllcatlon of
; the firm vide ID No.12/73/2015-TSW/157 dated 22.06.2015 and decided to send it to the firm to

furmsh reply:-

; 1. Difference in export items at SI. No 1 to 3. &

o Information in respect of Sl. No. 11 of Standard Deficiency Format for import items at Sl
No. 1 & 2.

|Case is deferred to 03.08.2015. ;

e ] = T ———————— e )

' |Case No.:2/27/80- Party Name: BHARAT Meet No/Date:6/80- |Status:

. |ALC2/2014 HEAVY ELECTRICALS  |ALC2/2015 ;Deferred ,
; ﬁLIMITED 22.06.2015 ,

1 sgl HQFile ~  [RLAFile "YLlc No/Date:6110001280 Defer |
:01/80/050/00627/AM15/  |:61/24/040/00087/AM15/ [12.03.2015 Date:03.08.201 5

' Decnsnon The Committee noted that firm’s appllcatlon has been sent to DHI on 25.03.2015 followed’
? by reminder on 05.06.2015 for examination and comments and decided to await comments. Case i 1s»
| |deferred to 03.08.2015. ‘

| [CaseNo.:50/3/80-  PartyName:BIRLA  MeetNo/Date:6/80-  |Status: |
. ALC2/2015 FURUKAWA FIBRE \ALC2/2015 Deferred ‘
| OPTICS PRIVATE 22.06.2015 | |
Lo LIMITED, ; | .
157 HQ File RLA File ~ [Lic.No/Date: 1710006066w Defer |
1:01/80/050/00050/AM16/  :17/24/040/00203/AM15/ x12 03.2015 Date:03.08.2015 | ‘
Decision: The Committee noted that firm’s appllcatxon has been sent to DOT on 08.05.2015 fori
f’ zexammatlon and comments and dec1ded to awalt comments Case is deferred to 03 08 201 5 ’
| [CaseNo.:36/3/80- |Party Name: YORK ~ Meet No/Date:6/80-  [Status:
‘ ALC2/2015 TRANSPORT \ALC2/2015 Deferred
; ‘EQUIPMENT 522.06.201 5
160 §( INDIA) PRIVATE
f [LIMITED ;
HQ File RLA File Lic.No/Date:3110065330 |Defer
i 01/80/050/00036/AM}_6/ : 31/83/040/00256/AM15/ §l3.03.2015 Date:03.0 2015

Mv\b
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Declswn The committee noted that MSME has raised deflc1ency in the firm’s appllcatlon vide U.O.
Note No.30(57)/15-ME dated 22.06.2015 and decided to send it to the firm to furnish reply.
Case is deferred to 03 08 201 5

' |Case No.:11/3/80- [Party Name: HONDA CARS |Meet No/Date:6/80-  |Status: |
ALC2/2015 INDIA LIMITED ALC2/2015 Approved
| 22.06.2015 |
HQFile ~  [RLAFile  [LicNo/Date:0510393587|

161 § 01/80/050/00011/AM16/ :05/23/040/00563/AM15/ 16 03.2015 ; '

Decrsnon The committee de01ded to ratlfy ‘the norms based upon ‘the MSME ID Note No. 30(30)/ 15-~
ME dated 14.05.2015 (Copy of the comments being sent to firm and RA).

5

}RA may take necessary action accordingly.

Case No.:12/3/80- EPar’ty Name: ISGEC HEAVY Meet No/Date:6/80- Status v
ALC2/2015 ENGINEERING LIMITED  |ALC2/2015 Approved
' 122.06.2015 1

HQ File fRLA File Lic.No/Date:05 10393586
1162 :01/80/050/00012/AM 16/ 05/23/040/00561/AM15/ ‘16 03.2015 v

|: ,
Decision: The committee decided to ratlfy the norms based upon the DHI U.O. Note No. 3(130)/ 15- !
TSW (B)/212 dated 08.06.2015 (Copy of the comments being sent to firm and RA).

% gRA may take necessary action accordingly.

~ [Case No.:69/3/80- §§£H§ Name: SONDEX  |Meet No/Date:6/80- Status:
ALC2/2015 HEAT EXCHANGERS ~ |ALC2/2015 Deferred
INDIA PVT.LTD 22.06.2015
HQ File - |[RLAFile Lic.No/Date:3410041051 Defer ‘
:01/80/050/00069/AM16/  |:34/24/040/00331/AM15/ 16.03.2015 Date:03.08.2015 |

163 lDecrsnon The Committee noted that DIPP has raised the following deficiency in the appllcatlon of
the firm vide ID No.12/73/2015-TSW/163 dated 22.06.2015 and decided to send it to the firm to
ifumlsh reply:-

1. Information in respect of Item at SI. No. 3, 11 & 12 of Standard Deficiency Format- export
E product wise. ‘,
2. Quantity of export item(s) in Nos. ;
;’ Case is deferred to 03. 08 2015 ;

CaseNo.:13/3/80-  PartyName:INDIA ~ Meet No/Date:6/80- Status:
ALC2/2015 /AUTOMOTIVES ALC2/2015 Deferred
22.06.2015 |
yePI Riler =er = e o ;’iiL’XFiTé“ T ILicNo/Date:0510393605 Defer |
:01/80/050/00013/AM16/ :05/23/040/00571/AMIS/ [17.03.2015 Date:03.08. 2015

Decision: The committee noted that MSME has raised deflmency in the firm’s appllcatlon vide U.O. |
Note No.30 (35)/15-ME dated 18.05.2015 and decided to send it to the firm to furnish reply. Case i 1s
deferred to 03 08 2015
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“|Case No0.:29/3/80-  |Party Name: NEW TECH |Meet No/Date:6/80- |Status:

. |ALC2/2015 INDUSTRIES «ALC2/2015 %Deferred ;f
; 22.06.2015 ﬁ

| ¢5[HQFile RLA File ~ Lic.No/Date:0410160288 Defer

" :01/80/050/00029/AM16/  |:04/24/040/00317/AM15/ 117 03.2015 Date:03.08. 2015 *

2 Decision: The Committee noted that firm’s apphcatlon ‘has been sent to MSME on 08.05.2015 forf
é examination and comments and decided to remind MSME to expedite comments. Case is deferred to
03.08.2015.

i
okl e e |

" [Case No.:35/3/80-  Party Name: TERUMO ~ Meet No/Date:6/80-  Status: |

ALC2/2015 PPENPOL LIMITED ALC2/2015 Deferred

| 22.06.2015

HQFile {RLA File Lic.No/Date:5310018479 IDefer %
166 :01/80/050/00035/AM16/  |:53/24/040/00018/AM15/  17.03.2015 Date:03.08.2015

; xDeclsmn The Committee noted that firm’s appllcatlon has been sent to C&PC on 08.05. 2015
followed by reminder dated 18.05.2015 for examination and comments and decided to send a D. O
|letter from Chairman to JS, C&PC to expedite comments.
§Case is deferred to 03.08.2015.

‘§'Case Nb.:45/3/80— V Party Name BANGALORE !MéetNo/Date6/80- Lo ‘FSAt;tus~ %
'ALC2/2015 BIOTECH LABS PVT LTD,, ALC2/2015 ;Approved {
‘ ; 122.06.2015 i
HQ File o Sl . RLA File i LlC No/Date: 0710107888

ol 01/80/050/00045/AM]6/ :07/24/040/00459/AM15/ 19. 03 2015 f
iDeclsmn ‘The committee decided to ratlfy “the norms based u upon the DIPP ID No. 12/73/2015-
167 TSW/167 dated 22/62015 as under:-

1. Quantities of import item at SI. No. 1 to 90 & 104 to 122 may be allowed on net to net ba315‘
with accountability clause. ~

2. Quantities of import items at Sl. No. 91 to 103 may be allowed as 1.02 meter/mtr. content
in the export products.

i
'RA may take necessary action accordingly.

~ |Case No.:26/3/80- - PartyName:ELIN ~ MeetNo/Date:6/80-  [Status: |
ALC2/2015 APPLIANCES PVT.LTD. | ALC2/2015 Approved |
| 22.06.2015 | |
HQ File - RLAFile Lic. No/])'é{é"6510393673 |

01/80/050/00026/AM16/ :05/23/040/00530/AM15/ 20.03.2015

168 Declsmn The committee decnded to ratlfy the norms based upon the DIPP ID No. 12/73/2015-a
TSW/ 168 dated 22/62015 as under:- ‘
1. Words “size 430x 470x 410” may be suffixed with the description of export item. i
2. Net Weight of export item may be specified as 122 MT j
3. Quantities of import items at Sl. No. 1 to 5 & 8 may be allowed as 9760 Nos. each on net’
to net basis with accountability clause.
4. Quantlty of 1mport 1tem at Sl No 6 - may be a]lowed as 2601 Kgs ag 1. 05 Kgs. /Kg s
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content in the export product.

5. Quantity of import item at SI. No. 7 may be allowed as 41856 Kgs. as 1.05 Kgs. /Kg

content in the export product.

'RA may take necessary action accordingly.

~ CaseNo.:30/3/80-  Party Name: NEW TECH  Meet No/Date:6/80-

169

03 08.2015.

“ "‘"?é‘as’é“iii.i}‘l7/§iéo.' Party Name: BOTIL OIL
ALC2/2015 'TOOLS INDIA PVT
LTD(FORMERLY
‘ BAKER OIL
HQ File RLA File

f170

03.08.2015.
CaseNo.:18/3/80-  [Party Name: ISGEC
ALC22015 HEAVY ENGINEERING
LIMITED
HQ File 'RLA File

1711

|Case No.:20/3/80-

172 1:01/80/050/00020/AM16/

i

:01/80/050/00017/AM16/

e

ALC212015 INDUSTRIES 'ALC2/2015 Deferred
22.06.2015 ,

HQ File RLAFile @ Lic.No/Date:0410160325 Defer

1:01 /80/050/00030/AM 16/

:04/24/040/00326/AM15/

‘20 03.2015

Decision: The Committee noted that firm’s appl'i’ee’tiohkhkas been sent to MSME on 08.05.2015 for
lexamination and comments and decided to remind MSME to expedite comments. Case is deferred to

1:05/23/040/00579/AM15/

Meet No/Date:6/80-

| Status:
/ALC2/2015 Deferred

22.06.2015

24.03.2015

Lic.No/Date:0510393722 Defer
Date:03.08. 2015

Decision: The Committee noted that Dlereb}esyeﬁtatlvem]“les informed that this case is to be ratlﬁed

:01/80/050/00018/AM16/

Decision: The Committee noted that deﬁc1ency raised by DIPP in the firm’s appllcatlon has been |
sent to the firm on 08.06.2015 to furnish reply and decided to issue reminder to the firm to expedlte

|
i

reply Case is deferred to 03. 08 2015

1:05/23/040/00577/AM15/

as per sub-committee report. However, DGHC certificate has not been furnished by the firm and
EPCG clarification has also been sought from the firm on 08.05.2015. Case is deferred to|
%

Party Name: AUTOMAT ~ |Meet No/Date:6/80-  Status:
ALC2/2015 TRRIGATION PVT. LTD. | ALC2/2015 Deferred

; [22.06.2015 |
HQFile "RLAFile  [Lic.No/Date:0510393719 Defer

| 05/23/040/00580/AM1 5/

24. 03 2015 Date 03.08. 2015

Decision: The Committee noted that firm’s abpllcatlon has been sent to C&PC on 08.05. 2015
followed by reminder dated 18.05.2015 for examination and comments and decided to send a D. O

lletter from Chairman to JS, C&PC to expedite comments.
\Case is deferred to 03.08.2015.

2]1)1(45

'Date:03.08. 2015

Meet No/Date:6/80-  Status:
ALC2/2015 Deferred
22.06.2015 |

 [Lic.No/Date:0510393706 Defer |
24.03.2015 Date:03.08.2015



‘ | %Césre‘No.':vZS/3/80- A Party Name: HINDUSTAN ':MethNo/Déte':G/S(S- ~ [Status: |

E’ALC2/2015 EQUIPMENTS PVT. LTD., |ALC2/2015 Rejected
22.06.2015
e TN T N YT Ty

:01/80/050/00025/AM16/ :56/24/040/00063/AM 1 5/ 124 03.2015

Declslon The Committee noted that the value addition in this case is less than 15%. RA may please
\verify the same. Accordingly, NC decided to reject the case with direction to the firm to pay |
applicable custom duty with interest. RA may take necessary action accordingly.

Case No.:56/3/80- Party Name: BIRLA ‘Meet No/Date:6/80- Status: '
'ALC2/2015 FURUKAWA FIBRE 'ALC2/2015 Deferred f
> OPTICS PRIVATE 122.06.2015
LIMITED,
174 HQ File iRLA File %Llc No/Date:1710006077 Defer -
01/80/050/00056/AM16/ 17/24/040/00214/AM1 5/ [24.03.2015 Date 03.08.201 5

‘Declslon The Committee noted that firm’s appllcatlon has been sent to DOT on 08.05.2015 for
'examination and comments and decided to remind DOT to expedite comments.
(Case is deferred to 03.08.2015.

“[CaseNo.:10/3/80- |Party Name: CHEMICO  Meet No/Date:6/80-  [Status:
ALC2/2015 SYNTHETICSLTD.,  ALC2/2015 Deferred
| 22.06.2015
|75 [HQFile " RLAFile |Lic.No/Date:0510393725 Defer
:01/80/050/00010/AM16/ :05/23/040/00574/AM1S/  25.03.2015 Date:03.08.2015

Declsmn The Committee noted that firm’s appllcatlon has been sent to MSME on 08. 05.2015 for
'examination and comments and decided to remind MSME to expedite comments.
'Case is deferred to 03.08.2015.

Case No.:19/3/80-  |Party Name:ISGEC  |MeetNo/Date:6/80-  [Status: |
ALC2/2015 HITACHI ZOSEN |ALC2/2015 ?Deferred

‘ LIMITED 22.06.2015

HQ File ~ RLAFile  [Lic.No/Date:0510393737 Defer /
:01/80/050/00019/AM16/  :05/23/040/00572/AM15/  25.03.2015 Date:03.08.201 5
Decision : The Committee noted that DIPP has raised the f‘c)ﬁilowirig deﬁcienéy in the appllcatlon of

176 the firm vide ID No.12/73/2015-TSW/176 dated 22.06.2015 and decided to send it to the firm to,

[furnish reply:-

i

1. Information in respect of SI. No. 3, 4, 5, 11 & 14 of Standard Deficiency Format.
L2 Quantities of import items at SI. No. 2 to 8 in Nos. also in addition to their weights.
3. Constituents of “Sets” in import items at SI. No. 16 to 20.

Case is deferred to 03.08.2015.

" [CaseNo.22/3/80-  [Party Name: CEEDEE  MeetNo/Date:6/80-  [Status:
177 ALC2/2015 'VACUUM EQUIPMENT  ALC2/2015 Deferred
| PVT LTD 22.06.2015
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HQFile ~  |[RLAFile " [Lic.No/Date:3110065352 Defer
:01/80/050/00022/AM16/  |:31/82/040/00293/AM15/  25.03.2015 Date:03.08.2015

x

Decnsnon The Committee noted that firm’s appllcatlon has been sent to DEIT on 08.05.2015 for¥
'examination and comments and decided to remind DEIT to expedtie comments.

(Case is deferred to 03.06.2015.

ECase No.:46/3/80- gParty Name: ‘Meet No/Date:6/80- ;rStatus:
| EALC2/2015 DYNAMATIC /ALC2/2015 Deferred
‘ i 'TECHNOLOGIES 522.06.2015
| LIMITED, : %
178 HQ File RLA File "~ [Lic.No/Date:0710107930 Defer |
1:01/80/050/00046/AM16/ | 07/24/040/00462/AM15/ 125.03.2015 Date 03.08. 2015

Decision: The Committee noted that firm’s apphcatlon has been sent to MSME on 08.05.2015 for
examination and comments and decided to remind MSME to expedite comments.
Case is deferred to 03.08.2015.

179

Case No.:64/3/80-  |Party Name: MARZOLI ~ Meet No/Date:6/80-  Status:
ALC2/2015 TEXTILE MACHINERY | ALC2/2015 Deferred
'MANUFACTURERS 22.06.2015 |
PVT.LTD. |
HQ File RLA File Lic.No/Date:0710107916 |Defer
:01/80/050/00064/AM16/  :07/24/040/00445/AM15/  25.03.2015 Date:03.08.2015 |
Decision: The Committee noted that firm’s application has been sent to MSME on 08.05.2015 for

exammatron and comments and decided to remind MSME to expedite comments. Case is deferred to |

03 082015,

Case No.:16/3/80- [Party Name: BORG Meet No/Date:6/80-  |Status: |
ALC2/2015 'WARNER EMISSIONS | ALC2/2015 Deferred ‘
| SYSTEMS INDIA PVT.  22.06.2015

i LTD

HQFile ~ [RLAFile [LicNo/Date:0510393746 Defer
:01/80/050/00016/AM16/  :05/23/040/00581/AM15/ 26.03.2015 Date:03.08.2015

1180

=181

|
|
{

Decision: The Committee decided to call the representative of the firm for personal hearing in the|
Inext meeting to clarify import/export items in this case before the Norms Committee for ratification
of norms. Case is deferred to 03 08 201 5 *

iiCase No.:65/3/80- ‘Par’ty ‘Name: PROMAC fMeet No/Date:6/80- H‘Svtatus =il
ALC2/2015 [ENGINEERING \ALC2/2015 Deferred ;
, INDUSTRIES LIMITED, 22.06.2015 , ‘
HQ File [RLAFile Lic.No/Date:0710107942 Defer *
:01/80/050/00065/AM16/  |:07/24/040/00473/AM15/  26.03.2015 Date:03.08.201 5

'Deelsmhmfhe committee noted that DHI has raised deﬁc1ency in the firm’s apphcatnon vide U. O
'Note No.3(120)/2015-TSW(B)/210 dated 05.06.2015 and decided to send it to the firm to furmsh

}reply Case is deferred to 03. 08 2015
q\?\\*
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; Case No.:27/3/80- Party Name: GLOBE HI- ‘Meet No/Date:6/80- ‘Status: ;’

. ALC212015 FABS LLP 'ALC2/2015 Approved |
; 22.06.2015 ]
FeAROEile. . . '"""""f}iL‘A"iiiiéM [Lic.No/Date: 0510393766 i

3182 01/80/050/00027/AM16/ 05/23/040/00593/AM15/ 127. 03 2015 g ‘

? ME dated 14.05.2015 (Copy of the comments being sent to firm and RA).

%RA may take necessary action accordingly. i

( éase N0n33/“3/80- PR Party Name 'KOSO INDIA Meet No/Date:6/80- ‘Status i
‘ IALC2/2015 PRIVATE LIMITED 'ALC2/2015 @Approved
% : 122.06.2015 , g
ﬁQFlle i e WRLﬁAFlluemw S — fL1c mscre ‘
{

:01/80/050/00033/AM 16/ 13 1/82/040/00292/AM15/ 31.03.2015

|

s
Decnsnon The committee demded to ratlfy the norms based upon the DIPP ID No. 12/73/2015-'
'TSW/183 dated 22/62015 as under:- !

| !

Quantities of import items at Sl. No.l & 2 may be allowed on net to net basis w1th1

accountability clause

2. Word “ Relevant” may be pre-fixed with the descriptions of import items at SI. No. 3 &4. |

3. Quantity of import item at Sl. No. 3 may be allowed as 1.626 Kgs./Kg. content in the |
export items at SI. No. 1 to 27 as claimed by the firm after taking clue from SION C-360.

[l 4 Quantity of import item at SI. No. 4 may be allowed as 1.70 Kgs./Kg. content in the export

o items at SI. No. 28 to 65 after taking clue from SION C-360.

|

‘RA may take necessary action accordingly.

Case No.:21/3/80- Party Name: INTERPUMP [Meet No/Date:6/80-  |Status: f
. |ALC22015 HYDRAULICS INDIA | ALC2/2015 Deferred
|l PVT.LTD, 22.06.2015 |
bt S 4 et o B = |
184 HQ File ;RLA File ‘LIC No/Date:0410160379 Defer :
:01/80/050/00021/AM16/  :04/24/040/00331/AM15/  01.04.2015 Date:03.08.2015

Decision: The Committee noted that ﬁnnsap;;licatlon has been sent to MSME on 08.05. 2015-f&%

examination and comments and decided to remind MSME to expedite comments. Case is deferred to
03 08 201 5

Case No.:28/3/80-  |Party Name: DEE Meet No/Date:6/80-  |Status: 1
ALC2/2015 'DEVELOPMENT /ALC2/2015 Deferred 5
, [ENGINEERS LTD. 22.06.2015 * |
135 HQFile RLA File Lic.No/Date:0510393821 |Defer |
:01/80/050/00028/AM16/  :05/23/040/00605/AM15/ 01 04.2015 [Date 03.08.2015

Decision: The Committee notedvthét deﬁcxency raised by DHI in the firm’s apphcatlon has been sent‘
to the firm on 05.06.2015 to furnish reply and decided to issue reminder to the firm to expedite reply. |

(Case is deferred to 03.08.2015. ;
i-g ) <
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- (CaseNo.:24/3/80-  Party Name: EBM-PAPST |Meet No/Date:6/80- |Status:

ALC2/2015 INDIA PRIVATE \ALC2/2015 Approved ;
{ LIMITED 22.06.2015
HQ File - RLAFile =~ |Lic.No/Date:0410160384

“'01/80/050/00024/AM16/ :04/24/040/00324/AM 15/ 07.04.2015

§186 Decision : The committee decided to ratlfy the norms based upon the DIPP ID No. 12/73/2015-~

. [TSW/186 dated 22/62015 as under:-

1. Quantities of import items at Sl. No. 1 to 35 may be allowed on net to net basis w1th'
accountability clause.

RA may take necessary action accordingly.

[CaseNo.:34/3/80-  [Party Name: TERUMO  |Meet No/Date:6/80-  |Status:
ALC2/2015 PENPOL LIMITED ALC2/2015 Deferred |

| 22.06.2015
g7 HQFile —  RLAFile " ILicNo/Date:5310018490 Defer |
7 1:01/80/050/00034/AM16/ |:53/24/040/00021/AM1S/  |10.04.2015 Date:03.08.2015

Decision: The Committee noted that firm’s apphcatlon has been sent to C&PC on 08.05.2015
ifollowed by reminder on 18.05.2015 for examination and comments and decided to await comments. |
Case is deferred to 03 08 201 5

‘ §cé{s‘é’1‘~i‘5”17678“0l = 2 ?Pzi‘r{y’ﬁér'ﬁé:'"Dl"iLiG‘ENr Meet No/Date:6/80-  Status: |
ALC2/2015 SCM SOLUTIONS 'ALC2/2015 Deferred
L PRIVATE LIMITED 22062015 | |
188 HQ File ~ RLA File  [Lic.No/Date:0910062161 [Defer |
| :01/80/050/00106/AM16/ :09/24/040/00129/AM16/ |10.06.2015 Date:03.08. 2015: |

i

} Declswn ‘The Committee noted that reminder to RA and firm has been issued for sendmg hard copy,
‘ ,of the appllcatlon of the f irm. Case is deferred to 03 08 201 5

S.No.170
Case No. A -04 M/s. Larsen & HQF.No.01/80/171/00443/AM15/DES.I | Lic. No. & date
Meeting No.06/16 Toubro Ltd., RLA, No.03/95/039/00001/AM15 0310787646
Date: 22.06.2015 Request for ratification of norms dt.05.08.2014

Decision: The Committee noted that the firm vide it’s letter dated 13.04.2015 has requested to grant time
up to August, 2015for furnishing reply. Therefore, NC decided to remind the firm to furnish reply by
August, 2015 to furnish reply.

Case is deferred to 03.08.2015.

S.No.171
Case No. A -05 M/s. ASSEAL | HQF.No.01/80/162/00322/AM15/DES.] Lic. No. & date
Meeting No.06/16 India Pvt. Ltd., | RLA, No. 31/82/039/00002/AM15 3110065119
Date: 22.06.2015 Pune Request for fixation of norms for annual | dt.02.12.2014
requirement.

g\ sﬁ
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Decision: The Committee noted that the firm was requested vide letter dated 17.06.2015 to send complete
application for consideration of their request.
Case is deferred to 03.08.2015

S.No.172
Case No. A/R-70 M/s. Gastek HQF.No.01/80/050/00509/AMO07/DES.I Lic. No. & date
Meeting No.06/16 Engineering (P) | RLA, No.05/24/040/00346/ AMO07 0510188500
Date: 22.06.2015 Ltd., New Delhi | Request for revision of norms dt.08.08.2006

Decision: The Committee noted that letter dated 27.01.2015 was issued to the firm requesting them to
provide specific documentary evidence, which is reproduced as under:-

“The Committee noted that the firm has submitted a reply dated 15.10.2014 which was received on
29.12.2014. The Committee further noted that the firm has enclosed a copy documentary evidence issued
by Ferro Gilan Complex Co. dated 17.03.2007. It was noticed that this very document was earlier
submitted by the firm in support of the Advance Authorization No.0510196934 dated 28.12.2006, on the
basis of which the norms were ratified in the Norms Committee Meeting held on 13.05.2014. It was also
noticed that this very document does not indicate that the firm has supplied two nitrogen plants. As such
the same cannot be made applicable to the Advance Authorization under consideration. The committee
decided to to request the firm to submit documentary evidence in support of their claim for this Advance
Authorization.”

The Committee further noted that in response to the DGFT letter dated 27.01.2015, the firm has
submitted reply vide letter dated 09.02.2015. It was observed from this reply that the firm has enclosed
copies of the shipping bills stating that 2 plants were sent to Ferrogilan against AA Nos. 0510188500 and
0510196934.

It was also noticed that the firm had earlier submitted a photocopy of document/certificate dated
17.03.2007 issued by M/s Ferro Gilan Complex Co, verifying that the PSA NI Gas Generator, the
capacity of 250Nmshr. with 99.9995% Dx model has been working satisfactorily. This
document/certificate was submitted to the DGFT in context with amendment in the description of export
product under Advance Authorization No.0510196934 dated 28.12.2006. Accordingly, necessary
amendment was done by the Norms Committee I in its meeting dated 13.05.2014.

The Committee further noticed that in context with AA No.0510188500 dated 08.08.2006, the
firm has again submitted the same Document/Certificate dated 17.03.2007 which was earlier submitted in
context with AA No.0510196934 dated 28.12.2006. As such, the committee decided to request the firm
to submit the Document/Certificate issued by M/s Ferro Gilan Complex Co which is applicable to AA
No0.0510196934 dated 28.12.2006. Accordingly letter dated 05.06.2015 was issued to the firm, for which
no reply has been received. The Committee decided to issue reminder to the firm in this regard.

Case is deferred to 03.08.2015.

S.No.173
Case No. A/R-149 M/s. Pranita HQF.N0.01/80/050/00083/AM14/DES.I Lic. No. & date
Meeting No.06/16 Engineering RLA, No.07/24/040/00503/AM13 0710094700
Date: 22.06.2015 Solutions Pvt. Ratifications of norms dt.08.04.2013
Ltd.,

Decision: The Committee noted that representative from the MSME, present in the meeting (Shri
Kanwalinder S. Sodhi), has informed that it has been decided by them to forward the cases pertaining to

RO
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M/s Pranita Engg. Ltd. to the Bangalore office of the MSME requesting them to look into the cases of this
unit for the purpose of fixation of wastage norms. The committee requested MSME representative (Shri
Sodhi) to kindly follow up these cases with their Bangalore office for expeditious comments in these
cases so that the norms can be finalized at the earliest.

Case is deferred to 03.08.2015.

S.No.174
Case No. A/R-152 M/s. Pranita HQF.No.01/80/050/00765/AM10/DES.]| Lic. No. & date
Meeting No.06/16 Engineering RLA, No.07/24/040/00393/AM10 0710070031
Date: 22.06.2015 Solutions Pvt. Ratifications of norms dt.15.02.2010
Ltd.,

Decision: The Committee noted that representative from the MSME, present in the meeting (Shri
Kanwalinder S. Sodhi), has informed that it has been decided by them to forward the cases pertaining to
M/s Pranita Engg. Ltd. to the Bangalore office of the MSME requesting them to look into the cases of this
unit for the purpose of fixation of wastage norms. The committee requested MSME representative (Shri
Sodhi) to kindly follow up these cases with their Bangalore office for expeditious comments in these
cases so that the norms can be finalized at the earliest. Case is deferred to 03.08.2015.

S.No.175
Case No. A/R-41 M/s. Autotech HQF.No.01/80/050/00068/AM12/DES.]| Lic. No. & date
Meeting No.06/16 Industries (India) | RLA, No.04/24/040/00001/AM12 0410123667
Date: 22.06.2015 Pvt. Ltd., Chennai | Request for fixation of norms dt.29.04.2011

Decision: The Committee noted that the firm has not replied to the deficiency raised by MSME in the
firm’s request vide E-mail dated 12.05.2015 sent to them on 14.05.2015 and decided to send a reminder
to firm to furnish reply.

Case is deferred to 03.08.2015.

S.No.176
Case No. A/R-47 M/s. Pranita HQF.No.01/80/162/00100/AM15/DES.]| Lic. No. & date
Meeting No.06/16 Engineering RLA, No.07/24/040/00399/AM12 0710085276
Date: 22.06.2015 Solutions Pvt. Request for fixation of norms dt.05.01.2012
Ltd.,

Decision: The Committee noted that representative from the MSME, present in the meeting (Shri
Kanwalinder S. Sodhi), has informed that it has been decided by them to forward the cases pertaining to
M/s Pranita Engg. Ltd. to the Bangalore office of the MSME requesting them to look into the cases of this
unit for the purpose of fixation of wastage norms. The committee requested MSME representative (Shri
Sodhi) to kindly follow up these cases with their Bangalore office for expeditious comments in these
cases so that the norms can be finalized at the earliest.

Case is deferred to 03.08.2015. \ >
x\w 1>
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S.No.177
Case No. A/R-48
Meeting No.06/16
Date: 22.06.2015

M/s. Pranita
Engineering
Solutions Pvt.
Ltd.,
Decision: The Committee noted that representative from the MSME, present in the meeting (Shri
Kanwalinder S. Sodhi), has informed that it has been decided by them to forward the cases pertaining to
M/s Pranita Engg. Ltd. to the Bangalore office of the MSME requesting them to look into the cases of this
unit for the purpose of fixation of wastage norms. The committee requested MSME representative (Shri
Sodhi) to kindly follow up these cases with their Bangalore office for expeditious comments in these
cases so that the norms can be finalized at the earliest.

HQF.No.01/80/162/00101/AM15/DES.]| Lic. No. & date
RLA, No.07/24/040/00187/AM09 0710059077
Request for fixation of norms dt.13.08.2008

Case is deferred to 03.08.2015.

S.No.178
Case No. A/R-125 M/s. Boysen HQF.No.01/80/050/00278/AM12/DES.]| Lic. No. & date
Meeting No.06/16 India Ltd., Noida | RLA, No.05/23/040/00186/AM12 05100299447

Date: 22.06.2015

Request for amendment / revision of
norms.

dt.11.08.2011

Decision: The Committee noted that firm’s request dated 09.06.2015 has been sent to MSME for
comments on 14.05.2015 and decided to await comments.

Case is deferred to 03.08.2015.

S.No.179
Case No. A/R-128 M/s. Bharat HQF.No.01/80/050/00500/AM13/DES.]| Lic. No. & date
Meeting No.06/16 Heavy Electricals | RLA, No.61/24/040/00050/AM13 6110000908

Date: 22.06.2015

Ltd., Haridwar

Request for revision of norms.

dt.09.01.2013

Decision: The committee decided to modify the norms based upon the DHI ID No.3/15/2013-TSW
(B)/203 dated Nil (Copy of the comments being sent to firm and RA).

RA may take necessary action accordingly.

S.No.180
Case No. A/R-130 M/s. ISGEC HQF.No.01/80/050/00576/AM14/DES.I| Lic. No. & date
Meeting No.06/16 Heavy RLA, No.05/23/040/00476/AM 14 0510379678
Date: 22.06.2015 Engineering Ltd., | Request for increased quantity of | dt.18.02.2014
Yamunanagar import item No. 1 of norms.

Decision: The Committee noted that the firm has not replied to the DIPP deficiency letter sent to them on
27.01.2015 and e-mail dated 03.02.2015 followed by reminder on 01.05.2015 and by E-mail on
11.05.2015 and decided to issue final reminder to the firm to expedite reply .
Case is deferred to 03.08.2015.

3\ i

g -



S.No.181

Case No. A/R-131

Meeting No.06/16

Date: 22.06.2015

M/s. Boom
Systems Pvt. Ltd.,
Faridabad

HQF.No0.01/85/050/00097/AM12/DES.I

Lic. No. & date

RLA, No0.05/23/040/00156/AM12

Request for fixation of norms.

0510297632
dt.26.07.2011

Decision: The Committee noted that DHI deficiency letter dated 19.05.2015 was again sent to the firm on
05.06.2015 to furnish reply.

Case is deferred to 03.08.2015.

S.No.182

Case No. A/R-147

Meeting No.06/16

Date: 22.06.2015

M/s. Borg Warner
Emissions
Systems Indai
Pvt. Ltd., New
Delhi

HQF.No.01/80/050/00111/AM15/DE | Lic. No. & date
S.I
RLA, No.05/23/040/00541/AM124 0510383080

Request for fixation of norms.

dt.28.03.2014

Decision: The Committee decided to call the representative of the firm for personal hearing in the next
meeting to clarify import/export items in this case before the Norms Committee for ratification of norms.

Case is deferred to 03.08.2015.

S.No.183

Case No. A/R-150

Meeting No.06/16

Date: 22.06.2015

M/s. Poly
Medicure Ltd.,

HQF.No.01/81/050/00071/AM15/DE | Lic. No. & date
S.I
RLA, No0.05/24/040/00447/AM 14 0510380665

Request for revision of norms.

dt.03.03.2014

Decision: The Committee noted that firm’s request dated 30.09.2014 has been sent to C&PC for
comments on 05.02.2015 and decided to remind C&PC to expedite comments.

Case is deferred to 03.08.2015.

S.No.184
Case No. A/R-155 M/s. Poly HQF.No.01/80/050/00229/AM15/DES.I Lic. No. & date
Meeting No.06/16 Medicure Ltd., | RLA, No.05/24/040/00109/AM15 0510388265
Date: 22.06.2015 Request for revision of norms. dt.05.06.2014

Decision: The Committee noted that firm’s request dated 30.09.2014 has been sent to C&PC for
comments on 05.02.2015 and decided to remind C&PC to expedite comments.

Case is deferred to 03.08.2015.
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S.No.185

Case No. A/R-156 M/s. LMT HQF.No.01/80/162/00262/AM15/DES.I Lic. No. & date
Meeting No.06/16 (India ) Pvt. RLA, No.31/83/039/00001/M15 3110063414
Date: 22.06.2015 Ltd., Request for ratification of norms. dt.09.04.2014

Decision: The Committee noted that firm’s reply dated 21.05.2015 has been sent to DHI on 05.06.2015
for comments.

Case is deferred to 03.08.2015.

S.No.186
Case No. A/R-157 M/s. Y-Tec HQF.No.01/80/050/00239/AM15/DES.I Lic. No. & date
Meeting No.06/16 India Ltd., RLA, No.05/25/040/00069/AM15 0510388240
Date: 22.06.2015 Gurgaon Request for revision/amendment of norms. | dt.04.06.2014

Decision: The Committee noted that firm’s request dated 19.12.2014 has been sent to MSME for
comments on 11.02.2015 and decided to remind MSME to expedite comments.

Case is deferred to 03.8.2015.

S.No.187
Case No. A/R-158 M/s. Y-Tec India | HQF.No.01/80/050/00129/AM15/DE | Lic. No. & date
Ltd., Gurgaon S.I
Meeting No.06/16 RLA, No0.05/24/040/00481/AM15 0510382360
Date: 22.06.2015 Request for revision/amendment of | dt.21.03.2014
norms.

Decision: The Committee noted that firm’s request dated 19.12.2014 has been sent to MSME for
comments on 11.02.2015 and decided to remind MSME to expedite comments.

Case is deferred to 03.0.2015.

S.No.188
Case No. A/R-162 Reference HQF.No.01/80/050/00734/AM11/DES.I Lic. No. & date
Meeting No.06/16 received from | RLA, No.06/24/040/00042/AM11 0610019975
Date: 22.06.2015 RA, Kanpur of | Request for redemption in respect of | dt.06.12.2010
M/s. Anand subject authorization.
Exports, Agra

Decision: The Committee decided to amend description of export product based upon DHI UO No.3
(68)/15-TSW (B)/231 dated 18.06.2015 (Copy of the comments being sent to firm and RA). This
amendment is for the purpose of regularization of the licence.

7
RA may take necessary action accordingly. 03/\-\\\ b
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S.No.189

Case No. A/R-165 M/s. ISGEC HQF.No.01/80/050/00262/AM14/DE | Lic. No. & date
Heavy S.I
Meeting No.06/16 Engineering Ltd., | RLA, No.05/23/040/00234/AM14 0510364501
Date: 22.06.2015 Yamunanagar Request for correction of export | dt.04.09.2013
product of norms.

Decision: The Committee noted that the firm has not replied to the DIPP deficiency letter sent to the firm
on 01.05.2015 and by E-mail on 11.05.2015 and decided to send reminder to the firm to furnish reply at
the earliest.

Case is deferred to 03.08.2015.

S.No.190
Case No. A/R-34 M/s. Doowon | HQF.No0.01/80/050/00264/AM15/DES.I Lic. No. & date
Meeting No.06/16 Electronics RLA, No.04/24/040/00093/AM15 0410159015
Date: 22.06.2015 India Pvt. Ltd., | Request for revision of norms dt.18.07.2014

Kanchipurm
District(TN)

Decision: The Committee decided to amend the norms based upon DHI UO No.3 (126)/14-TSW (B)/198
dated 18.06.2015 (Copy of the comments being sent to firm and RA). This amendment is for purpose of
regularization of the licence.

RA may take necessary action accordingly.

S.No.191
Case No. A/R-36 M/s.Larsen HQF.No.01/80/050/00617/AMO8/DES.I Lic. No. & date
Meeting No.06/16 & Toubro RLA, No.03/95/039/00003/AM08 0310437081
Date: 22.06.2015 Ltd., Request for revision /amendment  of | dt.23.07.2007
norms

Decision: The Committee decided to revise/amend the norms based upon DHI UO No.3 (112)/2015-TSW
(B)/213 dated 27.05.2015 (Copy of the comments being sent to firm and RA). This amendment is for
purpose of regularization of the licence.

RA may take necessary action accordingly.

S.No.192
Case No. A/R-38 MJs. HQF.No.01/80/050/00077/AM14/DES.1 Lic. No. & date
Meeting No.06/16 Technoweb | RLA, No.03/95/040/01060/AM13 0310730202
Date: 22.06.2015 Textile Request for revision of norms dt.03.04.2013
Engineering
Pvt. Ltd.,
Mumbeai
Decision: The Committee noted that firm’s request dated 05.03.2015 has been sent to C&PC for
comments on 06.05.2015 and decided to await comments. W%\;\ \ \
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Case is deferred to 03.08.2015.

S.No.193
Case No. A/R-55 M/s. Licra HQF.No.01/80/050/00412/AM14/DES.I Lic. No. & date
Meeting No.06/16 | Green RLA, No.07/24/040/00215/AM14 0710099590
Date: 22.06.2015 | Technologies, Request for revision of norms dt.13.11.2013
Bangalore

Decision: The Committee noted that firm’s request dated 11.03.2015 has been sent to DHI for comments
on 10.06.2015 and decided to await comments.
Case is deferred to 03.08.2015.

S.No.194
Case No. A/R-56 M/s. Poly HQF.No.01/80/050/00269/AM15/DES.I Lic. No. & date
Meeting No.06/16 | Medicure Ltd., RLA, No.05/24/040/00167/AM15 0510389733
Date: 22.06.2015 New Delhi Request for fixation of norms dt.16.07.2014

Decision: The Committee decided to ratify the norms based upon C&PC OM No.46011/106/2009-PC-I1
dated 15.12.2014 (Copy of the comments being sent to firm and RA).

RA may take necessary action accordingly.

S.No.195
Case No. A/R-57 M/s. Godrej & HQF.No.01/80/050/00089/AM15/DES.I Lic. No. & date
Meeting No.06/16 | Boyce Mfg. Co. | RLA, N0.03/94/040/01044/AM 14 0310762309

Date: 22.06.2015 Ltd., Mumbai Request for change of Net Weight of | dt.18.12.2013
export item at Sl. No.1,2,3,4,5,6,9 and 10
of norms

Decision: The Committee noted that firm’s request dated 28.04.2015 has been sent to DIPP for comments
on 11.06.2015 and decided to await comments.

Case is deferred to 03.08.2015

S.No.196
Case No. C-08 M/s. Toyota HQF.No.01/80/171/00441/AM14/DES.I
Meeting No.06/16 Kirloskar Auto RLA, No.A/2012/08/EOU-TN
Date: 22.06.2015 Parts, Request for fixation of wastage norms for 100% EOU.
Ramanagara

Decision: The Committee noted that MSME representative present in the meeting has requested the firm
to provide Excel Sheet for Import items to consider their request and decided to reminder to firm to
provide the same.

Case is deferred to 03.08.2015 \ \<
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30(44)/15-M

[03.14 for M/s Standyne Amalgamations

[o]
[
r—

Subject: AA no 04101356079 date
Pvtid

The wllowing information is required:-

»  Detailed technical note on manufacturing g process including the relevant flow sheet

¢ Detailed technical drawing with dimension of each ex port product, catalogus, if any may
also be furnishad.

e Weight or export product.

e Weight of cam blanks.

© Size and specification including grade, composition, range, thickress etc of the items
proposed for import.

e Detailed calculation as to how the quantity of raw material propose: for import has been
arrived at, including the net weight of components fo be manuiactuied out of these
imported materials, wastages claimed at each stage of manufacturing with complete
Justification and supported by documentary evidence/drawing.

¢ Qty of items of import given under Sno 16 of ANF 4A and DES 1mport item List do not
match. Vendor to ciarify the same. ]

This issue with ihe approval of Director (ME) for taking o a view by NC,
P <) b

\,? /

y*‘(h

(l\ S Sodh
AD (ME)

Shri Hardhan Das, FTDO. DGFT Udvog Bhawan New Delhi
/o The DC (MSME) UO note no 30(44)/15-ME dated 11.06.15
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Ministrv of Heavy Industries & Public Enterprises __———="

AL 3967
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&

Dapartment of Heavy Industry

TSW(B) Section

Subject: Applicatict of M/S Thermal Systems (Hyderabad) for
ratification of norms of AA no -0910059541 dt 12-03-15

DES-I, DGFT may kindly refer to the above mentioned licenses
of M/S Thermal Systems (Hyderabad) on the subject mentioned
above. Based on the information submitted, this Office recommends
the following ChEat-

Export
Super heater for 460 TPD sulphuric Acid Plant with gas outlet temp

440% 5%, weight 32.36 MT

Imported inputs
1. AS Tubes- Seamless OD 10 to 168.2 mm- 5 MT as as per sl no

21 of SION C- 1742
2. CS plates- Thickness 5 to 120 mm-16 MT (with 2% wastage).

The above issues with the approval of IA(KKT). ﬁ/
“B.C.Nayak

Development Officer
08-06-15
DGFT, FTDO, DES-I
Deptt. of HI, UO No3(122)/15/TSW(B) dated

o
%\,,V.:J: ™ < b/g\"\\‘(
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Ministry of Hzavy Industries & Public Enterprises
Deparument of Heavy Industry
TSW(B) Section

Subject: Application of M/S Commercial Engineers & body
builders Itd for for ratification of norms of AA no 1110028052
dtd 23-06-15

DES-I, DGFT may kindly refer to the Application of /S
Commercial Engineers & body builders Itd. The firm may be
asked to submit following information.
Slno 3, 5 & 11 of SDL. The calculation of raw material must
be supported by the dimensional engineering drawing with
relevant dimensions highlighted.

-_

B.C.Nayak
Development Officer
10-06-15

DGFT, FTDO, DES-I
Deptt. of HI, UO No3(134)/2015/TSW(B) Dated

G/B \“\\ \ 5/




To, Date: 15.05.2015
MINISTRY OF COMMERCE & INDUSTRY

DEPARTMENT OF COMMERCE

DIRECTOR GENERAL OF FOREIGN TRADE

DES | SECTION, ROOM NO 404, 4™ FLOOR

UDYOG BHAWAN

NEW DELHi— 110011

KIND ATTN: SHRI HARADHAN DAS [FTDO]

Sub. : RACTIFICATION OF NORMS IN RESPECT OF ADVANCES AUTHORISATION NO 3410040442
DTD: 12.08.2014 ISSUED UNDER PARA 4.7 OF HBP VOL I

YOUR F.NO.: 01/80/050/00251/AM13/DES-I/91
RLA File No: 34/21/040/00212/AM15
Dear Sir,

We have received a letter from your office Dtd: 01.05.2015 vide your file no 01/80/050/00251/AM13/DES-I/91,
in this matter I would like to bring your kind attention that it seems that RLA Baroda has by mistake sent you the
request for rectification of Norms.

However ours licence issued on NET — TO — NET basis as per HBP Para 4.12 vii which can also be confirmed with
the condition sheet of advance licence attached for your reference.

So the requirement of Norms fixation letter by the NORMS committee does not arise in our case and request you

to kindly close the file at the earliest.
T

Kindly do the needful at your earliest.

/
Thanking you, (}/\\") Y

Yours faithfully,
FOR MUNJAL AUTO INDUSTRIES LTD

(—s\\ i R, al ¢
| ’

KAUSHIK MAJUMDER
DEPUTY MANAGER FINANCE.

CC: The Joint Director General of Foreign Trade, Baroda.

CIN No. [34100GJI985PLCO07958
Corporate office :- 301, 3rd Floor, Galleria Tower, DLF Ph - IV Gurgaon - 122 002, Tel: 971 - 124 - 4057891 - 92, Fax: 91 - 0124 - 4369506

Waghodia Plant/Regd.Office :- 187 GIDG, Incustrial Estate, Waghodia - 391760, Distt. Vadodara (Gujarat), Tel: 9* - 2668 - 262421 - 26, Fax: 91 - 2665 - 262427
Bawal Plant - Plot no 37, Sector 5, Ph - Ii, G.C. Bawal-123 501, Distt. Rewari (HR), Tel: 91- 1284 - 264435 - 36, Fax : 91- 01284 - 264434
Haridwar Plant :- Plot no - 11, Industrial Park I, Vill. Salempur Mehdood, Dictt. Haridwar - 249 402 (Uttrakhand), Tel : 91-01334-23553¢, 32, Fax: 91~ 01334 - 235533

For more information please mail mail@munjalauto.com or visit us www.munjalauto.com
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¥ 5 MAY 2015
REMINDER-{Y

GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE
DES.I SECTION, ROOM No. 404, 4" Floor, UDYOG BHAWAN:
NEW DELHI-110011: Website: http:/dgft.qov.in

F.No.01/80/050/00251/AM13/DES-1/ | § Dated : 1\ <

To

The Joint Director General of Foreign Trade,
1¥ Floor, Sardar Patel Bhavan,
Jilla-Panchaya Building, Near Polo Club,
Vadodara-390 001.
Email:vadodara-dgft@nic.inS

Subject: Ratification of Norms in respect of Advance License No.3410040442 dated 12.08.2014 issued
under para 4.7 of HBP Vol.l.to M/s. Munjal Auto Industries Ltd. — regarding.

.Meeting No.27/15 Dated: 31.03.2015
Sir,

Please refer to this office letter dated 7.10.2014 and subsequent reminders dated 18.12.2014
and 27.1.2015 on the above cited subject. The case was considred by Norms Committee-| in its
above mentioned meeting. The Committee noted that hard copies of firm’s application has not been
received in this office for consideration of Norms Committee and decided to remind RA/Firm for
forward hard copies of application.

2. You are requested to forward 05 complete sets of firm;s application to this office for
consideration of Norms Committee for ratification of norms of subject advance authoriz Yours faithfully,

Yours faithfully,

e
M - jis=rette
o (Haradhan Das)
PARVEEN SHARMA ' Foreign Trade Development Officer
I 0 i o TR Tel..23061562 Ext.265
ot 'y el G s E-mail: nc1.daft@nic.in

to:-

M/s. Munjal Auto Industries Limited, 187, GIDC Industrial Estate, Waghodig, Baroda-391760.
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry
TSW(B) Section

Subject: Application of M/S Metionnics Industries for
ratification of norms of AA no 2210015121 DTD 11-11-14

DES-I, DGFT may kindly refer to the above mentioned AA of
M/S Metionnics Industries. The firm has replied vide their letter
of dated 04-05-15. It has not replied to this Office of letter of
dated 26-03-15. This Office, therefore, does not support the
request.

The above issues with the approval of IA(KKT).

(1

S

B.C.Nayak
Development Officer
18-06-15
FTDO DGFT , DES-I)
Deptt. of HI, UO No 3(64)/15-TSW(B) dated

(2
M




x4

"

i
o

A% C ;\;/\) h\) L8
- N/ !

\ <ING,
. = - ‘;\—7-

Government of India Q . 5\ . ) &)

o " e S i ) |
Minsiry of Communications and Information Technology =
e ———

Depariment of Electronics and Information Technology

—
Electronics Niketan, 6, CGO Complex ),_O) "(;' \) i/

New Deliii-110003

Sub: Ratification of norms in terms of Para 4.7 of HBP. (Vol.1) in respect of advance
Licence No. 0510392577 dated 24.12.2014 issued to M/s. Hexagon Metrology
India Pvt.Ltd. Noid=.

Reference DGFT [D. No. 01/80/050/574/AM15/DES-1/1778 dated 11.02.2015 vide
which comments of this Department have been sought on the above mentioned application
of M/s. Hexagon Metrology India Pvt. Ltd. Noida for ratification of the norms of
advance licence issued under Para 4.7 for export of “Optive Lite Vision Measuring System .”

2. The FOB value of export is Rs.1,000,000.00 (US$ 16,393.44) and CIF value of Import
is Rs 311,109.40 (USS$ 4,926.00).

3. The application has been examined in the Department of Electronics and Information
Technology from technical angle. The items proposed for import are essential to assemble
the export product. This Department recomm atification of norms of advance
authorization on net to net basis on nil wastage on accountability clause.

(Asha Nangia)
Director
Shri Haradhan Das. FTDO, O/o DGFT. Udyog Bhavan, New Delhi
DIT U.0. No. 17(9)/2015-IPHW dated 19.05.2015
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Government of india o l O /\-
Ministry of Comrunications and Information Technology @ F' g

Department of Electronics and Information Technology
Electronics Nikeian, 6, CGO Complex
New Delhi-110003

Sub: Ratification of norms in terms of Para 4.7 of HBP. (Vol.1) in respect of advance
Licence No. 0510392576 dated 24.12.2014 issued to M/s. Hexagen Metrology
India Pvt.Ltd. Noida.

Reference DGFT 1.D. No. 01/80/050/AM15/DES-1/1777 dated 11.02.2015 vide which
comments of this Department have been sought on the above mentioned application of
M/s. Hexagon Metrology India Pvt. Ltd. Noida for ratification of the norms of advance
licence issued under Para 4.7 for export of “Optive Lite Vision Measuring System .”

2. The FOB value of export is Rs.1,500,000.00 (US$ 24,590.16) and CIF value of Import
is Rs 1,202,531.00 (US$ 19,327.00).

3. The application has been examined in the Department of Electronics and Information
Technology from technical angle. The items proposed for import-are essential to assemble
the products to be exported. This Department rec/werﬁscyratlﬁcanon of norms of
advance authorization on net to net basis on nil wastage on accountability clause.

(Ash%

Director
Shri Haradhan Das. FTDO. O/o DGFT. Udyog Bhavan. New Delhi
DIT U.O. No. 17(8)/2015-IPHW dated 19.05.2015
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e
Office of the development Commissioner

Micro small & medium Enterprises
MECHANICAL DIVISION

30(56)/15-ME

Subject: AA no 0410159951 dated 01.01.15 for M/s Standyne Amalgamations
Pvt Ltd.

The following information is required:-

® Detailed technical note on manufacturing process including the relevant flow sheet.

¢ Detailed technical drawing with dimension of each export product, catalogue, if any may
also be furnished.

®  Weight of export product.

*  Weight of cam blanks.

® Size and specification including grade, composition, range, thickness etc of the items
proposed for import. N

e Detailed calculation as to how the quantity of raw material proposed for import has been
arrived at, including the net weight of components to be manufactured out of these
imported materials, wastages claimed at each stage of manufacturing with complete
Justification and supported by documentary evidence/drawing.

This issue with the approval of Director (ME) for taking a view by NC.

V.

(K.S.Sodhi)
AD (ME)

Shri Hardhan Das. FTDO. DGFT Udyog Bhawan New Delhi
O/o The DC (MSME) UO note no 30(56)/15-ME dated 22.06.15
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Office of the development Commissioner
Micro smal! & medium Enterprises
MECHANICAL DIVISION

30(34)/15-ME

Subject: AA No. 3110065171 dated 07.01.15 in respect of M/s York Transport
Equipment (India) Pvt. Ltd.

The following information is required from the unit:-

Detailed technical drawing with dimension of each export product, catalogue, if any may
also be furnished.

Weight of each export product.

Blank size of import product.

Detailed calculation as to how the quantity of raw material proposed for import has been
arrived at, including the net weight of components to be manufactured out of these
imported materials, wastages claimed at each stage of manufacturing with complete
Justification and supported by documentary evidence/drawing.

This issues with the approval of Director (ME)
\3\

(K.S. Sodhi)
AD (ME)

Shri Haradhan Das. FTDO. DGFT Udyog Bhawan New Delhi
O/o The DC (MSME) ID note no 30(34)/15-ME dated 18.05.15
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DEPARTMENT OF INDUSTRIAL POLICY & PROMOTION
(TSW Section)

Subject: Advance Authorisation No. 0510392836 dated 15-01-2015 — M/s Golden
Rolls Pvt. Ltd.,New Delhi.

Ref: DGFT U.O. No. 01/80/50/002/AM-15/DES-|

DGFT may please refer to their UO on the subject mentioned above. In this
connection, the firm may be requested to submit the following :-

i) Exact description of the item of export, it's weight and number, indicating net
import content of rubber in the export item.

i) Complete process of manufacture of the item of export, indicating stage wise
wastage and exact quantity by weight as also numbers) of the metal cast iron
or Aluminum drums

iii) Production of the item of export, vis-a-Vis, consumption of all raw materials
(Both imported an indigenous) during the past three years, duly certified by a
Chartered Accountant.
K

(Nand La
Consulignt
04-06-2015
Shri Haradhan Das, FTDO, DGFT |
’ - £ Mo G Y -~
\\o-’vlm \1 ~ 7 \ \ oﬂ)\l\

Copy to : Shri S.K. Jain, D.O., DIPP
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Office of the DCVCIOPIHEIH Commissioner

Micro Small & Medium Enterprises
MECHANICAL DIVISION

30(55)/15-ME
Subject: AA no 0510392924 dated 19.01.15 for M/s Boysen India Ltd.
The following information is required from the unit
* Detailed calculation as to how the quantity of raw material proposed for import has been
arrived at, including the net weight of components to be manufactured out of these
imported materials, wastages claimed at each stage of manufacturing with complete
justification and supported by documentary evidence/drawing.

* Blank size of import product.

This issues with the approval of Director (ME)

2

(K.S. S&dhi)
AD (ME)
Shri Haradhan Das, FTDO. DGFT Udyog Bhawan New Delhi
O/o The DC (MSME) ID note no 30(55)/15-ME dated 22.06.15
e %
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30(42)/15-ME

Subject: AA no 0510392923 dated 19.01.15 for M/s Boysen India Lid.

The following information is required from the unit

Weight of each export product.

e e e

e, thickness etc of the items

Size and specification including grade, composition, ran

proposed for import.

Detailed calculation as to how the quantity of raw material proposed for import has been
arrived at, including the net weight of components to be manufactured out of these
imported materials, wastages claimed at each stage of manufacturing with complete
justification and supported by documentary evidence/drawing.

Blank size of import product.

This issues with the approval of Director (ME)

(K.S. Sodhi)

Shri Haradhan Das. FTDO. DGFT Udyog Bhawan New Deihi

0/o The DC (MSME) ID note no 30(42)/1 5-ME dated 03.06.15
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Office of the development Comimissioner
Micro small & medium Enterprises ha f -~ . Y
MECHANICAL DIVISION i ;G [
30(37)/15-ME

Subject: AA no 2210015179 dated 27.01.15 in respect of M/s Ind-Sphinx Precision Ltd.
The following information is required from the unit:-

e Weight of per unit expert product.

e  Weight of per unit import material.

e Detailed calculation as to how the quantity of raw material proposed for import has been
arrived at, including the net weight of components to be manufactured out of these
imported materials, wastages claimed at each stage of manufacturing with complete
justification and supported by documentary evidence/drawing

This issue with the approval of Director (ME}

AN
S
(K.S. Sodhi)

AD (ME)

Shri H. Das: FTDO. DGFT. Udhyog Bhawan
O/o the DC(MSME) UO note ne 30(37)/15-ME dated 25.05.15
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Office of the Development Commissioner

Micro Smail & Medium Enterprises
MECHANICAL DIVISION

30(43)/15-ME
Subject: AA no 05 1039_?3088 dated 04.02.15 for M/s Boysen India Ltd.
The following information is required from the unit

e Detailed calculation as to how the quantity of raw material proposed for import has been
arrived at, including the net weight of components to be manufactured out of these
imported materials, wastages claimed at each stage of manufacturing with complete
justification and supported by documentary evidence/drawing.

e Blank size of import product.

This issues with the approval of Director (ME)
S !
G
(K.S. Sodhi)
AD (ME)

Shri Haradhan Das, FTDO, DGFT Udyog Bhawan New Delhi
O/o The DC (MSME) ID note no 30(43)/15-ME dated 03.06.15
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Ministry of Heavy Industries & Public Enterprises (%ggﬂ 5
Department of Heavy Industry
TSW(B) Section

Subject: Application of M/S GB Engineering for ratification of
norms of AA no 0410160110 dt 05-02-15.

DES-I, DGFT may kindly refer to the above mentioned licence
of M/S GB Engineering. The firm has applied for ratification of
norms for supply of super heater elements for which it has
proposed to import 6 sets of SS Shields. The firm may be
asked to submit following information.
1. Catalogue/ Write up of import item with its specific use.
2. Manufacturing process of the exort product highlighting
the use of import item. The placement of the import item
may be shown in the drawing of the export item.

3. Complete specification of the export item.
4. Break up import item in to numbers. /D,V
L/
B.C.Nayak
Development Officer
29-05-15

DGFT, FTDO, DES-I
Deptt. of HI, UO No 3(118)/15-TSW(B) dated
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry
TSW(B) Section

Subject: Application of L&T MHI Turbine Generator Ltd for
ratification of norms of AA no 0310793738 dt 11-12-15

DES-I, DGFT may kindly refer to the above mentioned licence

‘of L&T MHI Turbine Generator Ltd. The firm may be asked to

submit following information.

1. Sino 3,5 & 11 of SDL.

2. Most of the import items(components) are not multiples of
the export quantity. For example item no 1 to 4. The reason
for the same.

3. Forged blades are imported as such (Item no 29) & blade
material is also imported. (Item no 34). The reason for the
same.

Break up of import items given in set to number.

AA number of the similar export product & copy of NC
Decision.
6. Indicate item no of consumables & their value.

=

The above issues with the approval of IA(KKT).

/

.C.Nayak
Development Officer
117-06-15
DGFT (FTDO , DES-I) e
Deptt. of HI, UO No 3(121)/15-TSW(B) f@e,é/,)
/
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{ON TECHNOLOGY ;y . S

M/s. Bharat Heavy Electricais Lnnhed
Electronics Division

Post Box No. 2606

Mysore Road,

Bangalore- 560026

S0 QDT s

Sub:- Application for ratification of no s 0%\ Alvang FeTce No 0710107651 dated
19.2.2015 for export of “Control rsﬁumentanmpP'crc'kage

Please refer to your application received from the O/o the DGFT on the subject mentioned
above.

2. You are requested to provide the following information to enable further processing of
the proposal.

1) Details of export product

i) Composition of one set of export product

iil) Composition of each set of import items

iv) Quantity of import item required to manufacture the one unit of export product
v) Wastage claimed, if any and justification thereof

vi) Copy of advance authorisation with list of import items.

Yours faithfully
AP o
W .
S\V"“\ AN (AshaNangia)
' ' Q/%O;\ G\\2 Director
\ Tel.- 24301268
Copy to:
Shri Haradhan Dass w.r.t. DGFT ID Note No. 01/80/050/644/AM15/ 1/)40
FTDO dated 23.03.2015 % V
O/o. DGFT ,
Udyog Bhavan
New Delhi ‘ ill :
e TN o :
N :—mma! e-Gevarnance Plan
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Department of Heavy Industry —ﬂ'w_/q/;‘/b’% -

TSW(B) Section

Subject: Application of M/S Clyde Bergmann India for ratification of
norms of AA no 510393342 DT 24-02-15

DES-I, DGFT may kindly refer to above mentioned licence of M/S
Clyde Bergmann India. Taking clue from the similar request examined
for AA no 510384544 DT 27-04-14 this Office recommends as follows.

rf.—-__-\

EP-1- Inputs 1 to 5- as per GN-4 with accountability clause.

EP-2- Inputs 6 to 24 except item no 15 to 17- as per GN-4 with
accountability clause.

15 to 17- relevant Tube as per C-1647.

25- Steel Section Beams- 1.02 kg/kg content in EP.
EP-3- Inputs 26 to 41- as per GN-4 with accountability clause.

42- Steel Section Beams- 1.02 kg/kg content in EP.
EP-4 Mandatory spares - inputs -43 to 65 Spares- Export & import
both are same. DGFT may consider import as per spares policy if
eligible.
The above recommendations is with reference to list given at Appendix
11A attached at page 50/cr

The above issues with approval of IA(KKT)

j =
B.C.Nayak
Development Officer
05-06-15

DGFT, FTDO, DES-I _
Deptt. of HI, UO No 3/113/2014/TSW(B)dated @’Uy
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Ministry of Heavy Industries & Public Enterprises —— = /1.~
Department of Heavy Industry y‘f 93- b
TSW(B) Section

Subject: Application of M/S ISGEC Ltd for ratification of norms of
AA no 0510393438 dt 03-03-15

DES-I, DGFT may kindly refer to the above mentioned licenses of
M/S ISGEC Ltd. Based on the information we may recommend the
following:

Export
50/30 TonDie spotting press- 1 set
Import
Sk Item Recommendations
No.
1 Non Alloy As per SION C-1647
steel plates
2 to 5 | components | Under GN-4 with accountability. These items
do not specifically appear in the SION.

The above issues with the approval of IA(KKT).

52
.C.Nayak
Development Officer
08-06-15
DGFT, FTDO , DES-I)
Deptt. of HI, UO No 3(131)/15-TSW(B) dated
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Ministry of Heavy Industries & Public Enterprises At T~
Department of Heavy Industry
TSW(B) Section

Subject: Application of M/S Enestee Engineering Ltd for
ratification of norms of AA no 5010002186 dt 05-03-15

DES-I, DGFT may kindly refer to the above mentioned licence of M/S
Enestee Engineering Ltd. The firm has applied for ratification of
norms. The firm may be asked to submit following information.

1. The firm has not submitted Appendix-11(A) of application
given the wastage in raw material. The firm may be asked to
submit the same.

2. Sl. No. 3, 5 & 11 of SDL. The firm should give calculation for
the requirement for each raw material supported by
dimensional engineering drawing with the relevant dimensi
highlighted.

B.C. Mayak
Development Officer
29-05-15

PGFT, FTDO, DES-1

Deptt. of HI, UO No 3(133)/15-TSW(B) dated
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Office of the development Commissioner 4

Micro small & medium Enterprises
MECHANICAL DIVISION

30(57)/15-ME

Subject: AA No. 3110065330 dated 13.03.15 in respect of M/s York Transport
Equipment (India) Pvt. Ltd.

The following information is required from the unit:-

Detailed technical drawing with dimension of each export product, catalogue, if any may
also be furnished.

Weight of each export product.

Blank size of import product.

Detailed calculation as to how the quantity of raw material proposed for import has been
arrived at, including the net weight of components to be manufactured out of these
imported materials, wastages claimed at each stage of manufacturing wnth complete
justification and supported by documentary evidence/drawing.

Weight of each of the imported and indigenous input, separately for each product, for the
purpose of material balancing. Net weight (Gross weight minus wastage) for each
imported and indigenous input in the export product may be indicated. Net weight along
with details of other imported input to be used in the resultant product and sought to be
imported/procured from sources other than the license, if any, may also be indicated.

2,

(K.S. Sodhi)
AD (ME)

This issues with the approval of Director (ME)

Shri Haradhan Das, FTDO, DGFT Udyog Bhawan New Delhi
O/o The DC (MSME) ID note no 30(57)/15-ME dated 22.06.15

(M)
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Office of the development Comunissioner T
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Micro small & medium Enterprises :

MECHANICAL DIVISION
30(30)/15-ME

Subject: AA no 0510393587 dated 16.03.15 in respect of M/s Honda Cars India Ltd.

Norms may be fixed as follows:-
e Import may bé allowed on net to net basis with NIL wastage and accountability clause.

This issue with the approval of Director (ME) for taking a view by NC.

o
Ty
(U \ ]
(K.S.Sodhi)

AD (ME)

-

Shri H. Das . FTDO. DGFT Udyog Bhawan New Delhi
O/o The DC (MSME) ID note no 30(30)/15-ME dated 14.05.1 5
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Ministry of Heavy Industries & Public Enterprises “ /2/3’7(9(

Department of Heavy Industry Y i
TSW(B) Section

Subject: Application of M/S ISGEC Ltd for ratification of norms of
AA no 0510393586 dt 16-03-15

DES-I, DGFT may kindly refer to the above mentioned licenses of
M/S ISGEC Ltd. Based on the information we may recommend the
following:

Export
Die spotting press- 1 set
Import
Sl Item Recommendations
NoO.
;| Non Alloy As per SION C-1647
steel plates
2 to 6 | components | Under GN-4 with accountability. These items
do not specifically appear in the SION.

The above issues with the approval of IA(KKT).

.C.Nayak
Development Officer
08-06-15
DGFT, FTDO , DES-I)
Deptt. of HI, UO No 3(130)/15-TSW(B) dated
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Office of the development Commissioner rf /i
Micro small & medium Enterprises S UF- bl
MECHANICAL DIVISION

30(35)/15-ME
Subject: AA no 0510393605 dated 17.03.15 in respect of M/s [ndia Automotives.
The following information is required from the unit:-

¢  Per unit weight of export product.

»  Per unit weight of import material.

¢  Weight of blank for each export product.

e Detailed calculation as to how the quantity of raw material proposed for import has been
arrived at, including the net weight of components to be manufactured out of these
imported materials, wastages claimed at each stage of manufacturing with complete
justification and supported by documentary evidence/drawing

This issues with the approval of Director (ME) for taking view by NC.

(K.S.Sodhi}
AD-ME

(/ %’&/is/\r’
¢

/ Shri H. Das: FTDO. DGFT. Udhvog Bhawan
O/o the DC(MSME) UO note no 30(35)/15-ME dated 18.05.15




Department of Heavy industry

Udyog Bhawan

File No-3/15/2013/TSW(B)
Sub: Ratification of AA NO. 6110000908 of M/S. BHEL, Haridwar

Export Product: 3x660MW Steam turbine, Condenser, and Generator, Lalitpur STP

This is in continuation to earlier recommendaticn dt 06.03.2014, cleared by NC on
15.04.2014. Following items were deleted earlier because applicant did not give specific
description of items which they have given now.

ltem Name Total Quantity

No AA.

206 Alloy Steel Bar Flats Repeat of AA. 6110000536 SI No 198#
208 Alloy Steel Profile Repeat of AA. 6110000536 SI No 200#

# As requested by the applicant vide their letter dated 30/9/2014.
Following items under GN-4 with accountability clause.

13 Machined forged components 300 Nos (2.5 MT)
48 Balancing weight/plugs 22000 Nos (0.45 MT)
201 Stroboscope (fused on rectifier wheels) 6 Nos
203 Generation end vibration monitoring system 6 sets
/| 220 Turbine Foundation Accessories as per packing list no:
AH036310/965000/0001
222 Turbine Accessories — | as per packing list no:
AH036310/965000/0035
223 Turbine Accessories — Il as per packing list no:
AH036310/965000/0004
224 Crossover pipe 1 set
230 Foundation Accessories as per packing list no:
AH036310/965000/0020
231 Exciter Accessories as per packing list no:
AHO036310/965000/0016
232 Generator Accessories as per packing list no:
AH036310/965000/0008
233 Hardware (plates/washers/bolts ) etc 6 sets
This has the approval of JS(RKS). L) | ngg/
PER— {2 (K.K Tiwari)
(" = 09 Industrial Advisor
N i
To o Q/c(\ 3 \ (S
Dy, DGFT
DES-1
Dir
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Ministry of Heavy Industries & FPublic Enterprises
Department of Heavy Industry
TSW(B) Section

Subject: Application of M/S Promac Engineering Limited for
ratification of norms of AA no 0710107942 dt 26-03-15

DES-I, DGFT may kindly refer to the above mentioned licence of
M/S Promac Engineering Limited. The firm may be asked to
submit following information.

Pl o=

1. Specification/write up along with specification of export items.

2. Manufacturing process of the each export products separately
clearly indicating use of the import item & their placement in
the engineering drawing.

3. Sl no 11 of SDL may also be submitted.

4. Differentiate between Export product & import items since
ITC(HS) code is same

The above issues with the approval of IA(KKT).

-

s
-/ B.C.Nayak
Development Officer
05-06-15
DGFT ( FTDO , DES-T)
Deptt. of HI, UO No 3(120)2015-TSW(B) dated
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OFFICE OF THE DEVELOPMENT COMMISSIONER __———"
" MICRO SMALL & MEDIUM ENTREPRISES 41 J-6 1
MECHANICAL DIVISION

30(31)/15-ME
Subject: AA No 0510393766 dated 27.03.15 in respect of M/s Globe Hi Fabs.

The norms may be ratified as follows:-

e Import of items may be allowed on net to net basis with NIL wastage
and accountability clause..

This issue with the approval of Director (ME) for taking a view by NC.

g

(K.S.Sodhi)
AD (ME)

Shri H. Das . FTDO. DGFT Udyog Bhawan New Delhi
O/o The DC (MSME) ID note no 30(31)/15-ME dated 14.05.15
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lwe. 18¢ (Manual)

22l el1s
Department of Heavy Industry
TSW(B) Section

Subject: Application of M/5 Anand Exports for ratification of
norms of licence no 0610019975 dt 06-12-10

DES-I, DGFT may kindly refer to the above mentioned
AA of M/S Anand Exports. The firm has replied vide their letter
of dated 01-06-15. This Office agrees to the amendment in
description of export product from “super finished piston pin of
roughness value RA um 0.036 to 0.1” to “Super finish (as per
BIS: 3073-1967)Piston pin ”

The above issues with the approval of JS(RKS).

/

.C.Nayak
Development Officer
18-06-15

DGFT, FTDO, DES-I
Deptt. of HI, UO No 3(68)/15-TSW(B) dated

2 O/%\j\b/
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Ministry of Heavy Industries & Public Enterpriseéc
Department of Heavy Industry R
TSW(B) Secticn ‘,1—“1-“;{ 2 1€,

Subject: Application of M/S DOOWON Electronics for ratification of
norms of licence no AA no 0410159015 dt 18-07-14

DES-I, DGFT may kindly refer to the above mentioned AA of M/S
DOOWON Electronics. The firm’'s representation dated 13.3.15 has
been examined. It is observed that the firm has not submitted the
calculation of item no. 14 & 15 of import. The above items are
consumables. This office recommends the import of two items @ 1%
of FOB value of export. ~————

The above issues with the approval of IA(KKT).

/A

- B.C.Nayak
Development Officer
20-05-15

DGFT, FTDO, NC-I
Deptt. of HI, UO No 3(126)/14-TSW(B) dated /j5¢

Lo
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Department of Hi T
Udyog Bhavan, New Delhi &CIZ 21 ’h'/d
File No3(112)/2015 TSW (B)
Date: 27/5/2015
Sub: Ratification of AA No- 0310437081, Dt.27.7.2007. L&T

Ref: DGFT ID 01/80/50/617/AMO8/DES-|

Export Product: Topside HA wellhead.

Inputs —

S.no of AA. recommendations

471to 476,480 to493, GN-4, NIL wastage with accountability clause
499t0500,502to 509,511t0516

Item 495 &510- spares, as per foreign trade policy.
Item 477 to 479, 494,496t0 498,501-deleted.

f
-
( i R

L

(K.K.Tiwari)
Industrial Adviser

Dy DGFT ,\,”E\
DES-i N
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F. No. 46011/106/2009-PC-1I il
] Government of India
Ministry of Chemicals & Fertilizers
Department of Chemicals & Petrochemicals
sk ook ok
Shastri Bhawan, New Delhi-110 GO1
Dated, the [§ 7l December, 2014
OFFICE MEMORANDUM
Subject : Advance Authorization Applications trom M/s. Poly Medicure Ltd. for the

import of raw material against the export of Burette—Set—& DBurettc—Set
Assenrtd Y(Advance Authorization No. 0510389733 dated 16.07.2014 &

\/\dv.Auth.No.O 7 dated 06.02.2014).
Hok kR ok

The uvndersigned is directed to refer to DGFT U.O. No. 01/80/50/000269/AM15/DES-
U771 dated 25.08.2014 & U.O‘NO.O1/80/’50/00288/AMl5/DES—I/780 dated 25.08.2014 on the
stibi=ct mentioned above, The proposals of the firm has been examined in this office. The
| epartment of Chemicals & Petrochemicals recommends the present Advance Authorization
#pplication:on the following basis:-

Item to be Exported Quantity
Yankaur Suction Set 1 No.
Raw-material recommended to be Imported Quantity
1. Relevant Yankaur Handle (Unpacked & Unsterlized, | Net + 2% wastage

Standard / Crown Tip)
5 Raw Materials for 1 kg Components / Parts made of
PVC Compound
{i) PVC Resin~ 0.704 kg
(ii) Dioctyl Phthalate (DOP) / Hexamoll Dinch ~10.330kg
(iii) Dioctyl Adipate (DOA) ' 0.0165 kg
(iv) Calcius Zinc Stabilizer 0.0110 kg
| (v) Caiciom Stearate 0.0055 kg
3.Medical Kraft Paper (Medical Grade GSM 100 + 40%) | As per packing policy
4. Polyester Polylaminate Film/ Soft Biister Film As per packing policy

This issues with the approval of competent authority.

/

/’ K
.l\\ 3 pﬁjidez/ej,« —
3 {Dharam Vir)

Section Officer
 For Tele:- 2338 2575
rds. Priva Ranjan, Ministry n -I_—;‘_"_.‘?'
FIDO, (DES-1,, Jdyog o 3
0/0 DGFT, Udyog Bhawan
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